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INTRODUCTION

In view of the recent amendmentade in the Patents Act, 1970 by the Patents (Amendment) Act, 2005
effective from 01 January 2005, the Official Journal of The Patent Office is required to be published unde
the Statute. This Journal is being published on weekly basis oy lenveéay covering the various proceedings

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries
this Official Journal and other information as required by the public should be addressed to theContro

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters so

the content can be enriched.

(Om Prakash Gupta)
CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS

239 OCTOBER, 2020
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THE PATENT OFFICE
KOLKATA, 2310/2020
Address of the Patent Offices/Jurisdictions
The following are addresses of all the Patent Officdecated at different places having their Territorial
Jurisdiction on a Zonal basis as shown below:

Office of the Controller General of Patents, 4 The Patent Office,
Designs & Trade Marks, Government of India,
Boudhik Sampada Bhavan, Intellectual Property Rights Building,
Near Antop Hill Post Office,S.M.Road,Antop Hill, G.S.T. Road, Guindy,
Mumbai & 400 037 Chennai 6600 032.
Phone: (91)(22) 24123311, Phone: (91)(44) 2250 208B4
Fax: (91)@22) 24123322 Fax :(91)(44) 2250 2066
E-mail: cgpdtm@nic.in E-mail: chennai-patent@nic.in
x  The States of Andhra Pradesh,
Telangana, Karnataka, Kerala, Tamil
Nadu and the Union Territories of
Puducherry and Lakshadweep.
The Patent Office,
Government of India, 5 The Patent Office (Head Office),

Boudhik Sampada Bhavan,
Near Antop Hill Post Office,S.M.Road,Antop Hill,
Mumbai & 400 037
Phone: (91)(22) 24137701
Fax:  (91)(22p4130387
E-mail: mumbai -patent@nic.in
x  The States of Gujarat, Maharashtra, Madhya
Pradesh, Goa and Chhattisgarh and the Union
Territories of Daman and Diu & Dadra and Nagar
Haveli

The Patent Office,
Government of India,
Boudhik Sampada Bhavan,
Plot No. 32., Sector-14, Dwarka,
New Delhi 6110075
Phone: (91)(11) 25300200 &8032253
Fax: (91)11)28034301& 28034302
E.mail: delhi -patent@nic.in
x  The States of Haryana, Himachal Pradesh, Jammu
and Kashmir, Punjab, Rajasthan, Uttar Pradesh,
Uttaranchal, Delhi and the Union Territory of
Chandigarh.

Government of India,

Boudhik Sampada Bhavan,
CP-2, SectordV, Salt Lake City,
Kolkata - 700 091

Phone: (91)(33) 2367 1943/44/45/46/87
Fax:  (91)(33) 2367 1988
E-Mail: kolkata -patent@nic.in

x Rest of India

Website: www.ipindia.nic.in

www.patentoffice.nic.in
All applications, notices, statements or other documents or any fees required by the Patents AG@/Q
and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received
only at the appropriate offices of the Patent Office.
Fees:The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Callgr of
Patents drawn on a scheduled Bank at the place where the appropriate office is situated.
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SPECIAL NOTICE

18 Months publication as required under Section 11A of the Patents Act, 1970
as amended by the Patents (Amendment) Act, 2005.

Notice is hereby given that any person at any time before the grant of Patent may give representation by wa:
opposition to the Controller of Patents at appropriate office on the ground and in a manner specified unc
section 25(1) of thé?atents (Amendent) Act, 2005read with Rule 55 of the Patents (Amendment) Rules,
2006.

Notice is also given that if any interested person requests for copies of the complete specification, drawing ar
abstract of any application already published, the photocopy ocathe san be supplied by the Patent Office as
per the jurisdiction on payment of prescribed fees of Rgeé/page. If any further details are required to be

obtained, the same can be provided by the respective Patent Offices on request.

(Om Prakash Gupta)
CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS
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SPECIAL NOTICE

Under the new provision of the Patents AQ70 as amended by the Patents (Amendment) Act, 2005
and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part |
Section 2 has been discontinued and instead The Official Journal of the Patent Offioegipuidished
containing all the activities of The Patent Office such as publication of all the patent applications "after 1€
months , grant of patents & all other information in respect of the proceedings as required under the provisic
of the PatentsAmendment) Act, 2005 and Rules thereunder on weekly basis onFaiday .

The Journal is uploaded in the website every Friday. So Paper form afO®@Dform of the Journal are
discontinued from 01/01/2009.

SPECIAL NOTICE

Every effort is being takemo publish all the patent applications under section 11(A) of the Patents Act.

However, if duplication of publication of any application is found, then earlier date of publication will be taker
for the purpose of provisional protection for applicant aneraDffice will grant Patent not before six months

from the date of second publication, provided that there is there is no third party representation.
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Early Publication:

The following patent applications have been published under section 11&) of The Patents (Amendment) Act 2005 and rule
24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of
Patents at the appropriate office against the grant of the patent in the prescribed maer under section 25(1) of the Patents
(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911037520 A
(19) INDIA
(22) Date of filing of Application :18/09/2019 (43) Publication Date : 23/10/2020

(54) Title of the invention : A METHOD OF SUSTAINABLE PLASTIC PYROLYSIS

:C10G000110000 | (71)Name of Applicant :
C10G000100000C¢| 1)INSTITUTE OF ENGINEERING & TECHNOLOGY
(51) International classification C10G000108000¢ Address of Applicant :NORTH EXTENSION, MIA,
C12P000764000C{ALWAR, RAJASTHAN Rajasthan India
C10G000700000(|(72)Name of Inventor :
(31) Priority Document No :NA 1)ABHISHEK MUKHIJA S/O R. K. MUKHIJA
(32) Priority Date ‘NA 2)RAJENDRA KUMAR SHARMA S/O MANGAL RAM
(33) Name of priority country ‘NA SHARMA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method of sustainable plastic pyrolysis wherein thermal pyrolysis of scrap plastics (HDPE/LDPE/PP) occurs withoutyuse
catalyst. Rather the output of the process which is liquefied oil acts as a catalyst and gives more yield of fuelsares driaok
with minimal energy consumption.

No. of Pages : 1No. of Claims : !
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911050347 A
(19) INDIA
(22) Date of filing of Application :06/12/2019 (43) Publication Date : 23/10/2020

(54) Title of the invention : RSB0

:GO1NO003350000 |(71)Name of Applicant :
A61J0001160000.| 1)RAMSWAROOP UPADHYAY
(51) International classification G16H005070000( Address of Applicant :39, 7TH ROAD MAHAMANDIR
C07K0014470000|JODHPURRAJASTHAN-342006, INDIA Rajasthan India
A61M000517200C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)RAMSWAROOP UPADHYAY
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :
©uéPrameh©uUuE is a Hindi word for a disease which is co
©uéPrameh©UE are found in Ayurveda. I n accordance to edk

are consideed as incurable. And according to modern opinion there are two types in which one type is cured by using insuli
injections. In our medicine, we have mixed two liquids (medicinal drugs). This medicine, for blood sugar (type Il) dishase ir
patient neds to consume it every day, has not used insulin and turns out to be 100 % efficient. And this type of disease ha:
in India and around the world. After granting the patent for this medicinal invention, this medicine will not only bepuideip
India but also in the entire world. The reason being that this medicine cures thenew patients in one month and olutpatients
months. One can still keep consuming the medicine even after reaching the normal sugar level as the sugar |evaintaiineel. |
means the sugar level would not decrease than the required level.

No. of Pages : No. of Claims : ~
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/01/2020

(21) Application N0.202011003425 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : ABCS

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000| 1)abab
(51) International classification G03G0015080000 Address of Applicant :abbaba Haryana India
A24D0003060000 | (72)Name of Inventor :
B65D0006220000( 1)abab
(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A drag cum lift based wind turbine system having adjustable blades, the system comprising one or more output drivangeol:
on a base structure, each output rotor being connected with one or more arms using one or more primary control arrangen
characterized in that one or more blade panel assemblies rotatably mounted with the one or more respective arms, a&aeh b
assembly comprising an auxiliary rotary shaft rotatably mounted on each of the one or more arms; a mounting arrangectest
with the auxiliary rotary shaft controlled by the one or more primary control arrangements, each blade panel mountingeatra
housing one or more stdade panels pivotable at one or more pivot points of the mounting arrangement using one or more
secondary control arrangements to allow the one or morbladle panels to rotate, thereby blocking and/or allowing wind to pe
through the blade panels partially or fully; one or more sensors to read system control parameters coupled with oneior mol
Control Units (MCUs) connected with one or more processing module, the one or more primary control arrangements and
more secondary control arrangements; and an output arrangement configured to convert rotational torque of the onepmt mc

drive rotors to one or more energy forms.

No. of Pages : ZNo. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011039665 A
(19) INDIA
(22) Date of filing of Application :14/09/2020 (43) Publication Date23/10/2020

(54) Title of the invention : APPARATUS AND METHOD FOR REALIME IMAGE RECOGNITION USING
CONVOLUTIONAL NEURAL NETWORK

:GO6K|(71)Name of Applicant :

9/00 1)SALEEM TAUSIFA JAN

GO6K Address of Applicant :COMPUTER SCIENCE, NIT
9/62 |SRINAGAR, HAZRATBAL, SRINAGAR, SRINAGAR, J&k
GO6F |190006 Jammu & Kashmir India

3/01 2)CHISHTI MOHAMMAD AHSAN

(51) International classification

(31) Priority Document No :NA [(72)Name of Inventor :
(32) Priority Date ‘NA 1)SALEEM TAUSIFA JAN
(33) Name of priority country ‘NA 2)CHISHTI MOHAMMAD AHSAN
(86) International Application No :NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA
(57) Abstract :

Recognition of images in reéime is highly crucial in delagensitive applications like setiriving vehicles, advanced driver
assistance systems, health monitorlngnancomputer interaction, disease diagnosis etc. The present invention discloses a ¢
reaktime image recognition apparatus. The proposed apparatus consists of a camera and a processing unit. The camera c
images, and the processing umitputs the labels of the images in reale. The processing unit performs tasks like image
preprocessing, image detection and image classification. A:Migight CNN model is designed for image classification. The
designed model generates the inferemm@mptly and occupies significantly lesser memory. Threeases based on the propost
apparatus were presented, including traffic sign recognition, hand gesture recognition, and leaf disease recognition.

No. of Pages : ZNo. of Claims : ¢
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011040617 A
(19) INDIA
(22) Date of filing of Application :19/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : ARTIFICIAL INTELLIGENCE BASED AUTOMATED STEREOTACTIRADIOTHERAPY AND
RADIOSURGERY TREATMENT PLAN

:A61N|(71)Name of Applicant :

5/10 1)GLA University, Mathura

GO6N Address of Applicant :17km Stone, N¥ MathuraDelhi
20/00 [Road P.O. Chaumuhan, Mathura, Uttar Pradesh 281406 Utt:
GO6N |Pradesh India

3/08 |(72)Name of Inventor :

(51) International classification

(31) Priority Document No ‘NA 1)Dr. Biplab Sarkar
(32) Priority Date ‘NA 2)Anirudh Pradhan
(33) Name of priority country ‘NA
(86) International Application No :NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An atrtificial intelligence based automated stereotactic radiotherapy and radiosurgery treatment plan based on machine lea
governed by the ensemble mapping technique. The present invention is a methodology of automatic generation of theyradi
plans, especiallstereotactic radiotherapy and radiosurgery (SRS/SRT) plans by Ensemble Mapping Technique by using ar
intelligence and machine learning.

No. of Pages : zNo. of Claims : «
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202011040865 A
(19) INDIA
(22) Date of filing of Application :21/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : AN IOT BASED SMART WATER TANK SYSTEM FOR MONITORING AND CONTROLLING
WATER LEVEL

:GO1S|(71)Name of Applicant :

15/88 | 1)Lovely Professional University

B60W Address of Applicant :Lovely Professional University,
50/00 |JalandhaDelhi GT road Phagwara Punjab India

GO1F [(72)Name of Inventor :

23/29¢| 1)Avinash Kumar

(51) International classification

(31) Priority Document No ‘NA 2)Gurjot Singh Gaba
(32) Priority Date ‘NA 3)Lavish Kansal
(33) Name of priority country ‘NA
(86) International Application No :NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a system for monitoring azwhtrolling water level in water tank based on I0oT. The present invention consists of
ultrasonic sensor to measure the water level and sends signal to relay through wirelessly. The relay switch on/offafter moto
comparing measured water level withesinold value. This system stores all the information on cloud which accesses througt
computing device anytime. The present invention facilitates switch on/off the motor automatically and minimizes the humai
intervention.

No. of Pages : No. of Claims: 10

The Patent Office Journal No. 43/2020 Dated1@2020 54258



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011041018 A
(19) INDIA
(22) Date of filing of Application :22/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : OBSCENE IMAGE EXCLUDER

:HO4N|(71)Name of Applicant :

7/18 1)Lalit Bhagat

GO6K Address ofApplicant :Jaypee Institute of Information
9/62 |Technology, Noida Uttar Pradesh India

GO6F | 2)Nancy Sharma

16/50 | 3)Himani Bansal

(51) International classification

(31) Priority Document No ‘NA 4)Kanchan Hans
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Lalit Bhagat
(86) International Application No ‘NA 2)Nancy Sharma
Filing Date ‘NA 3)Himani Bansal
(87) International Publication No " NA 4)Kanchan Hans
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A process to extrude obscene image from an image capturing device comprises the steps of collection of a dataset entait
class of images and an unsafe class of images; a method of integration and a feasible machine learning model whielyregea
with image capturing device; detection of obscene images clicked from a camera of the image capturing device; cliegsside
i.e. no internet for detection of obscene images; runs in the background of the image capturing device and prevamigieappr
images from saving, sharing and automatically deletes the obscene images from the image storage of the image captusihg
after images is being clicked and saves the images only if it belongs to safe category.

No. of Pages : 1No. of Claims : €
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011041188 A
(19) INDIA
(22) Date of filing of Application :23/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : SMART NANOCONTAINERS FOR APPLICATIONS METALLIC CORROSION MITIGATION

:BO5L|(71)Name of Applicant :

1/00 1)Lovely professional University

C09D Address of Applicant :Lovely professional university
5/08 |Jalandhar Delhi GT road phagwara Punjab India

BO5D |(72)Name of Inventor :

1/18 1)Dr. Ashish Kumar

(51) International classification

(31) Priority Document No ‘NA 2)Abhinay Thakur
(32) Priority Date ‘NA 3)Dr. Navneet Khurana
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The environmental impact and extremblgh economic losses of corrosion of metallic structures attracts large scientific intere
this problem and requires an interdisciplinary approach. Currently, some technologies for corrosion inhibitors havedsséullgt
applied to the anticorrosiocoatings where inhibiting molecules are loaded into microcapsules or nanocontainers and the rel
process is mainly diffusienontrolled. The layeby-layer (LbL) technique involves an assembly of alternating layers of opposil
charged polyelectrolgs and inhibitor onto the surface of the substrate of variable shape. This technigue is extremely versat
the fact that is possible to form thin films with a wide range of properties onto various substrates, including coltwis! g
porots membranes.

No. of Pages : 1No. of Claims : «
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011041190 A
(19) INDIA
(22) Date of filing of Application :23/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention EMERGENCY EVACUATION MONITORING SYSTEM

:HO4L | (71)Name of Applicant :

29/08 | 1)Lovely Professional University

G08B Address of Applicant :Lovely Professional University,
17/10 |JalandhaDelhi GT road Phagward 44411 Punjab India
HO4W | (72)Name of Inventor :

84/18 | 1)Rajesh Singh

(51) International classification

(31) Priority Document No ‘NA 2)Dharam Buddhi
(32) Priority Date ‘NA 3)Anita Gehlot
(33) Name of priority country ‘NA 4)Amit Kumar Thakur
(86) International Application No ‘NA 5)Shaik Vaseen Akram
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses an emergency evacuation monitoring system which consists of a plurality of smoke degect
an evacuation gateway mote (201), a cloud server (301) and an evacuation based mobile sygtefhises sensors to detect tt
smoke density and fire, and uploads information on the cloud server (301) for further analysis. The present inventiba aseis
to find the path for safe escaping. The present invention uses LoRa communicatiopnathidés reliable and secure
communication during an emergency.

No. of Pages : 1No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011041191 A
(19) INDIA
(22) Date of filing of Application :23/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A QUICK TRAVEL AND RECOVERY TROLLEY

:B60FK|(71)Name of Applicant :

21/00| 1)Lovely Professional University

B65B Address of Applicant :Lovely Professional University,
1/06 |JalandhaDelhi G.T. Road, Phagwara 144411, Punjab, India
B65B |Punjab India

7/02 |(72)Name of Inventor :

(51) International classification

(31) Priority Document No ‘NA 1)Gagandeep Singh Raheja
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a quick travel and recovery trolley for sack loading, opening and pouring of food withaatial
contact which consists of two different ways to counter the situation for sidelehysry with the help of desigh and front deliver
to the location with desig@. The present disclosure has a quick opening and closing plate mechanism to quickly fit the bag
and deliver it to the desired location and can tear off the sack wathethe help of sliding cutters (5).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011041193 A
(19) INDIA
(22) Date of filing of Application :23/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A DEVICE FOR MONITORING QUALITY OF FRUITS AND VEGETABLES BASED ON IOT

:HO4L | (71)Name of Applicant :

29/08 | 1)Lovely Professional University

Gi10L Address of Applicant :Lovely Professional University,
13/04 |JalandhaiDelhi GT road Phagwad 44411 Punjab India
GO1N|(72)Name of Inventor :

33/28 | 1)Ruhul Amin CHOUDHURY

(51) International classification

(31) Priority Document No ‘NA 2)Mandeep Singh
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Disclosed is a device for monitoring quality of fruits and vegetables based on 10T (Internet of Things). The presemt iseantio
ethanol sensor (102) to detect the ethanol in the fruits/vegetables, and ¢Edtgfar capturing real time images and uploads
information on the cloud server (104) for further analysis. The real time images trained with stored data using deejp learnin
identify the ripening stage of fruits/vegetables. The present inventionralgiolgs the information about whether fruit/vegetable
ripened artificially or naturally.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011041194 A
(19) INDIA
(22) Date of filing of Application23/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A NOVEL FORMULATION OF QUETIAPINE FUMARATE

:A61K | (71)Name of Applicant :

9/20 1)Lovely professional University

A61K Address of Applicant :Lovely Professional University
31/55¢|Jalandhar Delhi GT road Phagwara Punjab India

HO4N |(72)Name of Inventor :

19/51 | 1)Dr. Amit Mittal

(51) International classification

(31) Priority Document No ‘NA 2)Swadhin Sekhar Biswal
(32) Priority Date ‘NA 3)Rajesh Kumar
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The said invention is about a sustained release formulation of quetiapine fumarate using direct compression technidque. Th
formulation uses cprocessed excipients. The process is industriaifyable and cost effective.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011041243 A
(19) INDIA
(22) Date of filing of Application :23/09/2020 (43) Publication Date : 23/10/2020

(54) Title ofthe invention : A LIGHTWEIGHT INTEGRATED COIL BOBBIN SYSTEM FOR SUPERCONDUCTING MAGNE
FOR MAGNETIC RESONANCE IMAGING.

:GO1R [(71)Name of Applicant :

33/381!| 1)INTER-UNIVERSITY ACCELERATOR CENTRE,

HO1F |NEW DELHI

5/02 Address of Applicant :Inter University Accelerator Centre,
HO1F |Aruna Asaf Ali Marg, New Delhi, Indid 10067 Delhi India
6/06 |(72)Name of Inventor :

(51) International classification

(31) Priority Document No ‘NA 1)KAR, Soumen;
(32) Priority Date ‘NA 2)THEKKETHIL, Sankar Ram;
(33) Name of priority country ‘NA 3)SONI, Vijay;
(86) International Application No ‘NA 4)SUMAN, Navneet;
Filing Date ‘NA 5)NANDAWADEKAR, Ajit;
(87) International Publication No " NA 6)SHARMA, Ram Gopal;
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An integrated main coil bobbin structure system comprising a main coil assembly including nookixikgly disposed separated
main coil bobbins and intdrobbin integration means discretely distributed support having-pwitiose usage between every twi
adjacent main coil bobbins of the coaxially disposed main coil bobbins. Thdaiibm integrabn means are configured to rigidl
bond every two adjacent main coil bobbins to constitute an integrated coil form or bobbin structure involving the maibiosil
maintaining original radial and axial position of each main coil bobbins withstandictgoefegnetic forces and/or thermal stress
the main coils.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011041565 A
(19) INDIA
(22) Date of filing of Application :24/09/2020 (43) PublicatiorDate : 23/10/2020

(54) Title of the invention : A TOLL COLLECTION SYSTEM

:GO7E|(71)Name of Applicant :

15/06 | 1)1. Yash pandey

HO4W Address of Applicant :Graphic era deemed to be universit
4/021 |Dehradun Uttarakhand India

HO4L | 2)Bhanu Pratap Chamoli

29/08 | 3)Bhavesh Pandey

(51) International classification

(31) Priority Document No ‘NA 4)Vrince vimal

(32) Priority Date ‘NA 5)Lisa Gopal

(33) Name of priority country ‘NA 6)Neha Bhatt

(86) International Application No :NA | (72)Name of Inventor :
Filing Date ‘NA 1)1. Yash pandey

(87) International Publication No *NA 2)Bhanu Pratap Chamoli

(61) Patent of Addition to Application Number ‘NA 3)Bhavesh Pandey
Filing Date ‘NA 4)Vrince vimal

(62) Divisional to Application Number ‘NA 5)Lisa Gopal
Filing Date ‘NA 6)Neha Bhatt

(57) Abstract :

The present invention discloses a toll collection system, which comprises a plurality of stationary RFIDs plpcedefinad
geographical locations on a certain distance and creating a geofencingtimeedbud server connected to each of the RFIDs; ¢
mobile transceiving RFID tag placed on a vehicle; a processing unit resided at-tivaeezdbud server to caltate the distance
travelled by the vehicle and accordingly calculating a toll charges for the vehicle. Further,-tmeeehbud server is configured
with a realtime database to record the information about the vehicle such as vehicle registratien motalldistance covered by
vehicle and a wallet account for processing requisite payment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011041947 A
(19) INDIA
(22) Date of filing ofApplication :28/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : BUVT FACE RECOGNITION BOT: FACE RECOGNITION BOT THEIR UNIQUE VOICE USINC
IOT-BASED TECHNOLOGY.

(71)Name of Applicant :

9%)(?K 1)Dr. VINAY RISHIWAL (PROFESSOR)
HOAN Address of Applicant :DEPARTMENT OF CSIT, FET, MJ

(51) International classification ROHILKHAND UNIVERSITY, BAREILLY, UP-243006,

74 INDIA. E-mail: vianyrishiwal@gmail.com Uttar Pradesh India

(136?/22'- 2)Dr. MANOJ KUMAR SINGH (ASSOCIATE
. 10/58 bR OFESSOR)
g;g g;:g;gy Bgf;me”t No Na | 3Ms. PREETI YADAV (ASSISTANT PROFESSOR)
o mnonty - S ority country ‘NA | 4)Dr. MANO YADAV (ASSISTANT PROFESSOR)
(86) Interrational ApTieation No NA | 5)Prof. (Dr.) RAKESH KUMAR YADAV (DIRECTOR)
Filing Date :NA (72)Nameof Inventor :
(87) International Publication No :NA gg: \l\ﬁll,lb\\llﬁgJngjHlvll\AvRALSI(I\Plgglziggggl)ATE
(61) Patent of Addition to Application Number ‘NA PROF.ESSOR)
Filing Date ‘NA
ling o : 3)Ms. PREETI YADAV (ASSISTANT PROFESSOR)
(62) IE:)i'I‘i’r"S"g‘:t'eto Application Number Na | 4)Dr. MANO YADAV (ASSISTANT PROFESSOR)
9 : 5)Prof. (Dr.) RAKESH KUMAR YADAV (DIRECTOR)
(57) Abstract :

Ouri nventi on-F@lcieB R\ET o gensirdlatedta a nBethod®and systems that detect one face in digital image,
determine and store area-calinates of a location of the detected face in the digital image, apply the transformation, rotatian
to the detected face to create a portrait of the detected face. The invention also rotates the portrait until theshortrainisa
vertical orientation and a pair of eyes of the face shown in the portrait are positioned on a horizontal plane tedretated
portrait. The Invention also an enhanced interface for voice and video communications, in which generated digital ins@yéso
recognized from a sequence of camera images, and a user interface is provided include a control sedtatiepreaf the user. Tt
process also includes causing the representation to interact with the control based on the recognized digital imagaiagdco
telecommunication session based on the interaction. The Invention also a method for stigiiabimage depicting one or more
faces is provided, the method characterized by: (a) The associate and linking of computer terminals to a high speed compi
network, each computer terminal associated, link with an individual of cloud global senficekendigital images, metadata stor
and large trained data on each computer terminal and in alohaed trained data repositofly) The enabling the computer
terminals to initiate a face recognition routine on the digital image of the face recogaiiime producing a list of one or more
persons whose faces are depicted in the digital image, at least one of the persons being one of the individuals: TiHe aisenti
providing a method of suggesting an identification of an unidentified persoreiceived digital image, the method performed by
least one computer comprising or interfacing with a database of portraits and associated, link digital images. Eaabspaoitiait
with an identified person shown in the respective portrait anth#teod comprising in accordance with a determination that the
received photo comprises and identified person associated with a defined group.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20201104195%
(19) INDIA
(22) Date of filing of Application :28/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : IAIRNTERACTIVE BUSINESS DATA: INTERACTIVE INTELLIGENT BUSINESS DATA
VISUALIZATION USING Al - BASED PROGRAMMING.

(71)Name of Applicant :

1)DR. SANDEEP GUPTA

Address ofApplicant :DEPARTMENT OF ELECTRICAL

ENGINEERING, JECRC UNIVERSITY, JAIPUR PLOT NOA®)36
TO 2039, RAMCHANDRAPURA INDUSTRIAL AREA, VIDHANI,
SITAPURA EXTENSION, JAIPUR 303905 RAJASTHAN, INDIA. E
mail: madanmohanr@biet.ac.in Rajasthan India

2)VASUDEVA NAYAKA KB L

3)DR. SANTHOSH B M.

4)DR. PRAKASH K K

5)PRAKASH CHANDRA BEHERA

1%%3(5 6)DR. G H PUJAR
_ o G06Q 7)CHINMAYA DASH
(51) International classification 10/10 8)DR. NIVETHA MARTIN
GO7G 9)BIBHU KALYAN MISHRA
1/14 10)DR.G. RAMKUMAR
(31) Priority Document No ‘NA Egg ELAIFUERSX:AH
(32) Priority Date ‘NA 13)D.PREM KUMAR
(33) Name of priority country ‘NA 14)B' BALAKONDA REDDY
(86) International Application No ‘NA :
Filing Date ‘NA 15)K. BHANU PRAKASH

(72)Name of Inventor :

(87) International Publication No :NA
L g . 1)DR. SANDEEP GUPTA
(61) Eiﬁ:]egng:;‘teAddltlon to Application Number mﬁ 2)VASUDEVA NAYAKA K B L
(62) Divisional to Application Number ‘NA 3)DR. SANTHOSH B M.
Filing Date ‘NA 4)DR. PRAKASH K K

5)PRAKASH CHANDRA BEHERA
6)DR. G H PUJAR
7)CHINMAYA DASH

8)DR. NIVETHA MARTIN
9)BIBHU K ALYAN MISHRA
10)DR.G. RAMKUMAR
11)U RAKESH

12)K ALLURAIAH
13)D.PREM KUMAR

14)B. BALAKONDA REDDY
15)K. BHANU PRAKASH

(57) Abstract :

Our I nvent-i ohe ©aé i iAV & «iBanempioges identiflea ay Belreceived fromemployee of an enterprise via an emplo
working platform and employee device. The invention also identifier a subset of customers associated and mapping ohém®witktthe
employee may be determined and business data for each customer in thefsuistemers may be received from a remote orrearote busines
server. For each customer in the subset of customers and mapping of the customers, a display of a virtual plant oreéhdexsiceloyay be
automatically facilitated using ABased Proggmming wherein the display of each visualization plant is automatically modified based at lea:
on the business data received for that customer. The invention is an interactive employee input associated withttle filsbtthat is receivec
via the employee mapping, device and the display of the first virtual plant may be further modified bas&hsedddrogramming the interactiv
employee input. A business enterprise may want employees to receive and in some cases respond to Bpsigedatanapd business data. Fc
example, an enterprise might want salespeople to be aware of how many products have been sold during the currererfisced ajtiane (e.g.,
to help the salespeople meet a sales goal). THgased Programming methda provide the information to the employee to be aware of a nun
of reattime complaints that have been received in connection with ebaséd service.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202011042064 A
(19) INDIA
(22) Date of filing of Application :28/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : REUSABLE STERILIZATION POUCH ECOFRIENDLY METHOD

:A61L [(71)Name of Applicant :

2/26 1)Sharda University in Greater Noida, Delhi NCR

A61L Address of Applicant :Plot No. 32, 34, Knowledge Park IlI
2/07 |Greater NoidaUttar Pradesh 201310. Uttar Pradesh India
A61L |(72)Name of Inventor :

2/28 1)Dr. Pallavi Sharma

(51) International classification

(31) Priority Document No ‘NA 2)Dr. Kuldeep Dhanker
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present disclosure provides an-&tendly reusable sterilization pouch which is a new conventional medical/desttalments
sterilization pouches made up by method of green color cloth in all aspects. These senfeersdggaasy to use and economici
sterilization pouch for the purpose. The sterilization pouch is made up of woven green cloth which carhigkeptiessure steam
permits the entry of steam gas but does not let the ingress of bacteria or infectious contaminants. The pouch prepdriedseq
labour and cost in comparison to raoven fabric. The pouch comprises of additional inventiveufea such as fasteners, hooks
loops and color coding adhesive tape (also color changing indicator of sterilization) for easy segregation of instruhwddtger ¢
instrument in position green strip is sealed using hook and loop adhesive tape.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042085 A
(19) INDIA
(22) Date of filing of Application :28/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : SMART HYBRIIXITCHEN

:F28D |(71)Name of Applicant :

20/02 | 1)Varun Pratap Singh

G05B Address ofApplicant :Assistant Professor, Department of
19/04:{Mechanical Engineering, College of Engineering Roorkee
BO1D |(COER), 7th K.M. on Roorkee Haridwar Road (Mi8), Post Bo
1/00 |No. 27, Vardhmanpuram, Roorke247667 District. Haridwar

(51) International classification

(31) Priority Document No :NA  [(Uttarakhand), India. Uttarakhand iad

(32) Priority Date ‘NA 2)Dr. Siddharth Jain

(33) Name of priority country ‘NA 3)Sunil Kumar

(86) International Application No ‘NA 4)Dr Rajesh Kumar Upadhyay
Filing Date :NA |(72)Name of Inventor :

(87) International Publication No " NA 1)Varun Pratap Singh

(61) Patent of Addition to Application Number ‘NA 2)Dr. Siddharth Jain
Filing Date ‘NA 3)Sunil Kumar

(62) Divisional to Application Number ‘NA 4)Dr Rajesh Kumar Upadhyay
Filing Date ‘NA

(57) Abstract :

A hybrid kitchen, comprising a reflectortiat concentrates solar radiations on a rotatable conversion unit which further comp
glass reflector 2 and a PCM heat exchanger unit 3 that are alternatively concentrated with the radiations, whereetleetglas:
reflects the radiations foufure use and the heat exchanger utilizes the radiations for heating the PCM, a channel unit with &
4, filter 7, pumps 5, and valves 6 for filtering and supplying heated PCM at controlled pressure and flow rate, a sinpatatett
with multiple taps, wherein raw water is heated through the PCM for cleaning utensils, burners equipped with base plates t
associated with the channel unit by means of a PCM coil 11, wherein the plates respectively harnesses the heat reMcatad t
the raliations concentrated by glass reflector to heat kitchen appliance(s), an electric coil 12 for heating the appliance(s).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042242 A
(19) INDIA
(22) Date of filing of Application :29/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A SYSTEM FOR MEASURING SEISMIC VELOCITY AND LITHOLOGICAL ASSESSMENT OF
THE ROCK

:HO4N|(71)Name of Applicant :
. . 7/173 | 1)Lovely Professional University
(51) International classification HO1H Address of Applicant :Lovely Professional University, Dell
33/34 |Jalandhar GT road Phagwaranib India
(31) Priority Document No :NA [(72)Name of Inventor :
(32) Priority Date ‘NA 1)SINGH, Rajesh
(33) Name of priority country ‘NA 2)GEHLOT, Anita
(86) International Application No ‘NA 3)AKRAM, Shaik Vaseem
Filing Date ‘NA 4)RATHOUR, Navjot
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention shows a clodshsed framework for lithological assessment of rocks in the earth core withrdreeters of seismic

velocity. The system uses MOSFET pulser to generate the synchronized pulse with a chairvitinatalti These pulses are use(
for hydraulic jack and pressure frame on the samples under consideration. Data of the system &lyirstolad in local servers a
then updated on cloud storages with LORA gateways. Overall, the system enhances the analysis of the rock assessment |
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/09/2020

(21) ApplicationN0.202011042244 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : A NOVEL FORMULATION FOR DEVELOPMENT OF POLYCYSTICOVARY SYNDROME

(71)Name of Applicant :

. . :A61K| 1)Lovely Professional University

(51) International classification 41/00 Address of Applicant :Lovely Professional University,
(31) Priority Document No :NA [JalandhaDelhi GT road Phagwara. Rjab India
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Dr. Jeena Gupta
(86) International Application No ‘NA 2)Neha Sharma

Filing Date ‘NA 3)Rohit Vij
(87) International Publication No " NA 4)Dr. Sachin Kumar Singh
(61) Patent of Addition to Application Number ‘NA 5)Navneet Khurana

Filing Date ‘NA 6)Sheetu Wadhwa
(62) Divisional to Application Number ‘NA 7)Dr. Bimlesh Kumar

Filing Date ‘NA 8)Sayantika Chkraborty

9)Dr. Manish Vyas

(57) Abstract :

A novelformulation for development of polycystic ovary syndrome. The said formulation uses cadmium chloride. The said

technology is cost effective and industrially scalable.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042246 A
(19) INDIA
(22) Date of filing of Application :29/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A NOVEL CUSTOMIZED SANTIZING DIP

:GO8E|(71)Name of Applicant :

21/24 | 1)Lovely Professional University

A61L Address of Applicant :Lovely Professional University,
2/22 |JalandhabDelhi GT road PhagwarauRjab India

A61L |(72)Name of Inventor :

2/26 1)Adityam Dutta

(51) International classification

(31) Priority Document No ‘NA 2)Dr. Chandra Mohan Mehta
(32) Priority Date ‘NA 3)Dr. Meenu Chopra
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :
The present invention is about a handy device for sanitizing fingers frequently as working in indoor or outdoor andstatfabés
frequently. The device has plurality of compartments zev

and timer to remind the customer for the time and duration of sanitization.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042247 A
(19) INDIA
(22) Date of filing of Application :29/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : AN AUTOMATIC REALTIME UNDERGROUND COAL MINEENVIRONMENT MONITORING
SYSTEM THROUGH WIRELESS COMMUNICATION

:HO4L | (71)Name of Applicant :

29/08 | 1)Lovely Professional University.

E21F Address of Applicant :Lovely Professional University,
17/18 |JalandhaiDelhi GT road Phagwara. Punjab India

HO4W | (72)Name of Inventor :

4/38 1)AKRAM , Shaik Vaseem

(51) International classification

(31) Priority Document No ‘NA 2)THAKUR , Amit Kumar
(32) Priority Date ‘NA 3)GEHLOT, Anita
(33) Name of priority country ‘NA 4)GUPTA, Manish
(86) Internationalpplication No ‘NA 5)SINGH, Rajesh
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An automatic reatime underground coal mine environment monitoring system through wireless based communication of Rl
and Zigbee module. The cloud server establishes communication thheugBP 32 gateway node for rtiahe monitoring and
storing the data of the coal mine. Various sensors in the coal mine wireless node along with a camera capture andreatords
time environmental status of the underground mine for the safety wfitkers. When there is any sudden change of the
environmental parameter , the system generates a report through 10T based cloud server with MQTT .
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202011042248 A
(19) INDIA
(22) Date of filing of Application :29/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A SYSTEM FOR SMART INCUBATOR USING IOT

:HO4N|(71)Name of Applicant :

5/232 | 1)Lovely Professional University

GO1N Address of Applicant :Lovely Professional University,
29/02¢|JalandhaiDelhi GT road Phagwara. Rjab India

HO4L |(72)Name of Inventor :

29/08 | 1)SINGH, Dushyant Kumar

(51) International classification

(31) Priority Document No ‘NA 2)JERATH, Himani
(32) Priority Date ‘NA 3)D, Narenthira Prasath
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a system for smart incubator using 10T (Internet of Things) which consists of a temperature sensor (&y sadmsi
(3), an ultrasonic sensor (1), a customized controller with inbudEM& motor (7), a camera (4) and a power supply (2). The pi
invention provides real time information about different parameters which accesses remotely over interimetraresthe human
intervention.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042249 A
(19) INDIA
(22) Date of filing of Application :29/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A NOVEL FORMULATION FOR TREATING DIABETES MELLITUS

:A61K|[(71)Name of Applicant :

36/48 | 1)Lovely Professional University

A61K Address of Applicant :Lovely Professional University,
8/97 |JalandhaDelhi GT road Phagwara. Punjab India

A61K |(72)Name of Inventor :

9/127 | 1)Dileep Singh Bhagel

(51) International classification

(31) Priority Document No ‘NA 2)Dr.Saurabh Singh
(32) Priority Date ‘NA 3)Dr.Amit Mittal
(33) Name of priority country ‘NA 4)Dr.Amrik Singh
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The said formulation is for the treatment of diabetes mellitus. The plant extracts used for the said formulation arcextiaciodif
Dalbergia sisso. The said technology is cost effective and indusstallgble.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042250 A
(19) INDIA
(22) Date of filing of Application :29/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention REAL TIME EARLY WARNING SYSTEM FOR PLUVIAL FLASH FLOODS

:HO4L | (71)Name of Applicant :

29/08 | 1)Lovely Professional University

GO1W Address of Applicant :Lovely Professional University,
1/14 |JalandhaDelhi GT road Phagward 44411 Punjab India
HO4W | (72)Name of Inventor :

84/18 | 1)Rajesh Singh

(51) International classification

(31) Priority Document No ‘NA 2)Anita Gehlot
(32) Priority Date ‘NA 3)Amit Kumar Thakur
(33) Name of priority country ‘NA 4)Shaik Vaseem Akram
(86) International Application No ‘NA 5)Nitin Gupta
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a real time early warning system for pluvial flash floods which consists of a plurality of sensor motesity@oys
drainage system in the streets and the coordinator nodes deploy at the corner of everyeteet ttensory data from the sensc
motes. The sensory data measures through the rain gauge sensor (11), water velocity sensor (13), water flow sensat€t?2),
level sensor (16). The present invention communicates between the sensor motes amt@ooodes through the zigbee modul
The sensory data uploads on the cloud server (601) through the gateway node (501) over internet. The present invesgion
facility to access cloud server (601) data through the web user interface from any place
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042252 A
(19) INDIA
(22) Date of filing of Application :29/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : ATANDALONE ROBOTIC PLATFORM FOR REMOTE MONITORING OF THE BODY
TEMPERATURE

:A61B|(71)Name of Applicant :

5/00 1)Lovely Professional University

A61B Address of Applicant :Lovely Professional University,
5/01 [JalandhabDelhi GT road Phagward 44411 Punjab India
B25J |(72)Name of Inventor :

5/00 1)Manish Gupta

(51) International classification

(31) Priority Document No ‘NA 2)Dharam Buddhi
(32) Priority Date ‘NA 3)Rajesh Singh
(33) Name of priority country ‘NA 4)Anita Gehlot
(86) International Application No ‘NA 5)Shaik Vaseem Akram
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a standalone robotic platform for remote monitoring of the body temperature which consists of a plurabte of re
nodes, a temperature sensor, base control unit, actuatorsku derver. The present invention deploys plurality of remote na
at different locations to sense the body temperature of people, and also uploads temperature readings on the cloddrtegver
analysis. The present invention provides remote tadng of body temperature which minimizes the risk of spreading virus an
people. The present invention also facilitates real time monitoring of the information on cloud server.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.202011042253 A
(19) INDIA
(22) Date of filing of Application :29/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : ELECTRICITY FROM EARTH

:C25B|(71)Name of Applicant :

15/02 | 1)Lovely Professional University

F21Y Address of Applicant :Lovely ProfessionahiJersity,
101/0(|JalandhaDelhi GT road Phagwara. Punjab India
HO1M | (72)Name of Inventor :

10/44 | 1)Singh, Dushyant Kumar

(51) International classification

(31) Priority Document No ‘NA 2)Jerath, Himani
(32) Priority Date ‘NA 3)P.Raja
(33) Name of priority country ‘NA 4)Narenthira Prasath D
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention shows a method or system in pluralfyotture the charges from earth. It works a renewable source of ¢
and the method is novel in this domain. The system uses plates and switches. Switches can be turned ON and OFF ta sto
External circuit with timer can be used for procuringtharges from the plates with the help of proper switching technique ba
time.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042409 A
(19) INDIA
(22) Date of filing of Application29/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : FORMULATION AND EVALUATION OF HERBAL PREPARATION AGAINST WHOOPING
COUGH

:A61K | (71)Name of Applicant :

36/47 | 1)Dr. GAURAV KUMAR SHARMA

CO7D Address of Applicant :GAURAV KUMAR SHARMA S/O
317/6(|LATE. RAJENDRA KUMAR SHARMA GANESH GHATI,
A61K [SADAR BAZAR, GANGRAR, DIST.CHITTORGARH,

9/00 |RAJASTHAN, INDIA-312901 Rajasthan India

(51) International classification

(31) Priority Document No ‘NA 2)Dr. MEENAKSHI DHANAWAT
(32) Priority Date :NA |(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Dr. GAURAV KUMAR SHARMA
(86) International Application No ‘NA 2)Dr. MEENAKSHI DHANAWAT
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Herbal therapy provides rational means for the treatment of many diseases and thi@glarts are harmless or have least side
effects than synthetic drugs. Herbal formulations have reached widespread acceptability as therapeutic agents in hodid. anc
Some of the indigenous plants available in India found to show significant antamaicactivity against Bordetella pertussis. The
selected plant (Euphorbia neriifolia Linn.) and their leaf extracts after detailed investigation have shown significenialim
activity against Bordetella pertussis in various fractions. Extracts sgasignificant activity due to presence of certain active
constituents can be effectively formulated into one of the most convenient and promising dosage form i.e. Suspension.
Physicochemical parameters of suspension evaluation results indicated phgbitigt,svhereas antimicrobial screening hints thi
effectiveness of formulations.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042420 A
(19) INDIA
(22) Date of filing of Application30/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : SYSTEM FOR SIGNAL CLASSIFICATION OF 4G/5G NETWORKS

:GO6N|(71)Name of Applicant :

3/04 1)GraphicEra Hill University, Dehradun Campus

GO6N Address of Applicant :510, Society Area, Clement Town,
3/08 |Dehradun, 248002, Uttrakhand, India Uttarakhand India
GO6F | 2)GRAPHIC ERA (DEEMED TO BE UNIVERSITY)

9/30 |(72)Name of Inventor :

(51) International classification

(31) Priority Document No ‘NA 1)VRINCE VIMAL
(32) Priority Date ‘NA 2)Ms. LISA GOPAL
(33) Name of priority country ‘NA 3)BHASKAR NAUTIYAL
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to ApplicatioNumber ‘NA

Filing Date ‘NA
(57) Abstract :

The invention discloses a system of verifying signal credentials in a neural network to classify different modulationsangnals
machine learning, said system comprising: a plurality of Field Programmable Gate Arrays (FPGAS) blocks;a digital sigealg
a processor; and a memory communicatively coupled to the processor. The memory stores processor instructions, which,
exeaition, causes the processor to :receive an incoming RF signal securely by an artificial neural network (ANN) for autom
modulation classification;identify, by said ANN, a signal in said incoming RF signal based on a plurality of parameifgtsglas:
said ANN, said incoming RF signal into a plurality of class of modulation based on said plurality of parameters; angleagedte,
ANN, a confusion matrix for each of the plurality of class of modulation of said incoming RF signal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042422 A
(19) INDIA
(22) Date of filing of Application :30/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : CTAG EDUCATIONAL MONITORING: IOT BASED EDUCATION MONITORING TO
CHECKING THE CLASS TEACHER AVAILABLE IN A CLASS AND NOTES AVAILABLE ONLINE NOTIFIED.

(71)Name of Applicant :
1)Dr. VINAY RISHIWAL (PROFESSOR)

Address of Applicant :DEPARTMENT OF CSIT, FET, MJ
ROHILKHAND UNIVERSITY, BAREILLY, UP-243006,
INDIA. E-mail: vianyrishiwal@gmail.com Uttar Pradesh India

2)Dr. PRAMOD KUMAR (PROFESSOR AND DEAN CSE
& IT)
3)Dr. JAY SHANKAR PRASAD (PROFESSOR)

-G06C
50/20
G09B
7/02

G01S
15/86

(51) International classification

gg I';::g::y Bgf;me”t No fm 4)Ms. NEHA TYAGI (ASSISTANT PROFESSOR)
(33) Nameyof priority country :NA 5)Ms. PREETI YADAYV (ASSISTANT PROFESSOR)
(86) International Application No ‘NA 6)Dr. MA’\:O YADAV_ (ASSISTANT PROFESSOR)
Filing Date NA (7i2))|§an\1/e|NoA\|/nvF§|r]star|\}vAL (PROFESSOR)
. . . r.
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA &ZI_)I_I)Dr. PRAMOD KUMAR (PROFESSOR AND DEAN CSE
Filing Date ‘NA
o2 L . 3)Dr. JAY SHANKAR PRASAD (PROFESSOR)
(62) E:Y:‘S'%‘geto Application Number ;m 4)Ms. NEHA TYAGI (ASSISTANT PROFESSOR)
9 ) 5)Ms. PREETI YADAV (ASSISTANT PROFESSOR)
6)Dr. MANO YADAYV (ASSISTANT PROFESSOR)
(57) Abstract :
Our invent i-Bdu®df iCdm OMsoan edticationalrsygteénd which adapts at all educational content to a learr

style of a student provides substantially immediate and effective teachers tracking, student tracking, acadeokyndptacuback
of student performance to parents, and incentivizes each participant in the students" education to use tRersystenple, the
intelligent educational system interactive educational lessons and exercises to a student to determieatiisdearning style or
modality and also the educational system adapts the presentation to the modality. The invented teaching technologyi@srals
homework curriculum and educational content based on, for example, the student current etineatisra scholastic exercises
The educational system provides rewards to teachers, students, and parents for using tHeosystample, the education syster
enables parents to accumulate a fund for college education and the fund may be increagledetvards for using cash back cre
cards, purchasing goods online, lottstyle awards, use of the online education system, or the like. The invented teaching tes
is also tracking a motion of a teachers, students by obtaining two types afreteasts associated with the motion of the body,
of the types including acoustic measureme&hte invented teaching technology is an estimate of either an orientation or a pos
the body is updated based on one of the two types of measuremexiifmple based on inertial measurement. The invented te
technology is a mobile teacher tracking system is provided for tracking the removal and use of specific teachers within a gi
checked out from storage between the time the teachers aredtloetkad the replacement of the teachers in the storage.
system includes a system controller and a storage unit that receive and store a series of teacher carriers theredacime eacti
includes a series of teacher holders in which id tagghe group of teachers checked out of the storage are recEhethvented
teaching technology is a teacher carrier monitors the time each teacher is removed from the teacher carrier which iisformat
thereafter communicated to the system controlle
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042433 A
(19) INDIA
(22) Date of filing of Application :30/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A SYSTEMOR CREATING PRECISE MICROSTRUCTURES BASED ON VARIOUS POLYMEI
USING MULTIPLE APPARATUS

:GO3F|(71)Name of Applicant :

7/20 | 1)INDIAN INSITUTE OF INFORMATION
B81C|TECHNOLOGY, ALLAHBAD

1/00 Address of Applicant :IlIT RD, NEAR BOYS HOSTEL,
GO3F |DEVGHAT, JHALWA, PRAYAGRAJ, UTTAR PRADESH
7/038 (211015 Uttar Pradesh India

(51) International classification

(31) Priority Document No :NA |(72)Name of Inventor :
(32) Priority Date ‘NA 1)DR. AMIT PRABHAKAR
(33) Name of priority country ‘NA 2)AMAR DHWAJ
(86) International Application No ‘NA 3)AKASHDEEP
Filing Date ‘NA 4)NEHA MISHRA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention illustrates the a diverse systems for-effettive and efficient for fabrication of various general polymers and ph
polymer that is SkB polymer based microdevicesdeverely reduce the cost of these microdevices by effectively substituting
existing general expensive microfabrication processes and for the same, cost effecix@abdre systems is utilized for printing
UV -photoMask based lithography processgsnbaking suitable approach for preparing printed {gkotoMask for the planned A
micro-device design. Here a suitable approach for making modulation in the viscosities of commercially avaifaplelyBher
varieties is made using simple dilution withpappriate solvents, so that the thickness of spin coatel fdJymer be modulated fo
defining the planned microdevice thickness; scheming appropriate method for making contact UV exposure using the print
photoMasks, over the S\8 prepolymer. Thisinstrument helps to make custarmade U\exposure system; 2D/3D Uexposure
system; or 2D/3D Sk8 polymer patterning systems based on 3D CNC patterning approach, without using any prirpbatoV
Mask.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042584 A
(19) INDIA
(22) Date of filing of Application :30/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : SMART MOTORISED FAN

:F25C|(71)Name of Applicant :

1/25 | 1)Nims University Rajasthan, Jaipur

CO2F Address of Applicant :NH1 1 C, D elaipuri Higl@vayfi
1/00 |Jaipur, Rajasthan 303121, India Rajasthan India

F24F |(72)Name of Inventor :

6/04 | 1)MIRDHA, Uma Shankar

(51) International classification

(31) Priority Document No ‘NA 2)SINGH, S P
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A smart motorised fan (100) is disclosed. The smart motorised fan (100) includes a water supply pilisdd42d along the leng
of a hanging rod (102) of the fan (100), a water reservoir (114) disposed on the hanging rod (102) and adapted to stoedved
through the water supply pipe (112), an electronic valve disposed at an outlet of the seatein€l14) and adapted to control
delivery of the water from the water reservoir (114), a water distribution plate (116) disposed on a main motor unith@®a&n of
(100) and adapted to receive water from the reservoir (114) based on the opehnénglettronic valve, and a plurality of capillari
(118) coupled to the water distribution plate (116) and adapted to receive water from the water reservoir (114) thraterh the
distribution plate (116). The water is discharged from an end of eadlanafi18) to be dispersed in form of mist droplets durin
the rotation of the fan (100).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042659 A
(19) INDIA
(22) Date of filing of Application01/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : MAGNESIUM MODIFIED RICE STRAW BIOCHAR BEADS FOR PHOSPHATE UPTAKE

:CO5C|(71)Name of Applicant :

5/30 1)INDIAN INSTITUTE OF TECHNOLOGY KANPUR

Co05B Address of Applicant :Dean, Research & Development, R
7/00 [Number 151, Faculty Building, Post Office: IIT Kanpur Kanpt
B01J [Uttar Pradesh India 208016 Uttar Pradesh India

20/20 |(72)Name of Inventor :

(51) International classification

(31) Priority Document No ‘NA 1)Abhilasha Tripathi
(32) Priority Date ‘NA 2)Purnendu Bose
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The current invention discloses methods and compositions related to modified rice straw biochar alginate beadapgiidakien
as fertilizers. The invention relates to modified rice straw biochar compositions and method of making tAidsanaslified rice
straw alginate beads act as slow release fertilizers and have high phosphate uptake capacity. The ricedifiaa vgitim
magnesium solution that enhances its phosphate uptake capacity as compared to unmodified rice straw.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042725 A
(19) INDIA
(22) Date offiling of Application :01/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A SYSTEM FOR VISUALLY IMPAIRED WITH TRANSFORMATION OF IMAGES INTO AUDIO

(71)Name of Applicant :
1)Vaibhav Riju Mishra
Address of Applicant :B.TECH, IT, 4TH YEAR, GAUTAM
BUDDHA UNIVERSITY, GREATER NOIDA201312 Uttar
Pradesh India

:GO6K
9/00

(51) International classification Sf/?)g 2)Neeti Bisht
GO6K 3)Yash Pandey
9/62 4)Divyansh Binwal
(31) Priority Document No ‘NA gf/ﬁaﬁl&iﬁg
(32) Priority Date ‘NA 7)Himanshu Pande
(33) Name of priority country :NA 8)Vrince Vimal y
(86) International Application No ‘NA f .
Filing Date ‘NA (72)Na_me 0 Ir_1_vent_or '
(87) International Publication No :NA g\l\l/ilebt?aB\i/sEt”u Mishra
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA 3)Y?Sh Pa”d‘?y
(62) Divisional to Application Number ‘NA 4)Divyansh Binwal
Filing Date ‘NA 5)Sapka|p$ah
' 6)Mridul Mishra
7)Himanshu Pandey
8)Vrince Vimal
(57) Abstract :

The present invention discloses a system for visually impaired with transformation of images into audio, which comipniags,
capturing unit to take images as an input;object recognition unit to recognise an object by using input images; a text recogr
unit; a color segmentation unit to recognise various color; a product identification unit provided with a barcode scabsiagclan
detection unit to detect ampstruction in the path of the visually impaired; a face identification unit to recognise a face and s
related parameters in a database; an audio unit to provide an output data to the visually impaired on recognising adl|ties da
parametes from a set of input units; and a machine learning interface to provide an analysis and learning mechanism for ug
recognising and identifying new objects and faces with further mapping between previously stored objects and facesbiasie
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042756 A
(19) INDIA
(22) Date of filing of Application :01/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A CASTIN®ROCESS TO DEVELOP POROUS FOAM MATERIALS

:HO1L|(71)Name of Applicant :

25/10| 1)Lovely Professional University

B22D Address of Applicant :Lovely Professional University, Dell
21/00 |Jalandhar GT road Phagwara. Punjab India

C01B |(72)Name of Inventor :

6/02 1)PRAKASH, Chander

(51) International classification

(31) Priority Document No ‘NA 2)SINGLA, Tara
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention relates taasting process to develop porous foam materials which consists of plaster mould which is
by using a mixture of Plaster of Paris (PoP) and titanium hydride (TiH2) micro size particles. In the present disclosutarehef
POP and TiH2 is bakkin oven at 550 A°C causing TiH2 to detach from the structure and creating simat@ores in POP
structure. Here, the high pressure hydrogen gas is supplied which flows through theizetpnres available in POP mould an
the molten magnesium is pieed in the mould causing high pressure hydrogen forrglfgar porous foam material at eutectic
reaction.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042757 A
(19) INDIA
(22) Date of filingof Application :01/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : AN IOT ENABLED MINIATURE OBJECTS LOCATING SYSTEM

:GO8E|(71)Name of Applicant :
21/24 | 1)Lovely Professional University
(51) International classification GO6N Address of Applicant :Lovely Professional University, Dell
20/00 |Jalandhar GT road Phagwara. Punjab India
HO4W | (72)Name of Inventor :
4/024 | 1)SINGH , Dushyant Kumar

(31) Priority Document No ‘NA 2)JERATH , Himani
(32) Priority Date ‘NA 3)KUMAR , Lanka Maneesh
(33) Name of priority country ‘NA 4)D, Narenthira Prasath
(86) International Application No ‘NA 5)CHAITANYA , Vemula Krishna
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An lot enabled miniature object locating system to track and detect a miniature objectimeehiough a customized mobile
application. A chip is implanted inside the objects which tend to be misplaced often, the chip consists of a contrallenjtpcaves
Wi-Fi module . The customized mobile application is trained through Machine learninghegand integration of home floor pla
along with API keys. The GPS module provides navigation through the map to guide the user to locate the objtotenThal
system is coseffective and more accurate to locate the object rather than the @xéstimology.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042758 A
(19) INDIA
(22) Date of filing of Application :01/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention A LIFESAVING VEHICLE DOOR OPENING SYSTEM

:EO5E|(71)Name of Applicant :

83/36| 1)Lovely Professional University

EO5F Address of Applicant :Lovely Professional University, Dell
15/76 |Jalandhar GT road Phagwara. Punjab India
G01S|(72)Name of Inventor :

15/87| 1)SINGH, Jai Inder Preet

(51) International classification

(31) Priority Document No ‘NA 2)GULATI, Piyush
(32) Priority Date ‘NA 3)SINGH, Manpreet
(33) Name of priority country ‘NA 4)SINGH, Satnam
(86) International Application No ‘NA 5)DHAND, Shivani
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a vehicle door opening system for preventing accidents due to door opening whichaonsis'
ultrasonic sensor (1), a DC motor (2), links (3), an arduino board (4), and jumper wires (5priestiid disclosure, the Arduino (
sends signal received from the ultrasonic sensor (1) to the DC motor (2) to actuate it and lock the locking lever \ythftlekise
and gear mechanism (3). In the present invention, the locking lever comes hadkitginal position when nothing is detected by
ultrasonic sensor (1) up to its permissible range.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042759 A
(19) INDIA
(22) Date of filing ofApplication :01/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : WEARABLE DEVICE FOR ASSISTING DEMENTIA PATIENTS

:GO8E|(71)Name of Applicant :

25/01 | 1)Lovely Professional University

HO4W Address of Applicant :Lovely Professional University, Dell
4/90 |[Jalandhar GT road Phagwara. Punjab India

GO6F |(72)Name of Inventor :

1/16 1)KAUR, Parampreet

(51) International classification

(31) Priority Document No ‘NA 2)SINGH, Mandeep
(32) Priority Date ‘NA 3)SOBTI, Rajeev
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a wearable device for assisting dementia patients. The present invention is a wearable device whichaischandst
configured with a GPS module, a GSibdule, a microphone, a speaker, a sim tray, a rechargeable battery, a panic button, :
button, a microcontroller and OLED screen. The present invention uses by a patient to assist in case of any emergegy as
sends an alert to ask for help awpport from nearby people in case when patient gets stranded.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042760 A
(19) INDIA
(22) Date of filing of Application :01/10/2020 (43) PublicatiorDate : 23/10/2020

(54) Title of the invention : A PORTABLE LEG SPLITTING MACHINE

:A63B | (71)Name of Applicant :

21/00 | 1)Lovely Professional University

A63B Address of Applicant :Lovely Professional University, Dell
21/00:|Jalandhar GT road Phagwara. Punjab India

A61H |(72)Name of Inventor :

1/02 1)SINGH , Mandeep

(51) International classification

(31) Priority Document No ‘NA 2)CHOUDHURY, Ruhul Amin
(32) Priority Date ‘NA 3)RAJPUT, Anant
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A portable leg split machine to practice leg split stretching during regular workout at gym or at home efficiently witleod @nal
support. This machine is foldable and light weight to carry around. The machine allows thesupgiotd their legs in between the
side metal brackets which holds by a nylon rope through pulleys to increase the leg split capacity for longer durakiontat e
machine improves the flexibility of the body through the practices of stretchindhelith for maintaining stability.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042761 A
(19) INDIA
(22) Date of filing of Application :01/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : SEVEN SEGMENT DISPLAY WITH INBUILT BCD DECODER

:C22C [(71)Name of Applicant :

38/44 1)Lovely Professional University

HO1L Address of Applicant :Lovely Professional University, Dell
31/021¢|Jalandhar GT road Phagwara. Punjab India

HO1M [(72)Name of Inventor :

2/30 1)Choudhury , Ruhul Amin

(51) International classification

(31) Priority Document No ‘NA 2)Singh, Mandeep
(32) Priority Date ‘NA 3)Kotni, Manish
(33) Name of priority country ‘NA 4)DHAND, Shivani
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present disclosure combines the functionalities of BCD decoder and 7 segment LEDs to display decimal humbers.the
advantages of less components, reduced power and space and less delagigméficamt for digital electronics to be used in digi
cl ocks, el ectronics meters and other devices. The prons
anode and common cathode.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042762 A
(19) INDIA
(22) Date of filing of Application :01/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : REAITIME PATIENT MONITORING SYSTEM AT ICU USING ESP 3RMODULE

:HO4W|(71)Name of Applicant :

4/80 1)Lovely Professional University

A61B Address of Applicant :Lovely Professional University, Dell
5/00 [Jalandhar GT road Phagwara. Punjab India

A61B |(72)Name of Inventor :

5/024 | 1)SINGH, Rajesh

(51) International classification

(31) Priority Document No ‘NA 2)GEHLOT , Anita
(32) Priority Date ‘NA 3)GUPTA, Manish
(33) Name of priority country ‘NA 4)THAKUR , Amit Kumar
(86) International Application No ‘NA 5)AKRAM , Shaik Vaseem
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An |oT based reaime patient monitoring system at ICU through ESP 32 module . The system collects-theeeginsory data of
the patient through temperature sensor and pulse rate sensor, upon which a camera fixed to the system capteindsuabl The
patient information is collected by ESP 32 module and transmits thémeatiata to the cloud server (104) through internet. The
in the cloud server is accessible by the concern doctors and the nurses through mobile appligaki@pplication remotely
through wirelesdbased communication. ESP 32 is hybrid module of-Wfiand Bluetooth Low Energy (BLE) , where one
communicates either through internet or Bluetooth.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.202011042949 A
(19) INDIA
(22) Date of filing of Application :02/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : ARTIFICIAL NEURAL NETWORK BASED MACHINE LEARNING INTRUSION DETECTION
WIRELESS NETWORK USING FEATURE SELECTION

(71)Name of Applicant :

1)PushpaGothwal, Amity University Rajasthan

Address of Applicant :Amity University Rajasthan NH11C

Kant Kalwar, RIICO Industrial Area, Jaipur Rajasthan India
303007 Rajasthan India

2)Dr. I. D. Soubache, Rajiv Gandhi College Of Engineering
and Technology

3)Ankur Gupta, Vaish College of Engineering

:GO6K
9/62

(51) International classification ?g?/?)lé 4)Dr. V. S. Bhagavan, Koneru Lakshmaiah Education
GOBN Foundation Deemed to be University

5)Dr. R. Prema, Hindusthan College of Arts and Science

(31) Priority Document No 2,\?2)0 6)Dr. AP Jagadeesan, R.V._S. C_olleg_e of Engineering
(32) Priority Date :NA 7K Ranjl_t Kumar, Annamalai University
(33) Name of priority country ;NA 8)K. Manikandan, Government Arts College- Autonomous
(86) International Application No :NA 9)Dhruvang Suthar .
Filing Date ‘NA (72)Name of Inventor : . . . .
(87) International Publication No :NA DPushpa Gothwal, Amity University Rajasthan . .
(61) Patent of Addition to Application Number ‘NA 2)Dr. I. D. Soubache, Rajiv Gandhi College Of Engineering
Filing Date ‘NA and Techndogy . . .
(62) Divisional to Application Number :NA 3)Ankur Gupta, Vaish College of Engmegrmg :
Filing Date ‘NA 4)Dr. V. S. Bhagavan, Koneru Lakshmaiah Education
Foundation Deemed to be University
5)Dr. R. Prema, Hindusthan College of Arts and Science
6)Dr. A.P. Jagadeesan, R.V.S. College of Engineering
7)K Ranjit Kumar, Annamalai University
8)K. Manikandan, Government Arts College- Autonomous
9)Dhruvang Suthar
(57) Abstract :

In this invention, a novel system is developed based on supervised machine learning which is able classifyaféonehlether it
is benign or malicious. Best model is found based on success rate of detection hence feature selection method is itfitegrate
supervised learning algorithm in this invention. Based on research Artificial Neural Network (ANN) igddumadutperform than
support vector machine (SVM) as the proposed invention involves machine learning along with wrapper feature selection i
classify network traffic. Intrusion detection is the first step in prevention security attack. Netaffidi$ classified by this system
using both SVM algorithm and ANN algorithm by utilizing NSIDD dataset. It is found that success rate of intrusion detectiol
the proposed Artificial Intelligence based Machine learning algorithm for wireless naésaayknparatively efficient than SVM
algorithm.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042955 A
(19) INDIA
(22) Date of filing of Application :01/10/2020 (43) Publication Date23/10/2020

(54) Title of the invention : METHOD AND SYSTEM FOR PERFORMING ENI®-END WORKFORCE MANAGEMENT

:G06C|(71)Name of Applicant :

10/06 | 1)HCL Technologies Limited

G06Q Address of Applicant :806, Siddharth, 96, Nehru Place, N
10/10 | Delhi Delhi India

GO6F |(72)Name of Inventor :

9/54 1)Abhishek Rai

(51) International classification

(31) Priority Document No ‘NA 2)Arindam Sen
(32) Priority Date ‘NA 3)Aakash Mishra
(33) Name of priority country ‘NA 4)Kumar GN
(86) International Application No ‘NA 5)Rohit Kumar Behra
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Method and system for performing et@dend workforce management is disclosed. In an example, the method includes gene
(202), by a workforce management (WFM) platform (104) hosted on afipdication server (102), a workforce request for a tas
based on inputs from a user. The method further includes transmitting (204), by the WFM platform (104), the workforde eec
talent sourcing platform (108) hosted on a second application $&B8&rby invoking a secure web application programming
interface (API) request. The method further includes receiving (206), by the WFM platform (104) from the talent soufaing p
(108), candidate data corresponding to the set of potential candidatelynamically performing (208), by the WFM platform (1(
a reaiftime onboarding of the set of potential candidates by invoking an appropriate API request.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042956 A
(19) INDIA
(22) Date of filing of Application :01/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : METHOD AND SYSTEM FOR INTEGRATING FIELD PROGRAMMABLE ANALOG ARRAY
WITH ARTIFICIAL INTELLIGENCE

:GO6N|(71)Name of Applicant :

20/00 | 1)HCL Technologies Limited

GO6N Addressof Applicant :806, Siddharth, 96, Nehru Place, Ne
5/04 |Delhi- 110019, INDIA Delhi India

GO6N |(72)Name of Inventor :

3/063 | 1)GANDHI KARUNA KT

(51) International classification

(31) Priority Document No ‘NA 2)VEERENDRA PRASAD NETTEM
(32) Priority Date ‘NA 3)NATARAJ PINAKAPANI
(33) Name of priority country ‘NA 4)SARAVANAN K
(86) International Application No :NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method and system famtegrating Field Programmable Analog Array (FPAA) (206) with Artificial Intelligence (Al) is disclos
In some embodiments, the method includes automatically creating (302), by an Al model (108), a function by auto cofirstct
set of computationlements from a plurality of computational elements in an FPAA (206), in response to receiving an input.
method further includes receiving (304) a feedback comprising a first accuracy level associated with the output. Thertnethc
includes autométally adjusting (306) at least one of a plurality of control parameters to modify the function to generate an ¢
output corresponding to the input, based on the first accuracy level associated with the output.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042974 A
(19) INDIA
(22) Date of filing of Application :03/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A SYSTEM AND A METHOD FOR HIGH SPEED MULTIMOMEATA TRANSMISSION FOR
SHORT HAUL COMMUNICATION

:HO4B |[(71)Name of Applicant :

10/258:| 1)Dr. Kamal Kishor Upadhyay

HO04J Address of Applicant :Department of Electronics and
14/04 |Communication, faculty of science, university of Allahabad,
HO04J [prayagraj U.P. 211002 Uttar Pradesh India

14/00 2)Dr. Nikhlesh Kumar Mishra

(51) International classification

(31) Priority Document No ‘NA 3)Dr. Saumya Srivastava

(32) Priority Date ‘NA A)Ritvik Shukla

(33) Name of priority country ‘NA 5)Dr. Narendra Kumar Shukla
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)Dr. Kamal Kishor Upadhyay
(87) International Publication No " NA 2)Dr. Nikhlesh Kumar Mishra
(61) Patent of Addition to Application Number ‘NA 3)Dr. Saumya Srivastava

Filing Date ‘NA 4)Ritvik Shukla
(62) Divisional to Application Number ‘NA 5)Dr. Narendra Kumar Shukla

Filing Date ‘NA
(57) Abstract :

The present disclosure relates tgyatem and a method for high speed multimode data transmission for short haul communic
costeffective spectrum amplitude coding optical code division multiple access-(BAQMA) multimode transmission system is
designed with the integration of modiision multiplexing (MDM) scheme to transmit 100 Gbps of data over 11 km multimod
OCDMA scheme is carried out by using random diagonal (RD) code whereas MDM scheme is carried out by using modal

multiplexing of gaussian modes. The reported reshitsv the successful transmission of 100 Gbps data over multimode link.

Furthermore, the performance of multimode fiber and few mode fibers is investigated in terms of bit error rate whiclasfews
mode fibers perform better than multimode fiber liokthe proposed MDMDCDMA system.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/10/2020

(21) Application N0.202011042977 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : A NOVEL PROCESS TO TEST MILK ADULTERATION USING STRIPSAPPLICANT:LOVELY

PROFESSIONAL

:GO6F
16/245°

. . GO1N

(51) International classification 33/04

GO1N

33/52
(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(71)Name of Applicant :

1)Lovely Professional University

Address of Applicant :Lovely Professional University,

JalandhaiDelhi GT road Phagwara. Punjab India
(72)Name of Inventor :

1)Dr Harminder Singh

2)Dr Jandeep Singh

3)Bhagwant Singh

4)Dr. Manish Gupta

5)Dr. Manish Vyas

6)Dr. Gurpreet Kaur

7)Dr. Sonika Singh

(57) Abstract :

A novel process for testing milk adulteration for urea, soap and detergent. The test strips are avaiteitle af taree with a shad
card to match the desired results. The technology is simple and can be used in all household.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/10/2020

(21) Application N0.202011042978 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : A NOVEL PROCESS FOR INCREASING SHELF LIFE OF BROTHS

:A23L
23/00
AO1N

(51) International classification 25/30

(71)Name of Applicant :
1)Lovely Professional University
Address of Applicant :Lovely Professional University,
JalandhaDelhi GT road Phagwara. Rjab India

A47J |(72)Name of Inventor :
43/25| 1)Dr. Prasad Rasane
(31) Priority Document No ‘NA 2)Dr. Chandra Mohan Mehta
(32) Priority Date ‘NA 3)Ms. Jyoti Singh
(33) Name of priority country ‘NA 4)Sawinder Kaur
(86) International Application No ‘NA 5)Mukul Kumar
Filing Date ‘NA 6)Rajiv Ranjan
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention is about a cost effective technology for storingtjeable as well as meat broth for increasing the shelf
of the food. The said composition is used a spray on the broth to increase the stability of the food. The said tecindolstgialiy

scalable.

No. of Pages : 1No. of Claims : «

The Patent Office Journal No. 43/2020 Dated1@2020 54299



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042980 A
(19) INDIA
(22) Date of filing of Application :03/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : AN INTERIOR PAINT ROLLER

:BO5C|(71)Name of Applicant :

17/02| 1)Lovely Professional University

BO5C Address of Applicant :Lovely Professional University, Dell
17/03 [Jalandhar GT road Phagwara. Punjab India

BO5B [(72)Name of Inventor :

3/10 1)SHARMA, Pushpendra Kumar

(51) International classification

(31) Priority Document No ‘NA 2)SINGH, Vishaldeep
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to an interior peafier which consists of an outer Pipe 1 (1), an inner Pipe 2 (2), a rotatable har
threads (4) on rod to rotate pipe 2, a holder (5), a removable paint roller (6) with perforated cylinder for refillirapgdiotes (7)

for making even flow of gint through cylinder. In the present disclosure, the outer pipe (1) is attached with rotatable handle
which is further attached with threaded rod (4) to rotate inner pipe (2). The present invention ensures uniform flow of paint
percolating out of hoke(7) provided on the cylinder.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/10/2020

(21) Application N0.202011042981 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : A DETACHABLE DEVICE FOR PREVENTION OF SLIPPING OF VEHICLES

"HOAL
29/12
G06Q

(51) International classification 10/06

(71)Name of Applicant :
1)Lovely Professional University
Address of Applicant :Lovely Professional University,
JalandhaiDelhi GT road Phagwara. Punjab India

HO4M|(72)Name of Inventor :
1/725| 1)Dr Chandra Mohan Mehta
(31) Priority Document No ‘NA 2)Dr. Kanak Sirari
(32) Priority Date ‘NA 3)Dr Prasad Rasne
(33) Name of priority country ‘NA 4)Dr. Rajinder Singh Kaundal
(86) International Application No ‘NA 5)Dr. Sharad Sachan
Filing Date ‘NA 6)Dr. Ramesh Kumar Sadawarti
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is an detachable device for prevention of slipping of vehicles wherein the device has arm teeth which caloppayk i
rainy andhilly areas. The unit can be attached in new and existing vehicles.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/10/2020

(21) Application N0.202011042982 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : A NOVEL DEVICE FOR MAKING INDIAN DESSERTS

:CO2F | (71)Name of Applicant :
103/0¢| 1)Lovely Professional University
(51) International classification G08B Address of Applicant :Lovely Professional University,
21/02 |JalandhaiDelhi GT road Phagwara. Punjab India
A45C |(72)Name of Inventor :
11/38 | 1)Dr. Prasad Rasane
(31) Priority Document No ‘NA 2)Dr. Chandra Mohan Mehtai
(32) Priority Date ‘NA 3)Ms. Jyoti Singh
(33) Name of priority country ‘NA 4)Sawinder Kaur
(86) International Application No ‘NA 5)Anirban Dey
Filing Date ‘NA 6)Pooja Kumari
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :
The present invention is about a cost effective tedhmod

The saiddevice is handy enough to be used in house hold also. The device has varying size of moulds which can prepare
shapes and sizes of ©uéJal ebi ©UE.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202011042983 A
(19) INDIA
(22) Date of filing of Application :03/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A PORTABLE PROJECTOR STAND FOR VIRTUAL READING

:F16M|(71)Name of Applicant :

11/22 | 1)Lovely Professional University

G02B Address of Applicant :Lovely ProfessionahiJersity, Delhi
27/10 |Jalandhar GT road Phagwara. Punjab India

GO03B |(72)Name of Inventor :

21/20 | 1)SINGH, Jai Inder Preet

(51) International classification

(31) Priority Document No ‘NA 2)M R, Aswin
(32) Priority Date ‘NA 3)PAVITHRAN, Akshay
(33) Name of priority country ‘NA 4)S., Athul Krishna
(86) International Application No ‘NA 5)GULATI, Piyush
Filing Date ‘NA 6)SINGH, Manpreet
(87) International Publication No " NA 7)SINGH, Satnam
(61) Patent of Addition to Application Number ‘NA 8)DHAND, Shivani
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a portable projector stand which consists of a microcontroller, reflector, light spatoe spaiad,
a focusing lens having focal length less than 40 cm, a push button switch, power supply, disylagrslidnsing lens to direct the
light to the slide, stand. In the present disclosure, the stand is made inclined horizontally with respect to the graumgteatvhich
is calculated on the basis of the neutral body position.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042984 A
(19) INDIA
(22) Date of filing of Application :03/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A SMART STUDENT SAFETY TRACKING ANMONITORING SYSTEM

:G06C|(71)Name of Applicant :

50/20 | 1)Lovely Professional University

G08B Address of Applicant :Lovely Professional University, Dell
21/02 |Jalandhar GT road Phagwara. Punjab India

GO6F |(72)Name of Inventor :

8/61 1)CHOUDHURY , Ruhul Amin

(51) International classification

(31) Priority Document No ‘NA 2)GUPTA , Lovi Raj
(32) Priority Date ‘NA 3)SINGH, Mandeep
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A smart system which allows tiparents to track and monitor the student activity in-tiea¢ through a customized mobile
application install on the mobile phone . The system allows the parent to enable /disable the device once the stuttenhteaege
to school in order to track thieactivity. The application trace the student from home to destination i.e within 200m of the schc
is acknowledge to be safe , similarly the tracking the student leave from school to home.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.202011042985 A
(19) INDIA
(22) Date of filing of Application :03/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A TOPICAL HERBAL FORMULATION FOR THERAPEUTIC MANAGEMENT OF VITILIGO

:A61K | (71)Name of Applicant :

9/06 1)Lovely Professional University

A61K Address of Applicant :Lovely Professional University, Dell
36/23¢|Jalandhar GT road Phagwara. Punjab India

A61K |(72)Name of Inventor :

36/65 | 1)Nissar Ahmad Dar

(51) International classification

(31) Priority Document No ‘NA 2)Pankaj Wadhwa
(32) Priority Date ‘NA 3)Devesh Tewari
(33) Name of priority country ‘NA 4)Meenu Chopra
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Disclosed is an antiitiligo topical herbal formulation in the form of an ointment. A process of preparing the herbal formulatio
ointment is disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042986 A
(19) INDIA
(22) Date of filing of Application :03/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : AIR CONDITIONER DRAIN WATER ACCUMULATION AND CONTROLLER SYSTEM

:F24F|(71)Name of Applicant :

13/22| 1)Lovely Professional University

F04D Address of Applicant :Lovely Professional University, Dell
13/0€|Jalandhar GT road Phagwarainfab India

B60S|(72)Name of Inventor :

3/04 | 1)KAUR, Parampreet

(51) International classification

(31) Priority Document No ‘NA 2)SINGH, Mandeep
(32) Priority Date ‘NA 3)SOBTI, Rajeev
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is an air conditioner drain water accumulation and controller system which consists of an advanced levelsau®mn:
basedcontroller system which further consists of a control unit (3), a sensor wire (4), a water level sensor (5), a subnmapsibli
wire (6), an outlet for pumped water (7), a water collection tank (8), a mini submersible pump (9), and a rechargeglfil®patte
The control unit (3) activates the mini submersible pump (9) to pull out excessive water accumulated in the water tzwile@ior
through the outlet pipe (7). The present invention utilizes air conditioner drain water for different purposescanaeteshing,
gardens and reduces the wastage of water.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/10/2020

(21) Application N0.202011042987 A

(43) Publication Date 23/10/2020

(54) Title of the invention : A NOVEL INSTANT MIX FOR PATEINTS SUFFERING FROM MALNUTRITION

:A23L
11/00
A21D

(51) International classification 10/00

(71)Name of Applicant :
1)Lovely Professional University
Address of Applicant :Lovely Professional University, Dell
Jalandhar GT road Phagwara. Punjab India

HO4L [(72)Name of Inventor :
12/58 | 1)Dr. Prasad Rasane
(31) Priority Document No ‘NA 2)Dr. Chandra Mohan Mehta
(32) Priority Date ‘NA 3)Ms. Jyoti Singh
(33) Name of priority country ‘NA 4)Sawinder Kaur
(86) International Application No ‘NA 5)Sharad Sachan
Filing Date ‘NA 6)Pawan Kumar Gupta
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention is about an instant premix for patients suffering from obesity or heart disease. The instantrpbeseirvet
both hot and cold. The said premix can be served both sweet and salt taste. The said pre mix contains chick peatif@iogr. ar
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042988 A
(19) INDIA
(22) Date of filing of Application :03/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A CUSTOMIZED INOCULATION LOOP

:GO3F|(71)Name of Applicant :

7120 1)Lovely Professional University

C07J Address of Applicant :Lovely Professional University,
71/00 [JalandhaDelhi GT road Phagwara. Rjab India
Cl12M|(72)Name of Inventor :

1/36 | 1)Reena Singh

(51) International classification

(31) Priority Document No ‘NA 2)Chirag Chopra
(32) Priority Date ‘NA 3)Daljeet Singh Dhanjal
(33) Name of priority country ‘NA 4)Sonali
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The said invention is a very practical and useful in the life sciences laboratories. The invention s about a custcoietiay loop
with temperature sensor and temperature display unit. The said system is more useful due to its precise temperatnoesuotite
microbiologist is aware of the sterilization temperature.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042989 A
(19) INDIA
(22) Date of filing of Application :03/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A SYSTEM FOR BUS TRACKING AND FUEL MONITORING USINTERNET OF THINGS

:HO4L | (71)Name of Applicant :

29/08 | 1)Lovely Professional University

HO4W Address of Applicant :Lovely Professional University, Dell
84/12 |Jalandhar GT road Phagwara. Punjab India

HO4W | (72)Name of Inventor :

84/18 | 1)SINGH, Rajesh

(51) International classification

(31) Priority Document No ‘NA 2)GEHLOT, Anita
(32) Priority Date ‘NA 3)THAKUR, Amit Kumar
(33) Name of priority country ‘NA 4)GUPTA, Lovi Raj
(86) International Application No ‘NA 5)AKRAM, Shaik Vaseem
Filing Date ‘NA 6)VERMA, Rajesh
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a system for bus tracking and fuel monitoring using Internet of Things (IoT). The present invention carsiigtaliby
of bus tracking units deploys at different bus routes which measures fuel level, speed, tddaiom real time using the fuel ser
(15), the speed sensor (16), the GPS module (11). The local communication unit (301) uploads sensory data on the ¢/
using the WAiFi module (23). The present invention provides facility to accessimedata through the mobile app (501) and we
app (601) which helps to check bus log details any time.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042990 A
(19) INDIA
(22) Date of filingof Application :03/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A NOVEL SHELTER FOR STRAY ANIMALS

:E04F|(71)Name of Applicant :

9/10 1)Lovely Professional University

HO3K Address of Applicant :Lovely Professional University, Dell
3/03 |Jalandhar GT road Phagwara. Punjab India

EO04H [(72)Name of Inventor :

1/12 1)Adityam Dutta

(51) International classification

(31) Priority Document No ‘NA 2)Dr. Chandra Mohan Mehta
(32) Priority Date ‘NA 3)Dr. Meenu Chopra
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention is about a handy shelter for stray animals which is made from recycled waste. The shelter isffertveo
and helps the local authorities to keep the roads desavell as provide shelter to stray animals.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042991 A
(19) INDIA
(22) Date of filing of Application :03/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A NOVEL SPECTACLES FRAME WITH INBUILT CONTACT LENS AND CLEANING LIQUID
CONTAINER

:G02C|(71)Name of Applicant :

5/22 1)Lovely Professional University

G02C Address of Applicant :Lovely Professional University, Dell
11/00 |Jalandhar GT road Phagwara. Punjab India

GO02C |(72)Name of Inventor :

13/00| 1)KAUR, Parampreet

(51) International classification

(31) Priority Document No ‘NA 2)SINGH, Mandeep
(32) Priority Date ‘NA 3)LAKHANPAL, Sorabh
(33) Name of priority country ‘NA
(86) International Application No :NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a novel spectacles frame with inbuilt contact lens and cleaning liquid cavity/container which consistsaui@sspec
frame (3), a pair of temples, a cavity and contact lens holder f{na pair of temple hinges (5), and a contact lens container
(4). The present invention consists of a right temple of spectacles wherein (1) consists of a contact lens contaifembeviin(
further consists of a cavity and contact lens &pfiting (2); and the left temple of spectacles (6) consists of a contact lens wa
and rinsing liquid bullet container (7). The present invention eliminates the need to carry spectacles and contactlatsiysase|
the same spectacle contains toatact lens and cleaning liquid in different spectacle temples.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011042993 A
(19) INDIA
(22) Date of filing of Application :03/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A SMART OIL WELL MONITORING SYSTEM IN REALIME THROUGH LORA AND IOT

:HO4L | (71)Name of Applicant :

29/08 | 1)Lovely Professional University

G01D Address of Applicant :Lovely Professional University, Dell
21/02 |Jalandhar GT road Phagwara. Punjab India

E21B [(72)Name of Inventor :

47/06 | 1)NARAYANA , Chavala Lakshmi

(51) International classification

(31) Priority Document No ‘NA 2)SINGH , Rajesh
(32) Priority Date ‘NA 3)GEHLOT , Anita
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses a smart oil well field monitoring system #imeathrough LoRa and 1oT. The system establish
long range communication of tlgata to the end user through LoRa module and short of communication through RF module
generate an alarm to the users in case of any threat. 10T based sensor nodes monitor various parameters in the ad well su
temperature, pressure, oil level antdraition intensity upon which the safety of the oil well is determined. In case any abnormi
is detected, the system generates an alarm to warn the worker for immediate action or evacuation from the field.

No. of Pages : zNo. of Claims : 1!

The Patent Office Journal No. 43/2020 Dated1@2020 54312



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043038 A
(19) INDIA
(22) Date of filing of Application :03/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : PYROLYSIS OF PLASTIC WASTE INTO FUELS

(71)Name of Applicant :
1)Dr. GARIMA PANDEY

Address ofApplicant :Assistant Professor, Department of
:B29B|Chemistry, Faculty of Engineering and Technology, SRM
17/00 |Institute of Science and Technology, DeNCR Campus Delhi
C10G|India
1/10 2)Dr. SANGEETA BAJPAI
C10L | 3)Dr. RICHA
5/40 | 4)Dr. SMRITI KHARE

(51) International classification

(31) Priority Document No ‘NA 5)Dr MONIKA KAMBOJ

(32) Priority Date ‘NA 6)Dr. SMRITI TRIPATHI

(33) Name of priority country ‘NA 7)Dr. AJAY SINGH YADAV

(86) International Application No ‘NA 8)Ms. KARTIKA MAHESHWARI
Filing Date :NA | (72)Name of Inventor :

(87) International Publication No NA 1)Dr. GARIMA PANDEY

(61) Patent of Addition to Application Number ‘NA 2)Dr. SANGEETA BAJPAI
Filing Date ‘NA 3)Dr. RICHA

(62) Divisional to Application Number ‘NA 4)Dr. SMRITI KHARE
Filing Date ‘NA 5)Dr MONIKA KAMBOJ

6)Dr. SMRITI TRIPATHI
7)Dr. AJAY SINGH YADAV
8)Ms. KARTIKA MAHESHWARI

(57) Abstract :

This invention focus on the method and principal of the production of fuel from waste plastics. Waste plastic is abuitglant ai
disposal creates large problems for the environment. Plastic doesn"t sepkmadifills, it isn"t effortlessly reused and corrupts in
quality during the reusing cycle, and it can create squander debris, hefty metals, and conceivably unsafe gas discbaages w
burned at high temperatures. Be that as it may, warm cycles caitizegl to change over plastics into hydrocarbon energizes, f
example, gas, diesel, flight/fly fuel, which have boundless applications in carrier ventures, helicopter, substantiséticmsgpad
power age. The creation gives some light on the ahahassembling fluid powers which could be utilized as feed stock proce:
plant for additional change or business use. This innovation can take care of the waste plastic issue and furtherrmere altog
diminish the landfillswhich are the reason foruitlessness of Agriculture land. Squander plastics can likewise turn into an exc
wellspring of vitality and an option in contrast to petroleum derivative which have caused a domain lopsidedness.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043068 A
(19) INDIA
(22) Date of filing of Application :03/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : DETECTION OF ROTOR FAULTS ON ASYNCHRONOUS MOTOR USING MOTRRRRENT
SIGNATURE ANALYSIS AND INSTANTANEOUS POWER ANALYSIS METHOD

(71)Name of Applicant :

1)Dr. K. VINOTH KUMAR

Address of Applicant :Associate Professor, Department o

Electrical and Electronics Engineering, New Horizon College
Engineering (Autonomous), B
560103 Karnataka India

2)Dr. B. GUNAPRIYA

3)Mr. M. SURESH

4)Dr. P. S. MAYURAPPRIYAN

5)Mr. R. PRABHAKARAN

6)Dr. S. SURESH KUMAR
:HO4L | 7)Dr.R.SARAVANAKUMAR
9/00 8)Mr. R. ASHOKKUMAR
HO2P | 9)Mr.M.MATHAN KUMAR
29/02¢| 10)Dr. HITESH PANCHAL

(51) International classification

(31) Priority Document No ‘NA 11)Dr. S. GOPINATH
(32) Priority Date ‘NA 12)Dr. P. BALAKRISHNAN
(33) Name of priority country :NA 13)Dr. AHMED KABEEL
(86) International ApplicatiotNo :NA 14)Dr. S. RAVI
Filing Date ‘NA 15)Dr. M. SRINIVASAN
(87) International Publication No :NA [(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Dr. K. VINOTH KUMAR
Filing Date ‘NA 2)Dr. B. GUNAPRIYA
(62) Divisional to Application Number ‘NA 3)Mr. M. SURESH
Filing Date ‘NA 4)Dr. P. S. MAYURAPPRIYAN

5)Mr. R. PRABHAKARAN
6)Dr. S. SURESH KUMAR
7)Dr.R.SARAVANAKUMAR
8)Mr. R. ASHOKKUMAR
9)Mr.M.MATHAN KUMAR
10)Dr. HITESH PANCHAL
11)Dr. S. GOPINATH
12)Dr. P. BALAKRISHNAN
13)Dr. AHMED KABEEL
14)Dr. S. RAVI

15)Dr. M. SRINIVASAN

(57) Abstract :

A system ofDetection of Rotor Faults In Asynchronous Motor Using M@arrent Signature Analysis comprises Instantaneous
power analysis (IPA) and Motor Current Signature Analysis (MCSA). Further the system comprises wherein the stator curr
captured by transducer, this current is recognized through current sensasigtive shunt transversely its output also noted in
domain.This invention relates to a module which is focused to diagtivsifailures such as rotor bar, eccentricity, combination
rotor bar alseccentricity and bearing using Instantaneous p@nalysis (IPA) and Motor Current Signature Analysis (MCSA) i
signal based techniques. It helps in real period tracing of several motor failures and concludes the fast conclusidinenaking.
learning on healthy asynchronous motor and faulty asynchsomotor under different speed condition were supported the
experimental also the results investigated through FFT spectrum, which is obtained by interfacing with Lab VIEW software
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.202011043070 A
(19) INDIA
(22) Date of filing of Application :03/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A WATER SPRINKLER WITH ANTI SMOG GUN SYSTEM

:A01G|(71)Name of Applicant :

25/09 | 1)QUALITY ENVIRO ENGINEERS PRIVATE LIMITED
EO1H Address of Applicant :67 SFD, VIKRAM ENCLAVE

3/02 |SAHIBABAD, GHAZIABAD UP 201005 Uttar Pradesh India
BO5B [(72)Name of Inventor :

3/04 1)ASHWANI SRIVASTAVA

(51) International classification

(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Discloses herein A water sprinkler with anti smog gun system (100) comprisssrasprinkler (105) and an astnog gun (106);
wherein machine is vehicle mounted water spraying system, wherein the machine is capable for water spraying in municip
with the covering the area of 20 feet, washing of tree, boards, and murodegtal, as well as machine is capable to generate the
in air upto the 20 feet.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043075 A
(19) INDIA
(22) Date of filing of Application04/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : BLOCKCHAINBASED SOLUTION TO COMBAT BED ALLOCATION PROBLEM IN AN
EPIDEMIC OUTBREAK

:HO4L | (71)Name of Applicant :

9/32 1)Dr. Latika Singh

HO4L Address of Applicant :Sushant University (Erstwhile Ansa
9/06 |University) Golf Course Road, Huda, Sushank 29 Sector 55,
GO6F |Gurugram, Haryana 122003 Haryana India

21/64 | 2)Dr. Neha Gupta

(51) International classification

(31) Priority Document No ‘NA 3)Ms. Surbhi Dewan
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Dr. Latika Singh
(86) International Application No ‘NA 2)Dr. Neha Gupta
Filing Date ‘NA 3)Ms. Surbhi Dewan
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a proof of condsptising Ethereum platform to address the issue of data discrepancy in infor
associated with tracking COVHD9 information. It is conspicuous that novel technology such as blockchain has potential in
developing an efficient system that can help arisg and providing the appropriate pandemic information. Since, the data stol
blockchain is immutable, therefore the application ensures data transparency, security and integrity. Hence, Blockelsgeita
powerful technology as it ratifiesaéldata authenticity and ensures that the information acquired from government health offic
authenticate and reliable.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043076 A
(19) INDIA
(22) Date of filing of Application :04/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : AN APPARATUS FOR WATER DISTILLATION AND METHOD THEREOF

:BO1D|(71)Name of Applicant :

5/00 1)GRAPHIC ERA (DEEMED TO BE UNIVERSITY)

CO2F Address of Applicant :566/6, Bell Road, Clement Town,
1/04 [Dehradun ©U0A/ &nd ;MDD Rtarakhandtindia a
CO2F |(72)Name of Inventor :

1/14 1)ANUJ RATURI

(51) International classification

(31) Priority Document No ‘NA 2)Dr. DESHBANDHU SINGH
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention discloses an apparatus and method of producing distilled water from the normal water usingasutar iri
Presentnvention intended to develop an apparatus to produce water distillation at high yield rate for domestic as well as tc
applications by a compact apparatus arrangement. Said water distillation apparatus comprisag evBcuated collector unitQQ)
which is integrated with a nesubmerged blackened surface solar still unit (200) and a condenser unit (300); the said condel
and norsubmerged blackened surface solar still unit (200) further coupled with a steam ventilation unit (40)de pteam
ventilation and negative pressure inside the apparatus. Thin layers of hard water are being formed by a phpltgo{43)and ¢
inner surface (10) for the fast evaporation of thin water layers. Said apparatus also flexible to opecadéferent active and
passive modes,just by changing few system settings.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043141 A
(19) INDIA
(22) Date of filing of Application :05/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : PORTABLE HAND ACUPRESSURE DEVICE

(71)Name of Applicant :
1)Neeru Jindal
Address of Applicant :Department of Electronics and
Communication, Thapar Institute of Engineering and Techno

/AG1H Patiala, Punjab, India. Pin Codd7004. Punjab India

39/04 g
. e A63B Z)Y“"Fal Gajpal

(51) International classification 60/08 3)Utkrisht Agrawal
AG3B 4)Amit Kumar Bhardwaj
21/00 5)H§1rpreet Singh

(31) Priority Document No ‘NA %H:r?;ﬂasﬂg?rﬂz

(32) Priority Date :NA 8)Mukesh Singh

(33) Name of priority country ‘NA 9)Prashant Singh Rana

(86) International Application No ‘NA i

Filing Date ‘NA (72)Name of Inventor :

1)Neeru Jindal

(87) International Publication No :NA oY  Gaipal
(61) Patent of Addition to Application Number ‘NA ) uvra) \oajpa
Filing Date ‘NA 3)Utk.”5ht Agrawal .
(62) Divisional to Application Number :NA 4)Amit Kumqr Bhardwa
Filing Date ‘NA 5)H§1rpreet Singh
6)Nishtha Hooda
7)Harish Sharma
8)Mukesh Singh
9)Prashant Singh Rana
(57) Abstract :

The present invention discloses an acupressure device (100) comprising, a platform (102) for resting atiastalae grip
chamber (104) affixed on the platform (102), an adjustable grip (106) comprising a first end (106A) and a second enle fie&
end (106A) coupled on the adjustable grip chamber (104), a pressure grip (108) coupled to the aglipstab&), the pressure gr
(108) comprises a pair of press bobs (110), a stepper motor (112) is coupled on the second end (106B) of the adj(Hi&h)diy
stepper motor (112) is adapted to bend the pressure grip (108), a microprocessolirfldaBhmunication with the stepper motor
(112). Further, the press bobs (110) provides acupressure massage on the hands of the user by pressurizing the pleneais
by first press bob (110) and the dorsal side of the hand by second press Hob (110
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043166 A
(19) INDIA
(22) Date of filing of Application :05/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : SYSTEMBND METHODS FOR ARTIFICIAL INTELLIGENCE DRIVEN HEALTHCARE
ADMINISTRATION

:G06C|(71)Name of Applicant :

10/06 | 1)Niti Jain

GO6F Address of Applicant :806, AlpinB Grand Omaxe, Sector
9/50 |[93B, Noida Uttar Pradesh India

GO6F |(72)Name of Inventor :

9/30 1)Niti Jain

(51) International classification

(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :NA

Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention is directed to an analytic platformintegtaied payer or provi der ©UEs ex

estimating, analysing, and predicting various administrative or operational metrics. Platform provides for compressihgjairad
or preauth submitted to payer or patient admissions or gesviecords into common data input objects that may be usable by

plurality of independent and parallel program analytics. The common data input objects are then passed as inputse all of tl
program analytics, which are then configured to retrieveaastlone compressed parameter file for use in processing data elern
the common data input object in accordance with a framework of a respective program analytic. The program analytics gel
respective outputs based at least in part on data elewithte common data input objects, and the analytics computing systen
methods combines those outputs into a single combined common output object.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202011043270 A
(19) INDIA
(22) Date of filing of Application :05/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : CLOSE LOOP FEED PUMP TANK SYSTEMS

:C12M|(71)Name of Applicant :

1/00 1)Subhash Ola

F24F Address of Applicant :ward n 22, kankra barrod, Bardod,
13/22 |Al war , Rajasthan ©ufi 301020
FO2M | 2)Suni Swami

41/14 | 3)Saju M. Chacko

(51) International classification

(31) Priority Document No :NA  |(72)Name of Inventor :
(32) Priority Date ‘NA 1)Subhash Ola
(33) Name of priority country ‘NA 2)Sunil Swami
(86) International Application No ‘NA 3)Saju M. Chacko
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides close loop feed pump tank systems for recovering of condensate and feeding it to the boile
system (100) comprises a steam boiler (102), a collecting tank (104) and a feed pump tank (106). The steam boilen(iHa2¢d
with an inlet and an outlet of a feed pump tank (106) by a high pressure steam feed pipeline (112) and a condengapefieedi
(114) respectively. The collecting tank (104) is connected with an inlet of the feed pump tank (106) by the condensaté pipe
The feed pump tank (106) is configured to collect condensate water from the collecting tank (104) by theat®pgegiine (110),
receive a high pressure steam from the steam boiler (102) through an electronic controlled valve (116) by the highganeste
pipeline (112) and automatically feed the condensate water to steam boiler (102).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043301 A
(19) INDIA
(22) Date of filing of Application :05/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A COMPUTER NETWORK SYSTEM FORANSFERRING FILE USING NETWORK SOCKETS

(71)Name of Applicant :

1)Prof.(Dr.) Pankaj Kumar Singh
:HO4L Address of Applicant :R.D. Engineering College 8 th KM
29/06 |Mile Stone from Ghaziabad National Highway(NH) No0.58, D¢
HO4L (- Meerut Expy, Duhai, Ghaziabad, Uttar Pradesh 201206 Utt
29/08 |Pradesh India
HO4N 2)Prabhakar Dubey
21/414°| 3)Dr Abhishek Shukla

(51) International classification

(31) Priority Document No ‘NA 4)Dr Pradeep Mishra
(32) Priority Date ‘NA 5)Kunwar Babar Al
(33) Name of priority country ‘NA 6)Dr. Prabhat Kr Srivastava
(86) International Application No ‘NA 7)Dr. Ritesh Pandey
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Prof.(Dr.) Pankaj Kumar Singh
(61) Patent of Addition to Application Number ‘NA 2)Prabhakar Dubey
Filing Date ‘NA 3)Dr Abhishek Shukla
(62) Divisional to Application Number ‘NA 4)Dr Pradeep Mishra
Filing Date ‘NA 5)Kunwar Babar Ali

6)Dr. Prabhat Kr Srivastava
7)Dr. Ritesh Pandey

(57) Abstract :

A system of computer processing devices connected over a computer network, and adapted to transfer file transfer ksing 1
sockets. The system includes a fasmputer receiving device connected to a first input device, which receives a first user ing
enabling 5 receiving of one or more files from the first input device, processes the first user input and creates ometwariore
socket for receiving #none or more files. The system further includes a second computer sending device connected to a se
device, which receives a second user input for enabling sending of one or more files from the second input deviceth@oces:
second user inpatnd creates one or more network socket for sending the one or 10 more files. The second computer sendi
further receives a file and a socket identification to which the file is to be sent, and the second computer devic®faedbes phe
file and the socket identification, and generates a byte stream, and further establish connection to a network socket keith th
identification, and thereafter sends the byte stream to the network socket of the first computer receiving devicecdimgutiest15
receiving device receives and processes the byte stream, and generates the file. The socket is defined as a commubaiuigtio
bound by the socket identification which is combination of IP address of computer processing device on whittetlhe geated,
and a port number.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043363 A
(19) INDIA
(22) Date of filing of Application :06/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : PREDICTION MODEL FOR ASSESSING PERFORMANCE OF ACADEMIC STUDENTS

:GO6N|(71)Name of Applicant :

3/08 1)PROF.S.L.GUPTA

GO6N Address of Applicant :PRABHAVI APARTMENTS,
3/04 |DWARKA, NEW DELHI Oman

G06Q| 2)DR. VIKRAM BALI

10/04 | 3)MS. SONALI MATHUR

(51) International classification

(31) Priority Document No ‘NA 4)MR. UTKARSH GUPTA
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)PROF.S.L.GUPTA
(86) International Application No ‘NA 2)DR. VIKRAM BALI
Filing Date ‘NA 3)MS. SONALI MATHUR
(87) International Publication No " NA 4)MR. UTKARSH GUPTA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The subject matter disclosed herein relates to new "and improved methods and systems for using a Deep Neural Netwéok
automatically assessing student learning that is simple and acduraterediction model is based on the deep neural network,ti
based on the Dragonfly Optimization Algorithm (DOA or DA). The Dragonfly Algorithm determines the optimal wieights
training, the DBN based on the optimal weights, the optimal solutiootésnzd. The;optimal weights determine the performanc:
the students in the semester: This method paves a passageway for the students to receive the benefits of educatierfriesp
factors, such as the environmental factors, schooling fa¢sondly factors, individual factors, and psychological factors.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/10/2020

(21) Application N0.202011043364 A

(43) PublicatiorDate : 23/10/2020

(54) Title of the invention : IOT BASED WATER FLOW REGULATOR AND DISTRIBUTOR FOR AUTO CONTROLLED

IRRIGATION

‘HO4W
84/12

(51) International classification BO5B

(71)Name of Applicant :
1)DR. RAJU RANJAN
Address of Applicant :SCHOOL OF COMPUTING
SCIENCE & ENGINEERING GALGOTIAS UNIVERSITY

1/30 .
. Uttar Pradesh India

31) Priority Document No ‘NA
ggzg Prioritg Date ‘NA 2)DR. VISHAL BHATNAGAR
(33) Name of priority country ‘NA E;BE \S/:—ﬂ;ﬁ'lil/ll IB3AALLI |
(86) International Application No ‘NA 5)MS. SHYLA

Filing Date NA (72)Narhe of Inventor :
(87) International Publication No i NA 1)DR. RAJU RANJAN
(61) Eiﬁ:]egng:t?ddltlon to Application Number mﬁ 2)DR. VISHAL BHATNAGAR
(62) Divisional to Application Number ‘NA 3)DR. VIKRAM BAL|

Filing Date ‘NA 4)DR. SHIVANI BALI

5)MS. SHYLA

(57) Abstract :

A system for providing water flow regulator allowing users to control the irrigation feomote locations with minimal human
intervention. The users can control the irrigation system using user interface unit installed in mobile equipment"s\kiclkiding
module. The automated 0 system will irrigate the crops with controlled supply of Waiteinvention addresses the problem of

water scarcity, that is often faced by farmers.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043371 A
(19) INDIA
(22) Date of filing of Application06/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : DOMESTIC SUSTAINABLE FLOUR MILL

:B02C|(71)Name of Applicant :

11/04| 1)Lovely Professional University

B02C Address of Applicant :Lovely Professional University, Dell
9/04 |Jalandhar GT road Phagwara. Punjab India

B02C [(72)Name of Inventor :

11/00| 1)SHARMA, Pushpendra Kumar

(51) International classification

(31) Priority Document No ‘NA 2)SINGH, Vishaldeep
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a domestic sustainable flour mill which consists of a lower stone wheel (1), upperesi@)e wl
handle (3), wooden wedge (4), bearing (5), base of wedge (Fixed in lower {@)ewlpoden frame (7), grain feeder (8), axial ste
rod (9), outer channel to collect flour (10) and wooden strip (11). In the present disclosure, when the wooden stirigttélis
below the axial rod (9), it is lifted, as a result, upper stone wWBgé& slightly shifted up increasing the gap between the stone w
makes the rotation lighter producing course grain flour and vice versa.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2020110433 7
(19) INDIA
(22) Date of filing of Application :06/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : AN IOT BASED PRISONER MONITOR AND ALERT SYSTEM

:GO8E|(71)Name of Applicant :

21/22 | 1)Lovely Professional University

G08B Address of Applicant :Lovely Professional University, Dell
21/06 |Jalandhar GT road Phagwaranib India

GO08B |(72)Name of Inventor :

13/08 | 1)GEHLOT, Anita

(51) International classification

(31) Priority Document No ‘NA 2)GUPTA , Lovi Raj
(32) Priority Date ‘NA 3)SINGH , Rajesh
(33) Name of priority country ‘NA 4)THAKUR , Amit Kumar
(86) International Application No ‘NA 5)GUPTA , Nitin
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A prisoner monitoring system , which assists to identify the prisoner indulge in prisoraelegknerate an immediate alert to thi
concerned prison authorities through 10T based online warning portal. The online portal warning system , is designed throt
IOTGecko which send signal to portal officers to generate an immediate alarm in ordez tagppnisoner before he even runs 5I
meters from the facility . The portal obtains feedback from monitoring the device and view online warning as well souiithele
system uses RF trackers to detect the activity of the prisoners inside the prenstastiyon

No. of Pages : 1No. of Claims : 1!

The Patent Office Journal No. 43/2020 Dated1@2020 5425



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043373 A
(19) INDIA
(22) Date of filing of Application :06/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention WEARABLE SAFETY DEVICE FOR WOMEN

:F41F|(71)Name of Applicant :

9/10 1)Lovely ProfessionalUniversity

G08B Address of Applicant :Lovely Professional University, Dell
21/22 Jalandhar GT road Phagwara. Punjab India

A61B [(72)Name of Inventor :

5/11 1)SINGH, Mandeep

(51) International classification

(31) Priority Document No ‘NA 2)GOUD, Moola Jeevan Chaitanya
(32) Priority Date ‘NA 3)KAUR, Namita
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is avearable safety device for women which consists of a microcontroller (1), a sound sensor (2), a GPS module
eye blink sensor (4), a GSM module (5), a pepper spray cylinder (6), a watch strap (7), a rechargeable battery (8)earspiaype
nozzle(9). The present invention uses the sound sensor (2) to detect any high pitch sound and sends an alert message &d
person about location of the wearer through the GSM module (5) and the microcontroller (1) activates the pepper sg&y no
when the eye blink sensor (4) senses eye blinking. The present invention provides an automatic activation of the peyzetes)
and send message to concerned person in case of emergency.
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/10/2020

(21) Application N0.202011043374 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : A KNIFE WITH A SHARPENING TOOL

:B240
15/08
HO4M

(51) International classification 1/02

BO5C
5/00
(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(71)Name of Applicant :

1)Lovely Professional University

Address of Applicant :Lovely Professional University, Dell

Jalandhar GT road Phagwara. Punjab India
(72)Name of Inventor :

1)Chirag Chopra

2)Reena Singh

3)Daljeet Singh Dhanjal

4)Sonali

5)Dr. Saurabh Satija

(57) Abstract :

Disclosed is a detachable device which can slide on the surface of knife for the sharpening of knife. The device batatedlec
abrasive grit for sharpening (102 A); and magnetic surface (102 B); metallic ring for magnet (103). The said devicsaeswédoy

any household and readily acceptable by customers
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/10/2020

(21) Application N0.202011043375 A

(43) PublicatiorDate : 23/10/2020

(54) Title of the invention : A SYSTEM FOR HAND GESTURE BASED TV CONTROL

:GO6F
3/01
GO6K

(51) International classification 9/00

(71)Name of Applicant :
1)Lovely Professional University
Address of Applicant :Lovely Professional University,
JalandhaiDelhi GT road Phagwara. Punjab India

GO6F |(72)Name of Inventor :
3/048¢| 1)SINGH, Rajesh
(31) Priority Document No ‘NA 2)GEHLOT, Anita
(32) Priority Date ‘NA 3)GUPTA, Manish
(33) Name of priority country ‘NA A)THAKUR, Amit Kumar
(86) International Application No ‘NA 5)DAS, Prabin Kumar
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a system for hand gesthesed TV control which consists of a camera (101) and a controller unit (102). The pre
invention takes frame wise pictures with the camera (101jam@rds to the controller unit (102) where all frames are then pre
processed to convert them into valid size and color. Afteppreessing, the frames are then analyzed to extract the hand gest
the frame along with the confidence value. If thefiemce value is greater than the set threshold, the gesture forwards as ing
the TV. The present invention provides hand gesture controlling options for regular LCD/LED TVs.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.202011043376 A
(19) INDIA
(22) Date of filing of Application :06/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A NOVEL SYSTEM FOR PREVETION OF OVERFLOW OF TANK

:GO1F|(71)Name of Applicant :

15/06 | 1)Lovely Professional University

HO4N Address of Applicant :Lovely Professional University, Dell
21/43¢|Jalandhar GT road Phagwara. Punjab India

HO5B |(72)Name of Inventor :

41/36 | 1)Adityam Dutta

(51) International classification

(31) Priority Document No ‘NA 2)Meenu Chopra
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention is about a novel system to prevent overfltamlofvherein the system has a guide flow with water senso
control the water flow. The system can work both automatically and manually. The system can be applied both to newgnd
systems.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.202011043377 A
(19) INDIA
(22) Date of filing of Application :06/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A NOVEL IOT BASED IRRIGATION CONTROL SYSTEM WITH WEATHER MONITORING

:A01G|(71)Name of Applicant :

25/16 | 1)Lovely Professional University

A01G Address of Applicant :Lovely Professional University, Dell
27/00 |Jalandhar GT road Phagwara. Punjab India

HO4L [(72)Name of Inventor :

29/08 | 1)SINGH, Dushyant Kumar

(51) International classification

(31) Priority Document No ‘NA 2)SOBTI, Rajeev
(32) Priority Date ‘NA 3)JERATH, Himani
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a novel IoT basé&dgation control system with weather monitoring which consists of a plurality of sensors (101)
signal conditioning (102), a main processing board (103), an IoT cloud (104), an end user device (105), a relay (1@@pand ¢
(107). The present inveoti uses soil moisture sensor data along with the humidity sensor data decides the amount of watel
by the soil and time period for which motor remains on. The present invention facilitates to access weather related paraonyt
0T cloud anyitme using computing device and relay operates the motor automatically to switch on/off the water pump for ir
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043508 A
(19) INDIA
(22) Date of filing of Application :06/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : SYSTEM AND METHOD FOR MANAGING AN INSECT SWARM USING DRONES

:B64C|(71)Name of Applicant :

39/02 | 1)HCL Technologies Limited

G05D Address of Applicant :806, Siddharth, 96, Nehru Place, N
1/10 |Delhi- 110019, INDIA Delhi India

G08G|(72)Name of Inventor :

5/00 1)GANDHI KARUNA K T

(51) International classification

(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

This disclosure relates to system and method for managing an insect swarm using a plurality of drones. The methoddgt00)
detecting (402) an insect swarm. The method (400) may furtbleide tracking (403) a movement of the insect swarm (201). Tl
method (400) further includes communicating (404), with remaining of the plurality of drones (202, 203, and 204), to liiynan
align in a position based on the tracking so as to make & fwomation (200). The method (400) further includes magnetizing (
by at least some of the plurality of drones (202, 203, and 204), one or more drone couplers for electromagneticallyhecaplin
least some of the plurality of drones (202, 203, 204) with each other as per the drone formation (200). The method (400) fu
includes casting (408), by each of the plurality of drones (202, 203, and 204), a net to trap insects in the insecteswatinod h
(400) further includes supplying (409) bach of the plurality of drones (202, 203, and 204), a high voltage to the net to dece
the insects.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043517 A
(19) INDIA
(22) Date offiling of Application :06/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : DEVICE FOR AUTOMATIC CONTACTLESS DISPENSING OF MASKS AND SANITIZERS FO
USE DURING COVID19 PANDEMICS

(71)Name of Applicant :

1)Dr. Sumit Saroha

Address of Applicant :Assistant Professor, Teaching bfc|

Department of Printing Technology, Guru Jambheshwar
University of Science and Technology, Hisar, Harya@a001
India Haryana India

2)Dr. Neha Dubey
‘A61L | 3)Rituraj Chandrakar
2/24 4)Abhishek Bhattacharya
HO3K | 5)Om Prakash Jena
17/95%| 6)Dr. Parthasarathi Pattnayak
EO3C | 7)Dr. Vikas Dubey
1/05 8)Ritam Dutta

(51) International classification

(31) Priority Document No ‘NA 9)Dr. Papri Ghosh

(32) Priority Date ‘NA 10)Anil Kumar

(33) Name of priority country ‘NA 11)Dr.K.Sivasubramani

(86) International Application No ‘NA 12)Dr.S.Balamurugan
Filing Date :NA  [(72)Name of Inventor :

(87) International Publication No :NA 1)Dr. Sumit Saroha

(61) Patent of Addition to Application Number ‘NA 2)Dr. Neha Dubey
Filing Date ‘NA 3)Rituraj Chandrakar

(62) Divisional to Application Number ‘NA 4)Abhishek Bhattacharya
Filing Date ‘NA 5)Om Prakash Jena

6)Dr. Parthasarathi Pattnayak
7)Dr. Vikas Dubey

8)Ritam Dutta

9)Dr. Papri Ghosh

10)Anil Kumar
11)Dr.K.Sivasubramani
12)Dr.S.Balamurugan

(57) Abstract :

The Smart COVIB19 Kit Dispenser (SCKD) for COVIEL9 scenaridelps the people/patients to make use of the SCKD to pur
the COVID-19 kit in an automatic and contactless manner. Human body sensor senses the human body. The proximity ser
the human body distance. Human body and proximity sensors aresdttacRCKD control unit itself. SCKD has its own mobile
The people/patients can use the app and order the required CIOWDitems. The app generates the bill amound. The
people/patients can pay the money via QR code attached to the SCKD. Afesssutpayment, the SCKD dispenses the ordere
COVID-19 kit items on the tray. The wieght machine attached to tray verifies the delivery of the items. If the items arelzplle
the people/patients successfully, then the sanitizer disperser spragsitieer on the whole tray in an automatic manner to get
for the next person use. By using this SCKD, the people/patients can purchase the I8QNtID an automatic and contactless
manner and away from the spread of COMI®viruses.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043528 A
(19) INDIA
(22) Date of filing of Application :06/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : AN IRRIGATION SYSTEMWVITH IOT CONNECTIVITY

:HO4L | (71)Name of Applicant :

29/08| 1)Tanvi sood

HO4L Address of ApplicantResearch scholar ECE NITTTR
12/24 | CHANDIGARH Chandigarh India

AO1IM| 2)Vinod kumar

1/02 3)Mitali Srivastava

(51) International classification

(31) Priority Document No ‘NA 4)Anil
(32) Priority Date ‘NA 5)RAVISH KUMAR SRIVASTAVA
(33) Name of priority country ‘NA 6)Anita Khosla
(86) International Application No :NA  |(72)Name of Inventor :
Filing Date ‘NA 1)Tanvi sood
(87) International Publication No *NA 2)Vinod kumar
(61) Patent of Addition to Application Number ‘NA 3)Mitali Srivastava
Filing Date ‘NA A)Anil
(62) Divisional to Application Number ‘NA 5)RAVISH KUMAR SRIVASTAVA
Filing Date ‘NA 6)Anita Khosla
(57) Abstract :

The present invention relates to an irrigation system with 10T connectivity. The system comprises a wireless network,of sel
actuators, a remote server, a fidae database of data analysisssemination of information distribution, and integrated control
the actuators. The sensors are deployed within the produce and under or within the foliage. At least one gateways twiethe
for communication to an external communication nekwdrata collected from each section is transmitted to a remote manage
server for data analysis, user access, messaging users, and providing access by users. The server also issues commands
propagation through the network to the sensor and actetiges. In one embodiment, the invention also takes the form of a f
management system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043559 A
(19) INDIA
(22) Date of filing of Application07/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : INTELLIGENT WATER FILTERING SYSTEM FOR RURAL AREAS

:CO2F|(71)Name of Applicant :

1/44 | 1)Axis Institute of Technology & Management

CO2F Address of Applicant :Axis Knowledge City, Hathipur,
9/00 [Rooma, NH2, Milestone 478 Kanpur Uttar Pradesh India Utt:
CO2F |Pradesh India

1/00 |[(72)Name oflnventor :

(51) International classification

(31) Priority Document No ‘NA 1)Dr. Rajeev Kumar
(32) Priority Date ‘NA 2)Dr. Ashish Malik
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA
(57) Abstract :

The present subject matter relates to an intelligent water filtering system can be utilized by any unskilled persandastoal
converting hard water into clean atidnkable water. The system (100) comprises a plastic chamber (1) configured to rest on
plurality of supporting stands (2); an exhaust fan (3) attached to top portion of the plastic chamber (1); and a ctraigataiuhl|
duct (9) having two ends sutimat one end of the duct (9) is connected to the exhaust fan (3) and the other end of duct (9) is
connected to a carbon filter (5). Further, the duct (9) is enabled with stoppers (4) that acts as obstruction in aitfovotirggor
(10) and force ifor dropwise condensation such that the condensed water drops (8) are collected at a small container (6) w
is connected to the filter (5).
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202011043610 A
(19) INDIA
(22) Date of filing of Application :07/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : AN IOT ENABLED SMART CUBOID CLOTHES DRYING CHAMBER

:DO6F|(71)Name of Applicant :

58/10| 1)Lovely Professional University

DO6F Address of Applicant :Lovely ProfessionahiJersity, Delhi
58/26 [Jalandhar GT road Phagwara. Punjab India

DO6F | (72)Name of Inventor :

58/30| 1)SINGH, Mandeep

(51) International classification

(31) Priority Document No ‘NA 2)CHOUDHURY , Ruhul Amin
(32) Priority Date ‘NA 3)KOTNI , Manish
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An loT enabled smart clothes drying cuboid chamber which supports drying ofotfets during winter or rainy season with a
temperature sensor . A customized mobile application provides remotely access of activation of the chamber to dry et ato
per the timer. The device comes with power conservation mode where it opleratgh a hybrid power mode i.e powered a
rechargeable dc unit when there | requirement of less temperature to dry the clothes or directly through A. C poweresupply
clothes such as woolen need to be dried which require high temperature to bes@ndomhe mobile application allows the use
change the temperature as per the fabric texture remotely. The cuboid chamber comes with an heat resistant materiatiesi
energy efficiency of low power consumption .
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043611 A
(19) INDIA
(22) Date of filing of Application :07/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : SURGICAL TRIMMER WITH SURGERY TAPE HOLDER

:B65H|(71)Name of Applicant :

35/00 | 1)Lovely Professional University

B26D Address of Applicant :Lovely Professional University,
5/08 |JalandhabDelhi GT road Phagwara. Punjab India

B26D |(72)Name of Inventor :

7/00 1)KUMAR, Ankit

(51) International classification

(31) Priority Document No ‘NA 2)SANDHU, Kamalpreet
(32) Priority Date ‘NA 3)SHARMA, Neeta Raj
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a surgical trimmer wigurgery holder which consists of a trimmer assembly (4), a blade assembly (2), a remova
(3), a slider switch (5), a surgery tape holder (1), a LED indicator (6) and a charging port (7). The present invemtamtivecluypp:
shaft of the DC motof9) inserts in the middle part of the cutter assembly and makes an elliptical motion, which further facilit
to and fro motion of the blades possible. The trimming occurs when the movable and stationary blades overlap eacthisther
the hairoff the skin. The present invention uses composites plastics with the help of fused deposition modeling minimizes t
trimmer. The present invention is easy to clean and controls the risk of surgical site infection.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043612 A
(19) INDIA
(22) Date of filing of Application :07/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : BNIRIKSHAN: AN IOT ENABLED WEARABLE DEVICE TO PREVENT FROM TOUCHING
FACE

:HO4L | (71)Name of Applicant :

29/08 | 1)Lovely Professional University

A61B Address of Applicant :Lovely Professional University, Dell
5/00 |Jalandhar GT road Phagwara. Punjab India

HO4W | (72)Name of Inventor :

4/80 1)SWAIN , Mahendra

(51) International classification

(31) Priority Document No ‘NA 2)SINGH, Rajesh
(32) Priority Date ‘NA 3)GEHLOT , Anita
(33) Name of priority country ‘NA 4)BUDDHI, Dharam
(86) International Application No ‘NA 5)GUPTA, Manish
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention is an 10T enabled wearable device, which prevents a user from touching their face unintentiahtithein
through alerts. The cloud server establishes communication throu§hMédule to store and collect tdata. The IR sensor detec
the hand movement and triggers the buzzer to generate an alert which prevent the user from hand to face contact. durdie
the user ©UEs activity to touch t {fidinkEestablghes wangfenof thehdata from the aor
unit to the cloud server for further analysis .
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043613 A
(19) INDIA
(22) Date of filing of Application07/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A NOVEL PROCESS FOR STABILIZATION OF COPPER NANOPARTICLES

:B29C|(71)Name of Applicant :

41/08 | 1)Lovely Professional University

B29L Address of Applicant :Lovely Professional University,
31/00 |JalandhaiDelhi GT road Phagwara. Punjab India

C09D |(72)Name of Inventor :

5/02 1)SINGH, Saurabh

(51) International classification

(31) Priority Document No ‘NA 2)SINGH, Sachin
(32) Priority Date ‘NA 3)KAUR, Barinder
(33) Name of priority country ‘NA 4)SINGH, Dileep
(86) International Application No ‘NA 5)KAUR, Igbaljit
Filing Date ‘NA 6)SINGH, Amrik
(87) International Publication No :NA 7)KUMAR, Ajay
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention describes to method for manufacturing CuNPs formulation by using sprageiseid CuNPs synthesizec
by green synthesis method. The said spray drier method gives stability to the CuNPs and prevent from sticky duringiprepa
Wherein the method include preparation and characterization of CuNPs. The said process is testeffacdustrially scalable.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043614 A
(19) INDIA
(22) Date of filing of Application :07/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : CHARGING GATE : AN ADBDN/PATCH DEVICE FOR MOBILE CHARGING

:HO2.|(71)Name of Applicant :

7/00 | 1)Lovely Professional University

HO1R Address of Applicant :Lovely Professional University, Dell
31/0€|Jalandhar GT road Phagwara. Punjab India
GO8E|(72)Name of Inventor :

21/24| 1)SINGH, Rajesh

(51) International classification

(31) Priority Document No ‘NA 2)GEHLOT , Anita
(32) Priority Date ‘NA 3)GUPTA, Manish
(33) Name of priority country ‘NA 4)BUDDHI, Dharam
(86) International Application No ‘NA 5)DAS, Prabin Kumar
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An addon/patch device between a mobile phone and a charger to generate an alert when the user forget to switch ON the
socket after connecting the mobile phone to the charger for chargingadidos device is inserted between the bus/gate betwee
charger ©iEs USB adapter and the data cable. The device

socket after connecting their phone or monitor whether the phone is cuoermharging. The device eliminates any disturbance
to continuous beeping of the device in case of a power failure and determine the fault upon failure to charge the neobitelgph
connected for charging.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043615 A
(19) INDIA
(22) Date of filing of Application :07/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : AN INSTANT FLAVOURED COCONUT MIX

:A61K | (71)Name of Applicant :

36/88¢| 1)Lovely Professional University

A61K Address of Applicant :Lovely Professional University,
31/16%|JalandhaiDelhi GT road Phagwara. Punjab India

A61K |(72)Name of Inventor :

36/89¢| 1)Dr. Prasad Rasane

(51) International classification

(31) Priority Document No ‘NA 2)Dr. Chandra Mohan Mehta
(32) Priority Date ‘NA 3)Ms. Jyoti Singh
(33) Name of priority country ‘NA 4)SawinderKaur
(86) International Application No ‘NA 5)Navneet Singh
Filing Date ‘NA 6)Pooja Kumari
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The said invention is about an instant flavored mix wherein the mix contains coconut, aloe vera, fruit juice and pubpisTdre m
instant mix which can be served both hot and cold. The mix is having a shelf life of six monttechitedogy is cost effective anc
industry scalable.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/10/2020

(21) Application N0.202011043616 A

(43) Publication Date23/10/2020

(54) Title of the invention : AN IOT BASED SYSTEM FOR AIR QUALITY MONITORING WITH DRONE

:HOAL
29/08
GO1IN

(51) International classification 33/00

(71)Name of Applicant :
1)Lovely Professional University
Address of Applicant :Lovely Professional University,
JalandhaiDelhi GT road Phagwara. Punjab India

GO1N|(72)Name of Inventor :
15/06 | 1)SINGH, Rajesh
(31) Priority Document No ‘NA 2)GEHLOT, Anita
(32) Priority Date ‘NA 3)GUPTA, Manish
(33) Name of priority country ‘NA 4)AKRAM, Shaik Vaseem
(86) International Application No ‘NA 5)BUDDHI, Dharam
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is an 10T (Internet of Things) based system for air quality monitoring with drone which consists of a plsetispof

nodes, a plurality of receiver es€nsor nodes integrates with drones, and a cloud server. The present invention uses air quali
monitoring sensors to measure air quality parameters and transmits to the receiver of sensor node through radio comivheni
sensory data uploads on tHeud server through Wi modem via internet connectivity. The present invention uses two sepatr:
batteries; one for control and data transmission, and other for motor power, and slow down discharge rate when ndein use
collects data at differenttss. The present invention uploads real time data on the cloud server which provides remote monit

air quality parameters.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043617 A
(19) INDIA
(22) Date of filing of Application :07/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A COMPACT PORTABLE UV MATTRESS SANITIZING DEVICE

:A61L [(71)Name of Applicant :

2/10 1)Lovely Professional University

A61L Address of Applicant :Lovely Professional University, Dell
2/24 |Jalandhar GT road Phagwaranpib India

A61L |(72)Name of Inventor :

2/20 1)SINGH , Mandeep

(51) International classification

(31) Priority Document No ‘NA 2)CHOUDHURY, Ruhul Amin
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A compact portable UV ©Ufi mattress sanitizing devi cwitha
display timer unit which allows the user to set pdefined time to sanitize the mattress for-pe¢ duration. The device is deploye
with a human detection sensor , which turns off automatically upon detection of human presence. The choke with bobster
provides , atomatic cutoff of high voltage .
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043618 A
(19) INDIA
(22) Date of filing of Application :07/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : ARTIFICIAL INTELLIGENCE BASED INTERIOR AIR QUALITY MONITORING AND CONTROL
SYSTEM FOR VEHICLE

:B60H|(71)Name of Applicant :

1/00 1)Lovely Professional University

B60H Address of Applicant :Lovely Professional University,
3/06 |JalandhaDelhi GT road Phagwara. Punjab India

GO1N [(72)Name of Inventor :

33/00 | 1)KAUR, Parampreet

(51) International classification

(31) Priority Document No ‘NA 2)SINGH, Mandeep
(32) Priority Date ‘NA 3)SOBTI, Rajeev
(33) Name of priority country ‘NA
(86) International Application No :NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is an atrtificial intelligence based interior air quality monitoring and control system for vehicle which cbasists o
microcontroller (3), a power source (1), a plurality of sensors (4), a steymper driver (6), a motorized vent controller (7), an
external vent (8), and a Bluetooth (5). The present invention uses plurality of sensors to measure the air quality anttatéroc
(3) compares the measured value with pre fetched data (2) usfiniphintelligence. If air quality index value exceeds above
threshold, the vent controller automatically switches on the external vent to regulate the airflow. The present invemticadiyt
monitors and controls the air quality inside the velsglace and provides required level of healthy air.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043619 A
(19) INDIA
(22) Date of filing of Application :07/10/2020 (43) Publication Date23/10/2020

(54) Title of the invention : A NOVEL KEY LESS START SYSTEM

:HO4W|(71)Name of Applicant :

4/80 1)Lovely Professional University

B60R Address of Applicant :Lovely Professional University,
25/04 |JalandhaiDelhi GT road Phagwara. Punjab India

HO4M |(72)Name of Inventor :

17/02 | 1)Adityam Dutta

(51) International classification

(31) Priority Document No ‘NA 2)Meenu Chopra
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The saidnvention is about a novel keyless start system which works on radio frequency. The system sends messages on 1
mobile phone incase of theft. The system can be installed both in new and existing vehicles.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043705 A
(19) INDIA
(22) Date of filing of Application :07/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : REUSABLE PROTECTIVE GLOVES WITH SEBANTIZATION SYSTEM

:A41D|(71)Name of Applicant :

19/00 | 1)Moradabad Institute of Technology

A41D Address of Applicant :Ram Ganga Vihar, PhaHe

19/01¢| Moradabad, Uttar Pradesh, 244001 India. Uttar Pradesh Indi
F16K |(72)Name of Inventor :

99/00 | 1)Manas Singhal

(51) International classification

(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention discloses a reusable protective glove ¢bpprising a sanitizer dispenser unit (1) adapted to store a sa
and flow path (6) having one or more openings (5), provided on the glove (100). The flow path (6) is further couplechitiztre
dispensing unit (1) to receive and flow the saritito the openings (5) for dispensing it out. The protective glove (100) compri
spreadable surface adapted to spread the sanitizer onto the surface of the glove (100). The spreadable surface imaeapted
retaining property to retain the sanér once spread. This spreadable surface when comes in contact with another surface, w
person wearing gloves touch/presses another surface through the spreadable surface, the sanitizer gets transfeo#geto tha
surface. The protective glov&q0) comprises one or more openings (5), provided onto the glove (100), the flow pipe (6) is fu
coupled to the sanitizer dispensing unit (1) to receive and flow the sanitizer to the openings (5) for dispensing out.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/10/2020

(21) Application N0.202011043707 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : AN ASSEMBLY FOR DETACHABLY ATTACHING ARTICLES

‘A61F
13/62
A61B

(51) International classification 5/055

(71)Name of Applicant :
1)DIWAKAR, Rohan

Address ofApplicant :202/22, Heritage City, MG Road,

Gurgaon ©uf 122002

Har yana

EO4C| 2)DIWAKAR, Shivani Rohan
3/08 |[(72)Name of Inventor :
(31) Priority Document No ‘NA 1)DIWAKAR, Rohan
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides an attaching assembly (100a) for attaching thaeifilst(200a) to a second article (300a). The

existing attaching assemblies (prior art) are not children friendly. The assembly (100a) includes an attaching memiser (20a
connected to a loop member (10a) and adapted to detachably attaching witt tréidle (200a), a latching member (30al) slide
arranged on the loop member (10a)to divide the loop member (10a) into two tying bands (12aE&adHa)ing band (12a or 14a
adapted to encircle around a second article (300a) for detachablyragtdehsecond article (300a) to the assembly (100a). The
latching member (30al) is slidable accordingly for varying length of the tying band (12a or 14a), thereby varying périnet®
or leMoati®dying band (12a) for attaching the second aeti¢300a) with various sizes. The assembly (100a) is children

friendly.
No. of Pages : 4No. of Claims : 2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043727 A
(19) INDIA
(22) Date of filing of Application :07/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A RMSA DESIGN FOR ULTRA WIDE BAND APPLICATIONS USING STEPPED CORNERS

(71)Name of Applicant :

1)Mayank Sharma

Address of Applicant :Research Scholar, Department of

:HO4W/|Electrical & Electronics Engineering, School of Engineering ¢
84/12 |Technology, Poornima Unérsity, Jaipur (India) 303905
HO4W |Rajasthan India
84/18 | 2)Dr. Sunil Kumar Chaudhary
HO1Q | 3)Dr. Sunil Kumar Gupta
21/28 | 4)Dr. RAJESH VERMA

(51) International classification

(31) Priority Document No ‘NA 5)Dr. Javed Khan Bhutto

(32) Priority Date ‘NA 6)Dr. M\.RAM KUMAR RAJA

(33) Name of priority country ‘NA 7YMOHAMMAD SABIR

(86) International Application No ‘NA 8)Dr. Abdulwasa Bakr Barnawi
Filing Date :NA [(72)Name of Inventor :

(87) International Publication No *NA 1)Dr. Javed Khan Bhutto

(61) Patent of Addition to Application Number ‘NA 2)MOHAMMAD SABIR
Filing Date ‘NA 3)Dr. Sunil Kumar Chaudhary

(62) Divisional to Application Number ‘NA 4)Dr. Abdulwasa Bakr Barnawi
Filing Date ‘NA 5)Dr. RAJESH VERMA

6)Dr. M.RAM KUMAR RAJA
7)Dr. Sunil Kumar Gupta
8)Mayank Sharma

(57) Abstract :

Antennas are eyes and earsprace. As we have moved from wired to wireless communication, antennas have gained much
popularity and their usage also increased since then. We have withessed the tremendous increase in the demand for wirel
communication technology in the last two ddes. We all must have experienced the countless and cordless applications of L
wide band technology in our offices and homes utilizing the Wireless Local Area Network (WLAN), Wireless Fidekty &l
Worldwide Interoperability for Microwave Acce$d/iMAX) technologies. As the Federal Communications Commission (FCC)
approved the license free use (for short range & low power) of-\ltde Band (3.1 GHz to 10.6 GHz) on 14th February, 2002,
UWB applications has shown the myriad of challenges@portunities to researchers for designing of antennas for UWB
applications. There are several challenges in designing of UWB Patch antenna. Most of iéddditBsand antennas do not oper:
over entire band approved by FCC i.e. from 3.1 GHz to 1818. Ghe first and primary requirement is that the proposed antenr
should operate in specified UWB frequency band i.e. 3.1 GHz to 10.6 GHz completely. In addition to this it should have go
radiation properties with time domain performance for entiregseg frequency band. In this design, a novel rectangular plans
UWB antenna is proposed using oneshhped and one-§haped notch with two stepped corners on the radiating patch along v
stepped microstrip feed. The design also includes stepped pestialdgplane with a rectangular notch and an electromagnetica
coupled stepped rectangular strip. The U arghdped notches are used to provide additional bandwidth so as to make the pr
antenna desirable for UWB applications. As the ground planedble the radiating patch is partially removed the bandwidth of t
planar microstrip patch antenna increases tremendously. Moreover, the impedance matching is achieved by the use of ste
microstrip feed and by optimizing the length of the ground plahe.impedance bandwidth of the proposed design is nearly 7.!
GHz. This antenna finds its applications in 5.2/5.8 GHz WLAN, 3.5/5.5 GHz WIMAX, 4 GHz C band and lower frequencies
band.
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/10/2020

(21) Application N0.202011043824 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : FECAL MATTER EXTRACTS AS SOLIDIFYING AGENTS FOR DRYING EMULSIORROCESS

THEREOF
:A61K|[(71)Name of Applicant :
9/107 | 1)Lovely Professional University
(51) International classification A61K Address of Applicant :Lovely Professional University,
9/19 |JalandhaDelhi GT road Phagwara. Punjab India
B32B |(72)Name of Inventor :
7112 1). GULATI, Monica
(31) Priority Document No ‘NA 2)SINGH, Sachin
(32) Priority Date ‘NA 3)CORRIE, Leander
(33) Name of priority country ‘NA
(86) International Application No :NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention describes the n@atid emulation formulation and fecal matter extracts work as solidifying agents. The
solid emulsion is prepared using novel fecal matter extract composition. The said dried emulsion formulatiosflmarfgeeowde

which can also be convertedtmfecal matter extracts.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043825 A
(19) INDIA
(22) Date of filing of Application :08/10/2020 (43) Publication Date : 23/10/2020

(54) Title ofthe invention : A SMART LADLE

:G0O6K|(71)Name of Applicant :

19/077| 1)Lovely Professional University

EO5B Address of Applicant :Lovely Professional University, Dell
15/16 |Jalandhar GT road Phagwara. Punjab India

EO06B |(72)Name of Inventor :

9/24 1)Adityam Dutta

(51) International classification

(31) Priority Document No ‘NA 2)Meenu Chopra
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The said invention is about a smart ladle with varying lengthpaudlity of bowls to make and serve food. The said device has
varying length with plurality of plastic logs which are interfitted within each other. The said device comes in varittyrsfard
shapes.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043826 A
(19) INDIA
(22) Date of filing of Application :08/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : PORTABLE PLANK MACHINE OF VARIABLE INTENSITY

:A63B | (71)Name of Applicant :

21/05f| 1)Lovely Professional University

A63B Address of Applicant :Lovely Professional University, Dell
21/00 |Jalandhar GT road Phagwara. Punjab India

A63B |(72)Name of Inventor :

21/04 | 1)SINGH, Manpreet

(51) International classification

(31) Priority Document No ‘NA 2)SHOOR, Sumit
(32) Priority Date ‘NA 3)GULATI, Piyush
(33) Name of priority country ‘NA 4)SINGH, Jai Inder Preet
(86) International Application No ‘NA 5)SINGH, Satnam
Filing Date ‘NA 6)SINGH, Pavitar Parkash
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a portable plank machine of variable intensity which consists of a person doing plémsked 1},
for performing different levels, two resistance bands (3), a fixer (4) for adjustigth of resistance band and a waist band (5) w
buckles. In the present disclosure, the person doing the plank exercise (1) fixes his place in the frame (2) afterengaishgainc
(5). Here, the position of frame (2) can be flipped upside dowprfaviding extra resistance using resistance bands (3) while dc
this exercise.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application08/10/2020

(21) Application N0.202011043827 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : CUSTOMIZED HAND GRIPPER CUM GLOVE

:A63B
21/05¢
A63B

(51) International classification 21/04

(71)Name of Applicant :
1)Lovely Professional University
Address of Applicant :Lovely Professional University, Dell
Jalandhar GT road Phagwara. Punjab India

A63B |(72)Name of Inventor :
21/00 | 1)SINGH, Manpreet
(31) Priority Document No ‘NA 2)SHOOR, Sumit
(32) Priority Date ‘NA 3)GULATI, Piyush
(33) Name of priority country ‘NA 4)SINGH, Jai Inder Preet
(86) International Application No ‘NA 5)SINGH, Satnam
Filing Date ‘NA 6)SINGH, Vijay Kumar
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a customized hand gripper cum glove which consists of a hand (1) on which glove igeworn
portioncovering palm (2), glove portion covering finger tips (3), four resistance bands (4), and five buckles for adjusting len
resistance band. In the present disclosure, the resistance bands (4) provided at the back side of the glove for presatamycthe
to the fingers while working out or performing normal physical tasks.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043828 A
(19) INDIA
(22) Date of filing of Application :08/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : INTELLIGENT ROAD CLOSURE SYSTEM ON TRAFFIC LIGHTS

:GO8C|(71)Name of Applicant :

1/095 | 1)Lovely Professional University

G08G Address of Applicant :Lovely Professional University, Dell
1/096 |Jalandhar GT road Phagwara. Punjab India

G08G |(72)Name of Inventor :

1/07 1)SINGH, Satnam

(51) International classification

(31) Priority Document No ‘NA 2)BAHL, An kur
(32) Priority Date ‘NA 3)SINGH, Jai InderPreet
(33) Name of priority country ‘NA 4)GULATI, Piyush
(86) International Application No ‘NA 5)SINGH, Manpreet
Filing Date ‘NA 6)VI1J, Rohit
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to an intelligent system of road closure for preventing accidents due to trespassingbfsnaffich
consistf a timers or counters, a microcontroller, a PLC installed on traffic lights, and an inbuilt road closure with sensor. i
present disclosure, as the traffic signal turns red, the signal received by the microcontroller and PLC activates tinstabedams
the road closure leading to opening of the road closure from under the ground thereby closing the road. The preserntksyiste|
collaboration with the timing of traffic lights.
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/10/2020

(21) Application N0.202011043829 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : A MULTIPURPOSE SMART LAMP

‘F21v
33/00
G04G

(51) International classification 13/02

(71)Name of Applicant :
1)Lovely Professional University
Address of Applicant :Lovely ProfessionahiJersity, Delhi
Jalandhar GT road Phagwara. Punjab India

G02C|(72)Name of Inventor :
11/00| 1)GULATI, Piyush
(31) Priority Document No ‘NA 2)NARASIMHA, Dasari
(32) Priority Date ‘NA 3)SINGH, Jai InderPreet
(33) Name of priority country ‘NA 4)SINGH, Manpreet
(86) International Application No ‘NA 5)SINGH, Satnam
Filing Date ‘NA 6)VI1J, Rohit
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present inventiorelates to a multipurpose lamp which consists of a lamp (1), a battery (2), a display (3), and a button tc
on/off the Bluetooth (4), a USB port (5), a call button (6), and a voice recorder (7). The present disclosure is coiitfigiived w
media playeoption to listen to the music and an alarm clock and is intended to help people to stay away from electronic dis

before going to bed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043899 A
(19) INDIA
(22) Date of filing of Application :08/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A SYSTEM AND METHOD FOR INCREASING PRODUCTIVITY OF ROLLING MILL

:B21B|(71)Name of Applicant :

1/18 1)Jindal Shadeed Iron & Steel LLC

B23P Address of Applicant :Plot No.12, Sohar Industrial Port Ar
15/00 |Sohar, Oman Oman

B21B [(72)Nameof Inventor :

1/08 1)ANAND, Sanjay

(51) International classification

(31) Priority Document No ‘NA 2)VIJAY, Vishnu
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention discloses a processing system and method for increasing quality, yield, and productivity of termgnt
process of hot rolled bar steel products. phesent invention particularly aims at preparing a common pass for various sectiol
enable usage of less inventory and consumables, thereby enabling reduced planned down time and material losses after <
change. The method comprises the followsteps: each metal feed product sizes 165185 mm, 1604 160 mm, 1504 150 mir
and 1304 130 mm enters its corresponding table according to the final size and specifications of the product to be rolled;
accommodates the pass sequence of fourterdss{&1S14); due to the different rolling pass sequences, when producing proc
different sizes and specifications, on the premise of maximizing the sharing of the pass sequence of the equipmenihehe fir:
stands (i.e. SB9) are shared to obtaime finished products of different sizes; thereby solving the problem of pass sharing an
maximizing the yield and productivity.

No. of Pages : ZNo. of Claims : {

The Patent Office Journal No. 43/2020 Dated1@2020 54354



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011043968 A
(19) INDIA
(22) Date of filing of Application :09/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : METHOD AND SYSTEM FOR DYNAMICALLY MANAGING ACCESS TO PROGRAMMABLE
LOGIC CONTROLLERS (PLCS)

:GO5E|(71)Name of Applicant :

19/05 | 1)HCL Technologies Limited

HO4L Addressof Applicant :806, Siddharth, 96, Nehru Place, Ne
29/06 | Delhi- 110019, INDIA Delhi India

GO6F |(72)Name of Inventor :

21/62 | 1)Arunkumar Nachiappan

(51) International classification

(31) Priority Document No ‘NA 2)Sachin Kotasthane
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :NA

Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

This disclosure relates to method and system for dynamically managing cBesgrammable Logic Controllers (PLCs). The
method (300) includes determining (306) a second level access status assigned to a user for accessing a PLC (102afain re
receiving a PLC access request associated with the user. The PLC (102aksssibéeto the user when the second level acces:
status corresponds to locked and the PLC (102a) is accessible to the user when the second level access status conlesged
The method (300) further includes sending (308) an access grant signgateway communicatively coupled to the PLC (102a
Access grant signal is generated based on the second level access status of the user. Access grant signal activatesveimesic
the second level access status corresponds to unlocked to urddek@ (102a). Access grant signal deactivates the access tag
the second level access status corresponds to locked to lock the PLC (102a).
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202011043969 A
(19) INDIA
(22) Date of filing of Application :09/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : METHOD AND SYSTEM FOR GENERATING AND RENDERING A CUSTOMIZED DASHBOA

:GO6F | (71)Name of Applicant :

16/21 | 1)HCL Technologies Limited

GO6F Address of Applicant :806, Siddharth, 96, Nehtade, New
3/048<|Delhi- 110019, INDIA Delhi India

HO4L |(72)Name of Inventor :

29/06 | 1)TARUN KUMAR SUKHU

(51) International classification

(31) Priority Document No ‘NA 2)RANGA REDDYMAKIREDDY
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

This disclosure relates to method and system for generating and rendering a customized dashboard (211). T8@hetblodes
initiating (301) a schemkess dashboard canvas through a frontend application (201) that invokes des=rlibrary. The method
(300) further includes integrating (302) a set of widgets selected by a user, from the plurality of rigets amnd from the pluralit
of third-party widgets, with the schenhass dashboard canvas using the sele&s library. The method (300) further includes
generating (303) metadata (500) for each of the set of widgets based on a corresponding canfigui@tioed by the user. The
method (300) further includes associating (304) the metadata (500) with a user account of the user for subsequenf teederi
customized dashboard (211) for the user.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044010 A
(19) INDIA
(22) Date of filing of Application :09/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : ADAPTIVE MINIMUM QUANTITY LUBRICANT SYSTEM AND PROCESS FORONITORING
AND CONTROLLING TEMPERATURE DURING MACHINING OPERATION

:B23C|(71)Name of Applicant :

11/10| 1)INDIAN INSTITUTE OF TECHNOLOGY KANPUR
G06Q Address of Applicant :DEAN, RESEARCH &

10/06 |DEVELOPMENT, ROOM NUMBER 151, FACULTY

F16N [BUILDING, POST OFFICE: IIT KANPUR, KANPUR, UTTAR
7/32 |PRADESH- 208016, INDIA Uttar Pradesh India

(51) International classification

(31) Priority Document No :NA |(72)Name of Inventor :
(32) Priority Date ‘NA 1)SOUNAK KUMAR CHOUDHURY
(33) Name of priority country ‘NA 2)MUHAMMED MUAZ
(86) Internationalpplication No :NA

Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

An adaptive minimum quantity lubricant (MQL) system is provided. The adaptive MQL system comprises a thermocouple,
temperature module, a solenoid valve, an air compressor,raoatke. The adaptive MQL system limits the temperature rise du
machining process by ?application of intelligently controlled minimal amount of lubricant or cutting fluid only at the pesite
?in time. The system also helps in monitoring tempesaduring machining process by using a moving thermocouple. The ada
MQL system is easily implementable on the shop floor. The adaptive MQL system is simple and cost effective. The adapti
system helps in intermittent usage of the lubricant dimgufluid and reduces unnecessary use of the lubricant, thereby reducir
of lubrication. The present invention also provides the process for monitoring and controlling temperature during a machini
operation. The process provided by the presenniitve is simple and cosffective.

No. of Pages : ZNo. of Claims : ¢

The Patent Office Journal No. 43/2020 Dated1@2020 54357



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044054 A
(19) INDIA
(22) Date of filing of Application :09/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : PIEZORESISTIVE STRAIN SENSING MEMBRANE

:GO1L|(71)Name of Applicant :

1/18 1)GRAPHIC ERA (DEEMED TO BE UNIVERSITY)

GO1L Address of Applicant :566/6, Bell Road, Clement Town,
9/00 IDehradun ©uA 248002, Uttara
BO1D [(72)Name of Inventor :

67/00| 1)MAYANK CHATURVEDI

(51) International classification

(31) Priority Document No ‘NA 2)Dr. VARIJ PANWAR
(32) Priority Date ‘NA 3)BRIJESH PRASAD
(33) Name of priority country ‘NA
(86) InternationaRpplication No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a piezoresistive strain sensing membrane comprising higehctinas fluoropolymer, a negative
charged polymer, and a carbon nanofiber. The piezoresistive strain sensing memtitaqeesent invention, wherein said
negatively charged polymer is a Polystyrene sulfonic acid (PSSA) and said highlyawotine fluoropolymer is a Polyvinylidene
fluoride (PVDF).The gauge factor has significantly improved, in presence of PSSA withsmandle concentration of CNF. The
results have confirmed that sample C4 (60/35/05) transcends in comparison to other compositions in series as it cooighesit
gauge factor of 5.07.The comprehensive investigation also revealed that varioutedsticaccan be tailored by varying the
concentration of PSSA/CNF in the PVDF. The high value of gauge factor with suitable flexibility and thickness PVDF/PSS/
nanocomposites, have huge scope in piezoresistive sensor applications. A process fog prejezoresistive strain sensing
membrane is also disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044061 A
(19) INDIA
(22) Date of filing of Application :09/10/2020 (43) PublicatiorDate : 23/10/2020

(54) Title of the invention : AN IOT BASED HEART ATTACK DETECTION SYSTEM

:HO4L | (71)Name of Applicant :

29/08 | 1)Lovely Professional University

A61B Address of Applicant :Lovely Professional University,
5/024 | JalandhaiDelhi GT road Phagwara. Punjab India

A61B |(72)Name of Inventor :

5/00 1)GEHLOT , Anita

(51) International classification

(31) Priority Document No ‘NA 2)SINGH, Rajesh
(32) Priority Date ‘NA 3)THAKUR, Amit Kumar
(33) Name of priority country ‘NA 4)GUPTA, Lovi Raj
(86) International Application No ‘NA 5)AKRAM, Shaik Vaseem
Filing Date ‘NA 6)CHOPRA, Meenu
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The present invention is an 10T based heart attack detection system to monitor pulse rate of a patient regularly froen dime pl
0T system upon detection of heattack generates an alert through buzzer and vibration for immediate attention through pus
notification. The heatbeat sensor, detects thetré¢alme pul se rate of the patient and
rechargeable batteries whicHight weight and easy to carry around. The microcontroller transmits the data to the cloud serv
through internet and to the customized mobile application through bluetooth. The patitinteaddtails are monitored through th
mobile application.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044062 A
(19) INDIA
(22) Date of filing of Application :09/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A SYSTEM FORUTOMATIC TEMPLE BELL

:G10K|(71)Name of Applicant :

1/34 1)Lovely Professional University

B62J Address of Applicant :Lovely Professional University,
3/00 |JalandhaDelhi GT road Phagwara. Punjab India

GO1N |(72)Name of Inventor :

33/00 | 1)GUPTA, Manish

(51) International classification

(31) Priority Document No ‘NA 2)BUDDHI, Dharam
(32) Priority Date ‘NA 3)SINGH, Rajesh
(33) Name of priority country ‘NA 4)GEHLOT, Anita
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Disclosed is a system fautomatic temple bell which consists of a controller unit, motor driver, speaker driver, speaker, actu
sensors, bell and power supply. The present invention rings the bell automatically when someone comes under the iselht Tl
invention installsvith the bell and automatically ring the bell without touching it. The present invention controls the spread o
communicable disease by providing automatic ringing of bells in temples.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.202011044063 A
(19) INDIA
(22) Date of filing of Application :09/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : AN IOT AND LOW POWER WIDE AREA NETWORK (LPWAN) BASED MONITORINE STEM
FOR VINEYARDS

:HO4L | (71)Name of Applicant :

29/08 | 1)Lovely Professional University,

G01D Address of Applicant :Lovely Professional University,
21/02 (JalandhaDelhi GT road Phagwara. Punjab India

HO4W | (72)Name of Inventor :

84/18 | 1)SINGH, Rajesh

(51) International classification

(31) Priority Document No ‘NA 2)GEHLOT , Anita
(32) Priority Date ‘NA 3)BUDDHI , Dharam
(33) Name of priority country ‘NA A)THAKUR, Amit Kumar
(86) International Application No ‘NA 5)AKRAM, Shaik Vaseem
Filing Date ‘NA 6)JOSHI , Mahendra
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention is an 10T based system to monitor vineyards through low power wide area network (LPWAN). The s
mote and the vision node collect the rale environmental parameters of the vineyard, whi¢raissmitted through Zigbee and
LoRa module . The cloud server provides access to the user to analyses the data for improving the cultivation . Thersdlar
rechargeable batteries provides power supply to the system . The system provides rematé thecgata through communicatior
established by LoRa module via internet.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044064 A
(19) INDIA
(22) Date of filing of Application :09/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : UV STERILIZATION DEVICE FOR DOOR HANDLES

:A61L [(71)Name of Applicant :

2/10 1)Lovely Professional University

A61L Address of Applicant :Lovely Professional University,
2/24 |JalandhaiDelhi GT road Phagwara. Punjab India

A61L |(72)Name of Inventor :

2/00 1)SINGH, Anurag

(51) International classification

(31) Priority Document No ‘NA 2)SANDHU, Kamalpreet
(32) Priority Date ‘NA 3)SHARMA, Neeta Raj
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :
Disclosed is a UV sterilization device for door handloy,
a controller with motion sensor (103), a bottom outer body (1045B TypeC (105), a plurality of batteries (106), and a base
mount plate (107). The present invention uses controll

sensory output of the moti on s edisisfecrthe hamdles ftbwh Gacterida Bn@ virkses. Then
present invention is compatible with every type of door handle and it is easy to install with door handle without aoy attrahe
door. The present invention is séistallable and available wariety of colors and sizes.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :09/10/2020

(21) Application N0.202011044065 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : NOVEL FORMULATION OF POLYHERBAL ROSE SYRUP AND PROCESS THEREOF

:A23L
33/00
A23L

(51) International classification 27/30

(71)Name of Applicant :
1)Lovely Professional University
Address of Applicant :Lovely Professional University,
JalandhaiDelhi GT road Phagwara. Punjab India

A23L |(72)Name of Inventor :
29/30| 1)KAUR, Amrinder
(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present inventiodescribes the novel formulation of potent polyherbal rose syrup and its beneficial effects on health. Th
that rose syrup is known for its cooling properties and it is extensively used to detoxify and rejuvenate the humas alsdyaifiti
inflammatory in nature and maintaining the healthy digestive system. A lot of rose syrup products are available in the mark
several brand names. However, these products contain chemical coloring and sweetening agents along with some preisieh
possess a lot side effects such as hepatic and renal toxicity. So, in this polyherbal formulation of rose syrup onhgredieats
are added such as rose petals, beet root, lemon and rock salt.
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :09/10/2020

(21) Application N0.202011044066 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : A SMART BIN WITH GENERATION OF COMPOST

‘A01G
9/02
G06Q

(51) International classification 20/38

(71)Name of Applicant :
1)Lovely Professional University
Address of Applicant :Lovely Professional University, Dell
Jalandhar GT road Phagwara. Punjab India

CO5F |(72)Name of Inventor :
17/90 | 1)Adityam Dutta
(31) Priority Document No ‘NA 2)Meenu Chopra
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The said invention is about a smart bin which can shred the wastdl@s generate compost simultaneously so that the waste
material can be utilized properly to generate greenery in the surroundings. The system has timers and buzzers irgitdtedhe

time for compost formation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044067 A
(19) INDIA
(22) Date of filing of Application :09/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A NOVEL LAMP SYSTEM TO WORK AS PEBROVEMENT OF BOOK

:GO6F | (71)Name of Applicant :

3/048¢| 1)Lovely Professional University

HO4L Address of Applicant :Lovely Professional University,
12/91:|JalandhaDelhi GT road Phagwara. Punjab India

A63B |(72)Name of Inventor :

102/0¢| 1)Adityam Dutta

(51) International classification

(31) Priority Document No ‘NA 2)Meenu Chopra
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The said invention is about a novel lamp system which works d@hg@eanmovement of book. The lamp shade is made up of badn
shuttle feathers both to increase the aesthetic value as t make it light weight for movement. The movements areiomall direc
including upward and inward movements.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044163 A
(19) INDIA
(22) Date of filing of Application :09/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A MOBILE SANITIZER DISPENSING UNIT

(71)Name of Applicant :
1)Dr. Biswa Mohan Jena
A47K Address ofApplicant :Assistant Professor, OESNSCB
5/12 |Govt College, Dhanupali, Sambalpur, Odisha India Orissa In
A61Q | 2)Dr. Loveleen Gaur
19/10 | 3)Biswaranjan Acharya
A61M | 4)Dr. Bhagyalaxmi Jena
21/02 | 5)Dr. Manas Ranjan Pradhan

(51) International classification

(31) Priority Document No ‘NA 6)Dr. Mohit Vij
(32) Priority Date ‘NA 7)Anupama Baral
(33) Name of priority country ‘NA 8)Aurobinda Das
(86) International Application No :NA [(72)Name of Inventor :
Filing Date ‘NA 1)Dr. Biswa Mohan Jena
(87) International Publication No *NA 2)Dr. Loveleen Gaur
(61) Patent of Addition to Application Number ‘NA 3)Biswaranjan Acharya
Filing Date ‘NA 4)Dr. Bhagyalaxmi Jena
(62) Divisional to Application Number ‘NA 5)Dr. Manas Ranjan Pradhan
Filing Date ‘NA 6)Dr. Mohit Vij

7)Anupama Baral
8)Aurobinda Das

(57) Abstract :

Theinvention relates to a mobile sanitizer dispensing unit. More particularly, the invention relates to a moveable cleasiegdi
unit which can help people during pandemic. The invention provides a moveable sanitizer dispensing facility, said fgmilggsc
of a moving vehicle with cleansing supplies, said cleansing supplies is a cleanser and water safe on human skin. Aanordin
embodiment of the invention, there is provided a moveable soap dispensing facility, said facility comprises of aghimkngith
cleansing supplies, said cleansing supplies is a cleanser and water safe on human skin.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044177 A
(19) INDIA
(22) Date of filing ofApplication :10/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : SMART CLASSROOM SYSTEM

(71)Name of Applicant :

:GO6G 1)Biswaranjan Acharya

a(g)/f\?v Address of Applicant :School of Computer Engineering, K
(51) International classification 4/02 Deemed to be University, Bhubaneswar, Odisha India Orisse

India

;238 2)Dr. Bhagyalaxmi Jena
(31) Priority Document No ‘NA 3)Dr. Biswa 'V'Ohf?‘” Jena
(32) Priority Date ‘NA g;g: Mgﬂﬁs\/li?anjan Pradhan
(33) Name o'f priority country ENA 6)Dr: LOVE|€6IJ’I Gaur
(86) 'I:r;ltierzgaDt;otgal Application No H': (72)Name of Inventor :

1)Biswaranjan Acharya

(87) International Publication No :NA 2)Dr. Bhagyalaxmi Jena
(61) Patent of Addition to Application Number ‘NA - bhagy
o . 3)Dr. Biswa Mohan Jena

Filing Date NA 4)Dr. Manas Ranjan Pradhan
(62) Divisional to Application Number ‘NA ' as han

Filing Date ‘NA 5)Dr. Mohit Vij

' 6)Dr. Loveleen Gaur

(57) Abstract :
A smart classroom system is disclosed. A teacher is provided with an interface wherein an information or subject tase tau
di splayed on a screen and is transmitted t o ieranoduled’fie t h

communication module comprises of different components such as internet or cloud server. The teacher starts recording a
lecture through a video recording device and this video is transmitted to the students via cloud servetsnénleeahing a
projector is employed with a smart whiteboard and the teacher starts writing on the whiteboard and the projector costimtsot
projecting the whiteboard and the communication channel coupled to the projector is transmitting thetiorfdona display scree
of each of the student interface. The student can ask questions and queries on their display screen and the commuangatiol
transmits the queries to the teacher interface with an audio/video visual.

No. of Pages : ZNo. of Claims : 1

The Patent Office Journal No. 43/2020 Dated1@2020 54367



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044181 A
(19) INDIA
(22) Date of filing of Application :10/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : DESIGN OF LOMEOST 10T- SMART BELL WITH ENCRYPTION FOR SMART HOME
SECURITY SYSTEM

(71)Name of Applicant :

1';(/);'3' 1)Mr. Rajesh Rajaan
HOAL Address of Applicant :Assistant Professor, Department of

Computer Science & Engineering, Global Institute of Techno
Sitapura, Jaipur, Rajasth&02022, India Rajasthan India

(51) International classification 9/32

390;(1); 2)Mr. Vivek Sharma
(31) Priority Document No ‘NA E;Mf.fm{agoi]?;aswal
(32) Priority Date NA 5)Mr. Girraj Khandelwal
(33) Name of priority country :NA 6)Mr. Lovefeen Kumar Tak
(86) International Application No :NA '

(72)Name of Inventor :

Filing Date ‘NA ) .
(87) International Publication No :NA gm: \F;?ngshsﬁgazn
(61) Patent of Addition to Application Number ‘NA .

Filing Date ‘NA 3)Ms. Dlmple Jayaswal
(62) Divisional to Application Number ‘NA 4Mr. Amlt _Bohra

Filing Date ‘NA 5)Mr. Girraj Khandelwal

' 6)Mr. Loveleen Kumar Tak

(57) Abstract :

Now-a-day wireless device control is in training, because of its immediate benefit that no wire is deemed necessary; it is le:
challenging to control portable systems. The main objective of this aim is to create a smart home program that utifidesdhe
application to continue operating electrical household appliances. By identifying the input speech, the smart homeosystem
smart home devices to be handled by using speech recognition. Signal processing is carried out through advanced methor
Newertheless, we consider taking advantage of the technology to collect and necessary information via email server in that
it will be helpful for surveillance system users and for security reasons that we are using optimized encryption methbdrsart
keep records of persons using private servers and use security mechanisms so that any unauthorized user can notubityak 1
using the Symmetric encryption. This invention aims to be using the Raspberry pi toolkit to discussttasekb™orbell with
additional security features at a reduced manufacturing cost.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044206 A
(19) INDIA
(22) Date of filing of Application :10/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : METHOD AND COMPOSITION OF NITRIC OXIDE DONOR (SODIUM NITROPRUSSIDE) IN
ESSENTIAL TREMOR TREATMENT VIA AN INTRATHECAL SUPER FUSION

:A61K|[(71)Name of Applicant :

33/26 | 1)DR. VINOD KUMAR TEWARI

A61K Address of Applicant :5/279, Vipul Khand, Gomti Nag
31/21 |Lucknow- 226 010, Uttar Pradesh, India Uttar Pradesh India
GO1N |(72)Name of Inventor :

33/64 | 1)DR. VINOD KUMAR TEWARI

(51) International classification

(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :NA

Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

This invention relates to compositions and methods for treating essential tremor diseases and relatedRhstcdidy, the
present invention discloses a method and composition of nitric oxide donor (sodium nitroprusside) in essential trenminvieeat
intrathecal super fusiofhe intrathecal sodium nitroprusside is used to activate the #f0@D6ffed to modulate in the essential
tremor disease treatment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044220 A
(19) INDIA
(22) Date of filing of Application :10/10/2020 (43) Publication Date23/10/2020

(54) Title of the invention : SMART MECHANICAL VOTING MACHINE AND METHOD

(71)Name of Applicant :

:G07C{ 1)Dr. Mukesh Kumar

13/00 Address of Applicant :Room No. 417, BloeB, Department
GO6F |of Mechanical Engineering , Chandigarh College of Engineer
21/32 |and Technology (Degree Wing), Sector 26, Chandigarh.
GO07C |Chandigarh India

9/00 2)Dr. SC Vettivel

(51) International classification

(31) Priority Document No ‘NA 3)ER. Vikrant Sharma

(32) Priority Date ‘NA 4)ER. Kunal Thakur

(33) Name of priority country ‘NA 5)Prof. Vipin

(86) International Application No ‘NA 6)ER. Sudhanshu Chhabra
Filing Date :NA |(72)Name of Inventor :

(87) International Publication No NA 1)Dr. Mukesh Kumar

(61) Patent of Addition to Application Number ‘NA 2)Dr. SC Vettivel
Filing Date ‘NA 3)ER. Vikrant Sharma

(62) Divisional to Application Number ‘NA 4)ER. Kunal Thakur
Filing Date ‘NA 5)Prof. Vipin

6)ER. Sudhanshu Chhabra

(57) Abstract :

The invention relates to a smart mechanical voting machine (MVM), comprising: a-dnivém mechanism associated with the
MVM for connected locking mechanism to unlock the push button after user authentication; Biometric scanner mémtaeism
authentication of the voter. A locking mechanism mechanically connected with the mechanical assembly to lock the push k
Mechanical assembly in communication with the mahgven mechanism has a push button for casting vote; caspyioted
ballots, having a plurality of separate sheets and a stepper motor; an odometer connected with the stepper motor fmtesun
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044234 A
(19) INDIA
(22) Date of filing of Application :10/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : HIGFALKALI BIOMASS COMBUSTION SYSTEM

:B60R [(71)Name of Applicant :

21/233¢{| 1)RESONANCE CLEAN-TECH LLP

B60R Address of Applicant :405, Sheeba Apartment, Plot GH 0
21/16 |Sect or 28, Gur ugr @ Haryard,ilndia o d
B60R [Haryana India

21/233 |(72)Name of Inventor :

(51) International classification

(31) Priority Document No ‘NA 1)Paramdeep Singh
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A high-alkali biomass combustion system is described. The-dliggdi biomass combustion system comprising a combustion
chamber for combustion of higddkali biomass; a first vertical chamber connected to the combustion chamber; a second vert
chamber connected to the first vertical chamber; a first connection unit connecting the first vertical chamber and thersealon
chamber at the bottom; a horizahchamber connected to the second vertical chamber; a third vertical chamber connected tc
horizontal chamber; a fourth vertical chamber connected to the third vertical chamber; and a second connection ung tioeane
third vertical chamber andetourth vertical chamber.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044242 A
(19) INDIA
(22) Date of filing of Application :11/10/2020 (43) Publication Date : 23/10/2020

(54) Title ofthe invention : AN INDOOR POSITIONING SYSTEM FOR TRACKING ESSENTIAL PRODUCTS

:HO4L | (71)Name of Applicant :

29/08 | 1)GRAPHIC ERA HILL UNIVERSITY

GO6F Address of Applicant :510, Society Area, Clement Town,
8/38 |Dehradun, 248002, Uttrakhand, India Uttarakhand India
HO4W| 2)GRAPHIC ERA (DEEMED TO BE UNIVERSITY)

12/08 | (72)Name of Inventor :

(51) International classification

(31) Priority Document No ‘NA 1)Sumeshwar Singh
(32) Priority Date ‘NA 2)Dr. Viajy Kumar
(33) Name of priority country ‘NA 3)Dr. Partho Sen
(86) International Application No ‘NA 4)Shiv Ashish Dhoniyal
Filing Date ‘NA 5)Dr. Varij Panwar
(87) International Publication No *NA 6)Dr. Shipra Gupta
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention discloses an indoor positioning system for tracking a plurality of essential products through an [OTd{ltieimgs)
device, said system comprising: a plurality of sticky sensor chip, an IOT device, a GUI application, a processor, ang @anden
communicatively coupled to the processor. The plurality of sticky sensor chip further comprising a commutigatesolar pane
an LED, a vibrator, and a buzzer. The GUI application installed in said IOT device is connected to each of said pfiickify of
sensor chip through said communication chip and the sticky sensor chip is tracked using said Gédicaypipdised on at least one
flash light, ringing, or vibration of said sticky sensor chip.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044299 A
(19) INDIA
(22) Date of filing ofApplication :12/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A SYSTEM FOR FORECASTING SOLAR IRRADIANCE FOR A SOEBRSED PHOTOVOLTAIC
SYSTEM AND METHOD THEREOF

:GO1W|(71)Name of Applicant :

1/10 1)1. DR. ARUN KUMAR CHAUDHARY

HO2S Address of Applicant :ASSISTANT PROFESSOR,

50/10 |COLLEGE OF TECHNOLOGY, GB PANT UNIVERSITY OF
G01J |AGRICULTURE AND TECHNOLOGY PANTNAGAR,

1/42 |UTTARAKHAND PIN-263145 Uttarakhand India

(51) International classification

(31) Priority Document No ‘NA 2)2. PROF.(DR.) ALAKNANDA ASHOK
(32) Priority Date ‘NA 3)Indrajeet Kumar
(33) Name of priority country :NA  |(72)Name of Inventor :
(86) International Application No ‘NA 1)1. DR. ARUN KUMAR CHAUDHARY
Filing Date ‘NA 2)2. PROF.(DR.) ALAKNANDA ASHOK
(87) International Publication No *NA 3)Indrajeet Kumar
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses a system 100 for forecasting solar irradiance fotoasethphotovoltaic system and method
thereof, in a defined geographical region over predetermined time intervals to form a data set. The system K08 datkude
processing unit 102; an array of sensors 106 to measure current solar irradiance parameters; a display unit 108 td glatav o1
values; a set of interfaces 110 with a hardware compatible to the processor; and a memory 104 disposed in tomwitmite
data processing unit 102 and storing processor executable instructions. Further, the instructions comprising instrauckidas to
acquisition unit, which consists of the several sensors 106 and capture the desired data and condesiriéihfarmat and
presented to a data processing unit; the data processing unit is connected with display unit 108 and the set of iGtesitadie 1.
hardware.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044310 A
(19) INDIA
(22) Date of filing of Application :12/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : IOT BASED DIGITAL ATTENDANCE MONITORING SYSTEM

:GO5LC|(71)Name of Applicant :

1/02 1)Dr. Rahul Srivastava

GO6F Address of Applicant :HOD ECE, Arya College of

11/00 |Engineering & I.T., Jaipur, SP2, Arya 1st Old Campus Rd,
G11B |RIICO Industrial Area, Kukas, Rajasthan 302028 Rajasthan |
15/18 | 2)Dr. Aditya Kumar Singh Pundir

(51) International classification

(31) Priority Document No :NA [(72)Name of Inventor :
(32) Priority Date ‘NA 1)Pankaj Yadav
(33) Name of priority country ‘NA 2)Parminder Singh
(86) International Application No ‘NA 3)Dr. Rahul Srivastava
Filing Date ‘NA 4)Dr. Aditya Kumar Singh Pundir
(87) International Publication No " NA 5)Dr. Chhavi Saxena
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An economical, authentic, portable 10T based smart digital attendance monitoring system is proposed. The proposed siamy
is based on both hardware and software as depicted in FIGRA@nda and 4b. In the preferred design the whole hardware sy:
as illustrated in FIG. 2 which can be mounted on the working table in a wooden box for additional security or can beabb(a:
required). The hardware section has been describiéid.i”2. The operation flow of whole component assembly and embodimer
been described in Fig. 3. The presented system has many utilities in terms of low cost, can be used as plug and play rexie
support needed for its proper working. Thegamted system has several modes of operation (i.e. start, stop, read, clear and ¢
which makes it more handy. In all the modes a simpler user interface is provided for proper operation. The proposed syste
designed in such a manner that it canvjte a useful mechanism in such a way that whole system can be used in all schools.
and universities and similar applications.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044324 A
(19) INDIA
(22) Date of filing of Application :12/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : AN IOBBASED SMART-SHELF TO MANAGE PHYSICALLY DISABLED PERSONS

:A61G|(71)Name of Applicant :

5/10 1)Lovely Professional University

HO4W Address of Applicant :Lovely ProfessionahiJersity,
84/12 |JalandhaiDelhi GT road Phagwara. Punjab India
B25J [(72)Name of Inventor :

11/00 | 1)Pallavi Vyas

(51) International classification

(31) Priority Document No ‘NA 2)Ashwani Kumar Tewari
(32) Priority Date ‘NA 3)Amit Kumar Sharma
(33) Name of priority country ‘NA 4)Hima S. Patel
(86) International Application No ‘NA 5)Anurag Chaudhary
Filing Date ‘NA 6)Rajnikant Patel
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is an |oT basatinarts he | f sy sme@u POGt8Patc khel ps to cater to the
either in the hospital or at home. The system contains shelves to hold trays, water bottles, medications, and otfAdreastictes.
shelf is opeaited through a Wi network using a usasontrolled fingerprintsecuredpré nst al | ed appl i cat
Android device/smartphone. The smahielf system reminds of delivering medications or meals through an indicator accomp:
buzzer alarnwhich is preset in an Android device/smartphone. Furthermore, the buzzer notifies the users when any obstacl
on its pathway of movement.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202011044325 A
(19) INDIA
(22) Date of filing of Application :12/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A SMART VILLAGE CONTROL SYSTEM FOR THE RURAL DEVELOPMENT USING INTERN
OF THINGS

:HO4L | (71)Name of Applicant :

29/08 | 1)Lovely Professional University

HO4L Address of Applicant :Lovely Professional University,
12/24 |JalandhaiDelhi GT road Phagwara. Punjab India

HO4N [(72)Name of Inventor :

7/18 1)SINGH, Rajesh

(51) International classification

(31) Priority Document No ‘NA 2)GEHLOT, Anita
(32) Priority Date ‘NA 3)THAKUR, Amit Kumar
(33) Name of priority country ‘NA 4)AKRAM, Shaik Vaseem
(86) International Application No ‘NA 5)BUDDHI, Dharam
Filing Date ‘NA 6)JOSHI, Mahendra
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a smart village control system for the rural development using internet of things which consists of apheatior
units, a plurality of local communication units, a data communication gateway (99) and aaseddocal administration unit. The
present invention uses plurality of sensors which collects sensory data and communicates to data communication gateway
through the local communication units using LoRa module and further communicates to clouddesstministration unit throug
the internet. The present invention provides ctbaded storage which enables rural area people to observe the activities and
happening around them through mobile.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044326 A
(19) INDIA
(22) Date of filing of Application :12/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : COMPRESSIBLE RIGHFANGLED SPEED BREAKER

:EOL1F|(71)Name of Applicant :

9/529| 1)Lovely Professional University

B62D Address of Applicant :Lovely Professional University, Dell
15/02 |Jalandhar GT road Phagwara. Punjab India
B60W|(72)Name of Inventor :

30/18| 1)SINGH, Satnam

(51) International classification

(31) Priority Document No ‘NA 2)PUSHYA, Vineet
(32) Priority Date ‘NA 3)SINGH, Parminder
(33) Name of priority country ‘NA 4)SINGH, Jai InderPreet
(86) International Application No ‘NA 5)GULATI, Piyush
Filing Date ‘NA 6)SINGH, Manpreet
(87) International Publication No *NA 7)VI1J, Rohit
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a method for stopping the vehicle to enter the wrong direction on the road which edmsists
(2) which is made inclined or tapered and a compressible spring mechanism (B)eJdm disclosure moves the hump (2) dowr
to the compressible action of the spring (3) for vehicle to cross it if the vehicle is moving in the correct lane. Hbtliewerhicle
is coming in the wrong direction, the hump (2) would act as the aiggied wall not allowing the vehicle to cross it.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044328 A
(19) INDIA
(22) Date of filing of Application :12/10/2020 (43) Publication Date23/10/2020

(54) Title of the invention : A NOVEL SYSTEM TO CHECK THE QUALITY OF WATER IN SPRINKLERS AND MAINTAIN

. e :CO2F|(71)Name of Applicant :

(51) International classification 1/00 | 1)Lovely Professional University,
(31) Priority Document No :NA Address of Applicant :Lovely Professional University, Dell
(32) Priority Date :NA [Jalandhar GT road Phagwara. Punjab India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Adityam Dutta

Filing Date ‘NA 2)Meenu Chopra
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention is about an instant system to maintain the water quality in garden sprinklers by testing and toatpdllin
turbidity and hardness of the water. The said system is capable of sending notificdtieatdathorities in case of red alerts.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044329 A
(19) INDIA
(22) Date of filing of Application :12/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A MODIFIED TANDOORI TAVA

:A47.|(71)Name of Applicant :

36/2€| 1)Lovely Professional University

A24F Address of Applicant :Lovely Professional University, Dell
47/0C|Jalandhar GT road Phagwara. Punjab India
F24H|(72)Name of Inventor :

1/26 | 1)SHARMA, Pushpendra Kumar

(51) International classification

(31) Priority Document No ‘NA 2)SINGH, Vishaldeep
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present inventiorelates to a method and apparatus of making tandoori dishes which consists of a tava (1), wooden har
steel rod (3), pins welded with tava (4), inner side of tava (5), and the outer side of tava towards burner (6). Imtikésplesere,
the comwvex outer surface (6) faces the LPG burner for a very small duration after which concave surface (7) i.e inverted sidt
tava faces the LPG burner flame resting over the pins (4) to be directly heated by LPG flame causing uniform heating witht
burning.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044330 A
(19) INDIA
(22) Date of filing of Application :12/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A SMARHANDLE BASED ON INTERNET OF THINGS

:EO5E|(71)Name of Applicant :
. . 81/76| 1)Lovely Professional University
(51) International classification EO5B Address of Applicant :Lovely Professional University,
1/00 |JalandhaDelhi GT road Phagwara. Punjab India
(31) Priority Document No :NA |(72)Name of Inventor :
(32) Priority Date ‘NA 1)SINGH, Rajesh
(33) Name of priority country ‘NA 2)BUDDHI, Dharam
(86) International Application No ‘NA 3)GEHLOT, Anita
Filing Date ‘NA 4)PRAJAPAT, Mahesh Kumar
(87) International Publication No *NA 5)DAS, Prabin Kumar
(61) Patent of Addition to Application Number ‘NA 6)JOSHI, Mahendra
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a smart handle based on internet of things which consists of a main unit (100), a door handle (102) cdmchth pai
hinges (101). The present invention connects on the doors, lockers, drawers with the painiofesl{101) for security purpose.
The present invention uses the microcontroller (202) which controls all the sensors as well communicate the data through
GSM/Wi-Fi (207) module to the owner mobile phone. The present invention authenticates thiuaidikiile open the door, draw
locker to protect from any mischief activity. The present invention is easy to use as well easy to maintain.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20201104433A
(19) INDIA
(22) Date of filing of Application :12/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : NOVEL FORMULATIONS OFBLUROURACIL AGAINST DIABETIC RETINOPATHY AND
PROCESS THEREOF

:A61K | (71)Name of Applicant :

31/51: 1)Lovely Professional University

A61K Address of Applicant :Lovely ProfessionahiJersity,
9/127 |JalandhaiDelhi GT road Phagwara. Punjab India
A61K [(72)Name of Inventor :

47/14 | 1)KUMAR, Vijay

(51) International classification

(31) Priority Document No ‘NA 2)SHEETU
(32) Priority Date ‘NA 3)SINGH, Sachin
(33) Name of priority country ‘NA 4)SHARMA, Deep Shikha
(86) International Application No :NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention describes the novel nanostructured lipid darrrlation based 5 fluorouracil and its effects against diak
retinopathy. The said nanostructured lipid carrier is prepared using novel 5 fluorouracil composition. The said saldigititgaing
to complete within 6th Months. The said the novelastiructured lipid carrier based 5 fluorouracil enhance the drug absorptior
molecular targeting.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044332 A
(19) INDIA
(22) Date of filing ofApplication :12/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : PASSIVE SMOKERS MASK

:E04F|(71)Name of Applicant :

1/12 1)Lovely Professional University

BO7B Address of Applicant :Lovely Professional University, Dell
1/46 |Jalandhar GT road Phagwara. Punjab India

HO1L [(72)Name of Inventor :

29/78| 1)SHARMA, Pushpendra Kumar

(51) International classification

(31) Priority Document No ‘NA 2)SINGH, Vishaldeep
(32) Priority Date ‘NA 3)SHUKLA, Bishnu Kant
(33) Name of priority country ‘NA 4)NARAYAN, Nagendra
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Disclosed is a passive smokers mask which consists of an adjustable band (2), a locking arranging to adjust bandi(®), an ¢
between layers (4), a Velcro tape @&, outer layer screen (6), a space for herbal leaves (7), a composite screen (8), a space
paper (9) and an inner most layer (10). The present invention is dakezed mask with two openings (4). The first opening
contains herbal leaves tbsorb nicotine or other harmful combustion, second opening contains toilet paper to purify the smc
openings are protected with the Velcro tape (5) and an adjustable band (2) adjusts with the locking arrangement (8ntThe
invention is coskffective, simple to use as well as easy to maintain.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044333 A
(19) INDIA
(22) Date of filing of Application :12/10/2020 (43) Publication Date23/10/2020

(54) Title of the invention : ADJUSTABLE TW@GIDED SCHOOL BAG

:A45F|(71)Name of Applicant :

3/04 1)Lovely Professional University

A45C Address of Applicant :Lovely Professional University,
15/00 | JalandhaiDelhi GT road Phagwara. Punjab India

A45C [(72)Name of Inventor :

13/10| 1)SINGH, Satnam

(51) International classification

(31) Priority Document No ‘NA 2)PUSHYA, Vineet
(32) Priority Date ‘NA 3)SINGH, Parminder
(33) Name of priority country ‘NA 4)SINGH, Jai InderPreet
(86) International Application No ‘NA 5)GULATI, Piyush
Filing Date ‘NA 6)SINGH, Manpreet
(87) International Publication No :NA | 7)VIJ, Rohit
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to an adjustabledided school bag which consists of a bag (1), a zipping arrangement (2) for
joining/splitting the two sides removable strap (3), and a locking mechanism/ adjustor (4). The present disclosure acts as i
backpack when the zipping arrangement (2) is tightened and locking device/adjustor (4) is completely closed in casegbitlet
the bag. Here, thBpping arrangement (2) is loosened and the locking device/ adjustor (4) is adjusted when the weight on tf
increases.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044439 A
(19) INDIA
(22) Date of filing of Application :13/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : SYNTHESIS OF GEDUNIN DERIVATIVE AS A POTENTIAL ANTIDOTE AGAINST SNAKE
VENOM

:A61K | (71)Name of Applicant :

9/00 1)Priya Dagar

A61K Address of Applicant :Research Scholar, School of
35/58:|Biochemical engineering, Indian Institute of Technology (BH
C12N |Varanasi,UttaiPradesh,India Uttar Pradesh India

9/64 2)Dr. Abha Mishra

(51) International classification

(31) Priority Document No :NA | (72)Name of Inventor :
(32) Priority Date ‘NA 1)Priya Dagar
(33) Name of priority country ‘NA 2)Dr. Abha Mishra
(86) International Application No :NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :
The present invention is directed to a ph arusimgchenidalireacidns

resulting in a novel inhibitor C26H31N206F with enhanced pharmacological properties. The compoundasith
spectrumactivities can result in snake envenoming. Triitebitor compound with activity against the snake venom enzymesct
as a potential antidote for the treatment of victims of snake bite.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044521 A
(19) INDIA
(22) Date of filing of Application :13/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : NOVEL FORMULATION OF POLYHERBAL GINGER TISANE AND PROCESS THEREOF

:A23F [(71)Name of Applicant :

3/34 1)Lovely Professional University

A61K Address of Applicant :Lovely Professional University, Dell
36/906¢|Jalandhar GT road Phagwara Punjab India

A23L |(72)Name of Inventor :

33/00 1)KAUR, Amrinder

(51) International classification

(31) Priority Document No ‘NA 2)KARMA, Choden
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention describes the novel formulation of potent polyherbal ginger tisane and its beneficial effects Bhehsaikdt
that ginger tisane is known for its antkidant and it iextensively used to detoxify and rejuvenate the human body. It is also a
inflammatory in nature and maintaining the healthy digestive system. A lot of herbal tea tisanes are available in thedearket
several brand names. However, these productsicocthiemical coloring and sweetening agents along with some preservative:
possess a lot side effects such as hepatic and renal toxicity. So, in this polyherbal formulation of ginger tisaneabigreatiemt:
are added such as sunthi, shatpaskjpwain, elaichi and yastimadhu.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044522 A
(19) INDIA
(22) Date of filing of Application :13/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A NAVIGATION SYSTEM FOR BLIND PEOPLE IN A BUILDING

:G01C|(71)Name of Applicant :

21/36 | 1)Lovely Professional University

A61H Address of Applicant :Lovely Professional University,
3/06 [JalandhaDelhi GT road Phagwara Punjab India

GO6K |(72)Name of Inventor :

19/07 | 1)SINGH, Rajesh

(51) International classification

(31) Priority Document No ‘NA 2)GEHLOT, Anita
(32) Priority Date ‘NA 3)THAKUR, Amit Kumar
(33) Name of priority country ‘NA 4)BUDDHI, Dharam
(86) International Application No ‘NA 5)JOSHI, Mahendra
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a navigation system for blind people in a building which consists of the controller (10) which receiveslaengom
the PIR motion sensor (12), an IR sensor (20), the R&#der (14) and communicates with the ESP32 (11) as well as controls
speaker driver (13) to provide an audio signal through the speaker (16). The present invention uses the speaker ¢l5) to pre
information regarding any kind of obstacle and direwitor the destination path. The present invention providesetfestive,
RFID based navigation system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044523 A
(19) INDIA
(22) Date of filingof Application :13/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A MULTAUTILITY ATTACHABLE CUP HOLDER ASSEMBLY UNIT

:A47G|(71)Name of Applicant :

23/02 | 1)Lovely Professional University

A47C Address of Applicant :Lovely Professional University, Dell
7142 |Jalandhar GT road Phagwara. Punjab India
HO4W|(72)Name of Inventor :

28/26 | 1)KAUR, Parampreet

(51) International classification

(31) Priority Document No ‘NA 2)SINGH , Mandeep
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :
The present invention is a multtility additional attachable assembly to fix with any object, furniture to hold a cup with extenc
Aluminum metal C brackets. The device is made of stardyt e r i a | which is flexible and

Omnidirectional movement. This device is portable and highly robust which provide utilityi for holding a can or flask with an
extensions clamps to clasp various things as#imae time. This device is not spring based, whereas provides tighten grip thro
blot system which prevents tripping of the cup, glass or can full of liquid fall due to lack of grip.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.202011044524 A
(19) INDIA
(22) Date of filing of Application :13/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A NOVEL MULTIPUPOSE LID FOR UTENSILS WITH LIQUID SPRAY

:A47J | (71)Name of Applicant :

36/06 | 1)Lovely Professional University

A47] Address of Applicant :Lovely Professional University,
27/00 |JalandhaDelhi GT road Phagwara Punjab India

HO4N |(72)Name of Inventor :

19/17¢) 1)Adityam Dutta

(51) International classification

(31) Priority Document No ‘NA 2)Meenu Chopra
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention is about a multipurpose utensil lid whiclbearsed for cooking and serving purposes. The lid can spray
so as to generate flavour and taste while cooking of the food. The lid comes in variable sizes to be used for any kinme of cor
utensil or cooking style.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044525 A
(19) INDIA
(22) Date of filing of Application :13/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A METHOD OF DATA OPTIMIZATION FOEFFICIENT PATIENT MONITORING WEARABLE
DEVICES USING WIRELESS TRANSMISSION

:G16F|(71)Name of Applicant :

40/63 | 1)Lovely Professional University

A61B Address of Applicant :Lovely Professional University, Dell
5/00 |Jalandhar GT road Phagwara. Punjab India
HO4W|(72)Name of Inventor :

4/80 1)V ,Ravi Teja, CH

(51) International classification

(31) Priority Document No ‘NA 2)SINGH, Charanijit
(32) Priority Date ‘NA 3)CHAWLA , Priyanka
(33) Name of priority country ‘NA
(86) International Application No :NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention is a hovel method of data optimization for an efficient patient monitoring wearable device thriasgh wi
communication. The device establishes wireless based data communication through Long Rangm (thwRajcation, Rf moderr
or Node mcu to the display unit.. This device provides contactless treatment between the doctor and the patient foratsetam:
display unit displays the patient health details along with the name for doctor access.

No. of Pages : 2 No. of Claims : 1!

The Patent Office Journal No. 43/2020 Dated1@2020 54389



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044526 A
(19) INDIA
(22) Date of filing of Application :13/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : SUSTAINABLBMULTIPURPOSE FURNITURE

:A47B|(71)Name of Applicant :

83/04 | 1)Lovely Professional University

A47C Address of Applicant :Lovely Professional University, Dell
31/11 [Jalandhar GT road Phagwara. Punjab India

A47C |(72)Name of Inventor :

5/00 1)SHARMA, Pushpendra Kumar

(51) International classification

(31) Priority Document No ‘NA 2)SINGH, Vishaldeep
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to sustainafldtipurpose furniture which consists of the back of furniture (1), seat of furniture (
board on seat (3), cushion (4) for comfort, plastic bottles (5), sanitizer bottle (6), nozzle (7) and board (8). Inthéigrieseaire,
the plastic bottles (5)an be filled with water, soil or kept empty depending on the requirement of the user and can be arrang
make furniture of any shape such as sofa, chair, table, and bed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044527 A
(19) INDIA
(22) Date of filing of Application :13/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : MOSQUITO REPELLENT LAMP

:AO1N|(71)Name of Applicant :

65/26 | 1)Lovely Professional University

A61K Address of Applicant :Lovely Professional University, Dell
36/58 |Jalandhar GT road Phagwara Rimindia

A61K |(72)Name of Inventor :

36/54 | 1)SHARMA, Pushpendra Kumar

(51) International classification

(31) Priority Document No ‘NA 2)SINGH, Vishaldeep
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to ddendly mosquito repellent lamp which consists of copper base (1) and copper strips (2) t
protect glass, bofB), air vent (4), glass frame (5), deep/oil lamp (6), oil ( Neem/ Mustard) (7), and flame (8), wick (9), handle
hook (11), and handle (12). In the present disclosure, the flame (8) converts heavy disinfectants into nano particlegesralire
theinsects as well as mosquitos. Here, the top copper box (3) can be filled with a few dry neem (Azadirachta indica) and T
(Cinnamomum tamala) leaves which burn slowly by flame, creating light smoke to throw all the mosquitos out of the room.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044582 A
(19) INDIA
(22) Date of filing of Application :13/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A LOWCOST INDIAN CURRENCY IDENTIFIER FOR VISUALLY IMPAIRED PERSONS

(71)Name of Applicant :
1)Dr. Arti Vaish
Address of Applicant :Department of Electronics and
Communication Engineering, Ansal University, Gurgaon, 122

‘GOSE Haryana India

iglog 2)Antim Dev Mishra
(51) International classification 3/06 3)Kamal Thakur
AGLE 4)Zeeshan Akhtar
0/08 5)Monika Chaudhry
. . 6)Dr. Shikha Gupta
g%g E:g:g nggment No mﬁ 7)Dr. Vikas Singh Bhadoria
(33) Name of priority country ‘NA g;g: S:gllgalfuori\gragcl)swami
(86) International Application No ‘NA ' f J .
Filing Date ‘NA (72)Name of Inventor :

1)Dr. Arti Vaish

(87) International Publication No :NA 2)Antim Dev Mishra
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA 3)Kamal Thakur
(62) Divisional to Application Number ‘NA 4)Zee§han Akhtar
Filing Date ‘NA 5)M0n|k§1 Chaudhry
6)Dr. Shikha Gupta
7)Dr. Vikas Singh Bhadoria
8)Dr. Garima Goswami
9)Dr. Pankaj Kumar Goswami
(57) Abstract :

Visually impaired people often face difficulty to identify a nominal of money. Indian currency notes are available intdiifese
and colour with tactile qualities that enable Wsually impaired to identify different currency notes, but these tactile makers ar
out with usage. Various smartphebased apps are available for note identification but using smartphone by a visually impait
person gets difficult. So, it is nesasy to design a device that support visually impaired people in note identification, to overc
this problem we have designed a Indian currency identifier which will help visually impaired and blind people to ideatify Ind
banknotes easily in less timging colour sensor and sound module that will give output in audio form. Device make use of ¢
sensor to differentiate between currency denomination. Arduino, colour sensor, battery, jumper wires, sound module rerate
the materials requiretd design the system. Arduino Uno initiates the colour sensor and then currency note is inserted. The
from colour sensor are RGB value which sent back to Arduino Uno which compare to the values that are stored in the mer
domains. If these vadis fall near to the domains, the appropriate note value will be announced by the sound module. The P
successfully able to identify 10, 50, 100, 200, 500 and 2000 new and old currency notes.4. This colour sensor basedt&alkil
will help visually impaired people to correctly identify currency notes using audio signal. Arduino Uno initiates the color sen
currency note is inserted. The output from color sensor are RGB value which sent back to Arduino Uno which compareés
that ae stored in the memory as domains. If these values fall near to the domains, the appropriate note value will be antioe
Sound moduleThere are 4 possibilities that money can be placed inside device and for each possibility domains areodfeste
device can identify correct nomination of Indian currency. There are 6 different new note categories (10 rupees, 50Qupees
rupees, 200 rupees, 500 rupees, 2000 rupees) in India. An analysis sample set consisted of 4 samples of eachyndteeoabées
selected were in various conditions of newness and dataset was created by inserting notes into the device for 4 tipes&ille:
orientation. So that 4 sample for each side of note, mean value of RGP is taken and dataset was sigaldyféor each side of
note.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044601 A
(19) INDIA
(22) Date of filing of Application :13/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : TOKENLESS VOTER VERIFICATION SYSTEM AND METHOD THEREOF

:GO6F|(71)Name of Applicant :

21/32| 1)Dr. Rohit Tripathi

HO4L Address of Applicant :Associate Professor, Electronics &
29/06 [ Communication Engineering, 21/4 Vishnupuri Colony
G07C|Nawabganj, Kanpu208002, U.P., India Uttar Pradesh India
9/37 |[(72)Name of Inventor :

(51) International classification

(31) Priority Document No ‘NA 1)Dr. Rohit Tripathi
(32) Priority Date ‘NA 2)Prof. Manoj Kumar Shukla
(33) Name of priority country ‘NA 3)Dr. Subodh Kumar Tripathi
(86) International Application No ‘NA 4)Sandeep Kumar Shukla
Filing Date ‘NA 5)Anisha
(87) International Publication No NA | 6)TUSHIT GUPTA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a tokenless voter verification system and method thereof to penvioieated, secure, justified
and well tracked voter verification. The system comprises of multiple secondary hosting interface(s) linked to a primgry ho
interface such that a face scanner and a fingerprint scanner can be attached to the secandanydntaste for receiving biometric
samples of a requesting voter one after the other. A microcontroller can verify the voting eligibility of the requesting vote
applying a rule module on received biometric samples and a memory unit can cachailhefdriccessfully verified voters. A
verification method for aforementioned tokenless voter verification system comprises an acquisition step to receivedaiompket
of voters, a comparison step for scrutinizing the voters according to theiwmesaagewise and attempiise qualification, a
verification step for displaying and storing the verification results.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/10/2020

(21) Application N0.202011044606 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : SYSTEM FOR PRIORITIZING EMERGENCY VEHICLES IN TRAFFIC USING QUEUING THE!

:G08C
1/096¢
GO6K

(51) International classification 9/00

(71)Name of Applicant :
1)Parul Arora
Address of Applicant :62, Zone H4/5, Suvidha Kunj,
Pitampur a, New Del hi ©uf 11

HO4W | (72)Name of Inventor :
4/44 1)Parul Arora
(31) Priority Document No ‘NA 2)Dr. Rakesh Kumar Dwivedi
(32) Priority Date ‘NA 3)Dr. Umang
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a method for prioritizing emergency vehicles such as ambulance, fire engine, or Bhy othe
vehicle. The method comprisagilizing at least one mathematical model to estimate an increase in the traffic; receiving inpu
the queuing theory, wherein the input parameters are selected from a mechanism of arrival, the queuing protocolscand a ¢

mechanism; and prioritiag the emergency vehicles.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044614 A
(19) INDIA
(22) Date of filing of Application :13/10/2020 (43) Publication Date : 23/10/2020

(54) Title ofthe invention : A DEVICE FOR SOLDERING ELECTRONIC COMPONENTS BY REFLOW SOLDERING
TECHNIQUE AND THE PROCESS THEREOF

:HO5K|(71)Name of Applicant :

3/34 1)Swami Keshvanand Institute of Technology, Managemer
B23K |and Gramothan

1/008 Address of Applicant :Swami Keshvanand Institute of
GO05D | Technology, Management and Gramothan, Ramnagria, Jage
23/19 [Jaipur Rgasthan India

(51) International classification

(31) Priority Document No ‘NA 2)Kiran Rathi
(32) Priority Date ‘NA 3)Pooja Choudhary
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Kiran Rathi
Filing Date ‘NA 2)Pooja Choudhary
(87) International Publication No *NA 3)S. K. Bhatnagar
(61) Patent of Addition to Application Number ‘NA 4)Ankit Agarwal
Filing Date ‘NA 5)Anil Verma
(62) Divisional to Application Number ‘NA 6)Deen Dayal Dhakad
Filing Date ‘NA
(57) Abstract :

The present invention relatesitoprovements in or related to soldering of electronic components on a printed circuit board by
soldering technique. The invention includes multiple zones, at different temperatures, for this purpose. The novetieishimdie
of providing andcontrolling the energy that the electronic parts (to be soldered) and the printed circuit board get. This novel
that the bodies of electronic components remain below the soldering temperature. High heat is applied only to the puleantt
be soldered. Thus the invention minimizes thermal damage to the components. The specially designed system maintains
temperature in each zone while reducing the amount of energy required for the process. A single microcontroller (wititepp
electronics) is used. Another novelty of the invention is that the hands are completely free while the process is céetiadahel
feature of the said invention is that the components and the pcb are fully visible during the entire process riEukgonbiediment
of the invention is cost effective and is also energy efficient.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044632 A
(19) INDIA
(22) Date of filing of Application :14/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A HIGH SECURITY INTELLIGENT DOOR LOCK SYSTEM

:G0O7C|(71)Name of Applicant :

9/00 1)GraphicEra Hill University, Dehradun Campus

EO05B Address of Applicant :510, Society Area, Clement Town,
47/00 |Dehradun, 248002, Uttrakhand, India Uttarakhand India
GO07C |(72)Name of Inventor :

9/33 1)Ms. Saimitra Chattopadhyay

(51) International classification

(31) Priority Document No ‘NA 2)Ashok Kumar Sahoo
(32) Priority Date ‘NA 3)Rohit Pandey
(33) Name of priority country ‘NA 4)Amit Gupta
(86) International Application No ‘NA 5)Navin Garg
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to the highly secure intelligent door lock system with access control & novel epidenfiarcontro
operatingdoor wirelessly with restriction to person with pyrexia. The high security intelligent doors lock system comprised ¢
sensor unit which is further comprise of at least one IR temperature sensor unit and an Ultrasonic sensor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044637 A
(19) INDIA
(22) Date of filing of Application :14/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : SUSTAINABLE TERNARY BLEND GEOPOLYMEBONCRETE COMPOSITE INCORPORATIN
STEEL AND POLYPROPYLENE FIBRES AND METHODS THEREOF

:CO4E|(71)Name of Applicant :

28/00| 1)Dr. V Sathish Kumar

co4B Address of Applicant :Former PhD Research Scholar, Ciy
16/06 |Engineering Department, NIT Calicut, Kozhikode, Kerala, Inc
C04B |Kerala India

28/02 | 2)Prof. Dr. N Ganesan

(51) International classification

(31) Priority Document No ‘NA 3)Prof. Dr. P V Indira
(32) Priority Date ‘NA 4)Dr. Blessen Skaiah Thomas
(33) Name of priority country ‘NA 5)Prof. Dr. Jian Yang
(86) International Application No :NA [(72)Name of Inventor :
Filing Date ‘NA 1)Dr. V Sathish Kumar
(87) International Publication No NA 2)Prof. Dr. N Ganesan
(61) Patent of Addition to Application Number ‘NA 3)Prof. Dr. P V Indira
Filing Date ‘NA 4)Dr. Blessen Skariah Thomas
(62) Divisional to Application Number ‘NA 5)Prof. Dr. Jian Yang
Filing Date ‘NA
(57) Abstract :

The present invention relates to developrigrnary blend geopolymer concrete incorporating steel and polypropylene fibres.
grade of concrete considered was M55. The variables studied were the volume fraction of fibres, viz. steel fibres (0fib, 1049
and polypropylene fibres (0%, 0.1%16%, 0.2% and 0.25%). The engineering properties like compressive strength, splitting
strength, flexural strength and modulus of elasticity of ternary blend geopolymer concrete (TGPC) were reported. Thestan
were conducted on TGPC wittesl fibres, polypropylene fibres and a combination of steel and polypropylene fibres in hybric
The process helps in the elimination of cement in concrete. In concrete, cement is the onknfadproduct, and its productior
liberates an equal aunt of carbon dioxide due to the calcination of limestone and combustion of fossil fuel, which contribut
global warmingOn the other hand, this invention utilizes and optimizes industriprbgucts effectively. It also saves plenty of
water requied for curing the cement concrete to attain the strength as it does not require any water for curing. Therefore, tt
invention is environmental, user friendly and preserves water, one of the important natural resources. The experirtentabed:
tha the addition of fibres in a hybrid form enhances the mechanical properties of TGPC. The increase in the compreshive ¢
was found to be nominal, and a significant improvement was observed in the case of splitting tensile strength, fleyilrahstre
modulus of elasticity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044679 A
(19) INDIA
(22) Date of filing of Application :14/10/2020 (43) Publication Date : 23/10/2020

(54) Title ofthe invention : SMART NOISE POLLUTION CONTROL SYSTEM ON TRAFFIC LIGHTS

:B60C|(71)Name of Applicant :

5/00 1)Lovely Professional University

G08G Address of Applicant :Lovely Professional University, Dell
1/087 |Jalandhar GT road Phagwara. Punjab India

GO08G |(72)Name of Inventor :

1/08 1)SINGH, Satnam

(51) International classification

(31) Priority Document No ‘NA 2)BAHL, Ankur
(32) Priority Date ‘NA 3)GREWAL, Sunpreet Singh
(33) Name of priority country ‘NA 4)MISHRA, Kamlesh Kumar
(86) InternationaApplication No ‘NA 5)SINGH, Jai InderPreet
Filing Date ‘NA 6)GULATI, Piyush
(87) International Publication No *NA 7)SINGH, Manpreet
(61) Patent of Addition to Application Number ‘NA 8)VIJ, Rohit
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a system for controlling the noise pollution at traffic lights caused by excessivefhlehiclg o
horns which consists of timers or counters, PLC on traffic lights/controller, a communication system, and an inbuiticlap/ ve
sensor. The present disclosure works in collaboration with the timing of traffic lights with the help of timerstersdn the
present invention, system is activated and signals are received by the vehicle sensor in case the traffic signal tigins red wh
deactivate the connection of horn and at that time horn cannot be blown.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/10/2020

(21) Application N0.202011044680 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : NOVEL LIQUISOLID COMPOSITION OF FISETIN

‘A61K
9/14
A61K

(51) International classification 31/35;

(71)Name of Applicant :
1)Lovely Professional University
Address of Applicant :Lovely Professional University, Dell
Jalandhar GT road Phagwara. Punjab India

A61K |(72)Name of Inventor :
31/35¢ 1)SINGH, Sachin Kumar
(31) Priority Document No ‘NA 2)KUMAR, Rajan
(32) Priority Date ‘NA 3)GULATI, Monica
(33) Name of priority country ‘NA 4)KAPOOR, Bhupinder
(86) International Application No ‘NA 5)PANDEY, Narendra Kumar
Filing Date ‘NA 6)KUMAR, Bimlesh
(87) International Publication No " NA TYMITTAL, Amit
(61) Patent of Addition to Application Number ‘NA 8)KHURANA, Navneet
Filing Date ‘NA 9)SINGH, Amrik
(62) Divisional to Application Number ‘NA 10)KUMAR, Vijay
Filing Date ‘NA
(57) Abstract :

The present invention describes to formulation of liquisolid fisetin and their composition. The said liquisolid fisetog enhan
solubility, dissolution and drug loading compared with naA™ ve fisetin.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044681 A
(19) INDIA
(22) Date of filing of Application :14/10/2020 (43) Publication Date 23/10/2020

(54) Title of the invention : AN AUTOMATIC MONITORING AND CONTROLLING SYSTEM FOR MUSHROOM PLANT
USING INTERNET OF THINGS

:HO4W|(71)Name of Applicant :

84/18 | 1)Lovely Professional University

HO4L Address of Applicant :Lovely Professional University,
29/08 [JalandhaiDelhi GT road Phagwara. Punjab India

GO1N [(72)Name of Inventor :

33/24 | 1)SINGH, Rajesh

(51) International classification

(31) Priority Document No ‘NA 2)GEHLOT, Anita
(32) Priority Date ‘NA 3)THAKUR, Amit Kumar
(33) Name of priority country ‘NA 4)GUPTA, Manish
(86) International Application No ‘NA 5)AKRAM, Shaik Vaseem
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is an automatic monitoring and controlling system for mushroom plant using internet of things which condistality
of sensor motes for collecting the information about different environment parameters using the soil sensor (11), the¢empe
sensor (12), the humidity sensor (13), the LDR sensor (16) and communicates with the cluster head mote (39 temog |
communication. The cluster head mote (301) uploads sensory data on the cloud server (401) using internet which fuether ¢
through the mobile application (501) using mobile/web. The present invention provides real time monitoring ardishgontrol
parameters for mushroom plant from anywhere using internet.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044682 A
(19) INDIA
(22) Date of filing of Application :14/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : AN AUTOMATIC RAIN DETECTOR CLOTHESLINE WITH A SHIELDING CABINET

:DO6F|(71)Name of Applicant :

53/04| 1)Lovely Professional University

DO6F Address of Applicant :Lovely Professional University, Dell
53/00 [Jalandhar GT road Phagwara. Punjab India

DO6F | (72)Name of Inventor :

57/12| 1)KAUR, Parampreet

(51) International classification

(31) Priority Document No ‘NA 2)SINGH , Mandeep
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to ApplicatioNumber ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention is an clothesline upon sensing of onset rain , move the clothes to the shielding cabinet torpreeemy frc
drenched by the rain. The clothesline rotates in clockwise direction upon detdatm and move the clothes inside the shieldir
cabinet .When the rain stops or the weather is better, the rope rotatescio@atiise direction to move the clothes from the
shielding cabinet to the open area to dry . The motor activates the pufialf the clothesline with the clothes upon receiving sic
from the microcontroller interface through the motor driver. Rechargeable batteries provides power supply to the device ug
charging .
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.202011044683 A
(19) INDIA
(22) Date of filing of Application :14/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : WATER JUG WITH LED LIGHTING

:HO5B|(71)Name of Applicant :

45/37 | 1)Lovely Professional University

F21Y Address of Applicant :Lovely ProfessionahiJersity, Delhi
115/1(|Jalandhar GT road Phagwara. Punjab India

F21V |(72)Name of Inventor :

33/00 | 1)SINGH, Satnam

(51) International classification

(31) Priority Document No ‘NA 2)SAHDEV, S.K
(32) Priority Date ‘NA 3)BAHL, Ankur
(33) Name of priority country ‘NA 4)SINGH, Jai InderPreet
(86) International Application No ‘NA 5)GULATI, Piyush
Filing Date ‘NA 6)MISHRA, Tanu;j
(87) International Publication No " NA 7)SINGH, Manpreet
(61) Patent of Addition to Application Number ‘NA 8)VIJ, Rohit
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract

The present invention relates to a system of illuminating LED light on water jug at night which consists of a clap sem$®fvh
long range, amplifier sensor, timer circuit, and LED (light emitting diode), and a battery which can be either relehagleaeabl
In the present invention, the sound/clap sensor senses the clapping or snapping of fingers as acoustic signal froamgeceftail
distance and the timer circuit sets the signal to the LED (light emitting diode) to glow water jug fimethtime.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044684 A
(19) INDIA
(22) Date of filing of Application :14/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention AN 10T BASED SYSTEM FOR WATER SPRAYER FOR CLEANING ANIMALS

:HO4L | (71)Name of Applicant :

29/08 | 1)Lovely Professional University

AO01K Address of Applicant :Lovely Professional University,
13/00 [JalandhaDelhi GT road Phagwara. Punjab India

GO08B |(72)Name of Inventor :

13/19¢| 1)SINGH, Dushyant Kumar

(51) International classification

(31) Priority Document No ‘NA 2)JERATH, Himani
(32) Priority Date ‘NA 3)RAO, Nallani Surya Prakasa
(33) Name of priority country ‘NA
(86) InternationaRpplication No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is an loT based system for water sprayer for cleaning animals which consists of a main module with LED dis@a
object and motion detection using sensors (105), an image processing sensor (107 s@ayatef109), a user device connectec
0T (111) and a power supply (101). The present invention uses sensors to detect the presence of animal in the cleaghing a
sends signal to the main module which further controls the water sprayer for cleaimvad body as well as sends notification to
user ©GEs mobile phone. The present invention reduc e sugh

the remote or mobile phone using Bluetooth.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/10/2020

(21) Application N0.202011044704 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : METHODS FOR PROCESSING ZIZIPHUS MAURITIAKBER) FRUITS TO YIELD VALUE

ADDED PRODUCTS

:A61K

36/72¢

. . A23G
(51) International classification 3/48

A23B
7/08
(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(71)Name of Applicant :
1)ZAHARA ALI SHAMS
Address of Applicant :5/3, Basti Ram ki Badi, Bohrawadi,
Udaipur313001, Rajasthan, India. Rajasthan India
(72)Name of Inventor :
1)ZAHARA ALl SHAMS

(57) Abstract :

Exemplary embodiments directed to methods for processing zizipaustiana (ber) fruits to yield value added products such a
syrup of Ziziphus mauritiana (Ber) fruits and readydrink carbonated probiotic infused Ziziphus mauritiana (Ber) fruit juice th
can be preserved for a longer duration of time are disclttssaimprises of preparing raw juice of Ziziphus mauritiana (Ber) frui
preparing a Ziziphus mauritiana (Ber) fruit syrup, the Ziziphus mauritiana (Ber) fruit syrup thereof comprising addiog aff 5
sugar and 10g of citric acid to one litre raw guif Ziziphus mauritiana (Ber) fruits to obtain a brix value of 50 degrees which i
inoculated with varying concentration of revived probiotic lactobacillus cultures, the inoculated Ziziphus mauritianai(Bgrup
incubated at 37A°C for 48 houfsllowed by carbonation, filling and corking by passing through a carbeoatocrowner
(SodaStream) machine having lesser astringency and a shelf life of 45 days.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011044825 A
(19) INDIA
(22) Date of filing of Application :14/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A :REVEL ELECTRICAL POWER INVERTER CIRCUIT WITH TRIPLE BOOSTING VOLTAGE
CAPABILITY

:HO2M|(71)Name of Applicant :

71487 | 1)Mohammad Tayyab

E21B Address ofApplicant :Department of Electrical Engineering
41/00 |ZHCET, Aligarh Muslim University, Aligarh Uttar Pradesh Inc
HO2M | 2)Dr. Adil Sarwar

7/53 3)Dr. Mohd Tariq

(51) International classification

(31) Priority Document No ‘NA 4)Dr. Khaliqur Rahman
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Er. Mohammad Tayyab
(86) International Application No ‘NA 2)Dr. Adil Sarwar
Filing Date ‘NA 3)Dr. Mohd Tariq
(87) International Publication No *NA 4)Dr. Khaligur Rahman
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An electrical power inverter is a device which converts Direct Current (DC) to Alternating Current (AC) at a requirecanoltag:
frequency. The proposed inverter consists of eleven insulatetigatar transistor switches with antiparallel diodes, three diode
three capacitors and one DC source, is presented in this disclosumevéiter of the disclosure is capable of generating thirteer
level outputvoltage with reduced total standing vgea(TSV). The proposedverter provides the additional feature of voltage-st
balancing of the circuit capacitors.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Dateof filing of Application :14/10/2020

(21) Application N0.202011044826 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : A 19EVEL ELECTRICAL POWER INVERTER WITH REDUCED SWITCH COUNT

‘HO4W

(51) International classification 84/18

(71)Name of Applicant :
1)Er. Mohammad Tayyab

HO2M Address of Applicant :Department of Electrical Engineerir
1/36 |ZHCET, Aligarh Muslim University, Aligariuttar Pradesh Indi:
(31) Priority Document No ‘NA 2)Dr. Mohd Tariq
(32) Priority Date ‘NA 3)Dr. Adil Sarwar
(33) Name of priority country :NA  |(72)Name of Inventor :
(86) International Application No ‘NA 1)Er. Mohammad Tayyab
Filing Date ‘NA 2)Dr. Mohd Tariq
(87) International Publication No *NA 3)Dr. Adil Sarwar
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Electrical power inverter converts Direct Current (DC) to Alternating Current (A@.proposed electrical power inverter compt
of twelve insulated gate bipolar transistor switches with antiparallel diodes, a diode, two DC sources and four capait@s's, v
presented in this disclosure. The inverter of the disclosure is capajg@aerhiting an output voltage of nineteen levels and inclu

the selfbalancing of the capacitor voltage and a reduced total standing voltage (TSV).
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202014041837 A
(19) INDIA
(22) Date of filing of Application :25/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : EFFECT OF SYNTHESIZED ORGANIC COMPOUND-2K])(3-
HYDROXYPROPYL)IMINO)METHYL PHENOL ON THE TRANSGENIO ROSOPHI LA MODEL OF PATF
DISEASE

:A61K (71)Name of Applicant :
49/00 1)Yasir Hasan Siddique
(51) International classification AO01K Address of Applicant :Drosophila Transgenic Laboratory,
67/033 Section of Genetics, Department of Zoology, Faculty of Life
AB1P 25/1(|Sciences, Aligarh Muslim University, Aligarh, Uttar Pradesh,
(31) Priority Document No :India India. Uttar Pradesh India
(32) Priority Date :09/07/2021|(72)Name of Inventa :
(33) Name of priority country :India 1)Yasir Hasan Siddique
(86) International ApplicatioiNo ‘NA 2)Falag Naz
Filing Date ‘NA 3)Rahul
(87) International Publication No " NA 4)Sariyah Akhtar
(61) Patent of Addition to Application Number ‘NA 5)M Shahid
Filing Date ‘NA 6)Mantasha |
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Par ki n shiseaeqPB)ss mainly characterizedby thelossof dopaminergimeuronsn the substantia nigra followed by the
presence of Lewy bodie$o date there is no permanent treatment for

PD, butongoingtrials arepresentlyevaluatingnewtherapeutistrategiesAnimal modelsnot only contribute to increase the
knowledge on the pathophysiology of neurodegenerative dibeasdso for pharmacologicaiterventionsin this context
Drosophilamelanogastelnasbeena popularmodel

systemfor understandinghe neurobiologyof the PD. In our experimentsPD flies wereallowedto feed on the diet having 0.1, 0.2
and 0.3 mM oftie compound, (E2-(((3-hydroxypropyl)imino)methyl

phenol(HIMP) for 24 days.Theexposed?D flies showsa dosedependensignificantincreasen the life span and climbing ability
compared to unexposed PD flies. A significant dose dependent reduction

in the oxidative stressvasalsoobservedn the PD flies exposedo the organiccompoundunder

investigation.Theresultssuggest neuroprotectiveole of the presentompoundagainsthe PD symptoms in transgenic flies
expressing human alpha synuclein ia treurons. The molecular docking

resultsalsosupportthe positiveinteractionbetweerHIMP andhumanalphasynuclein.Theresults conclude that HIMP could be u
as a possible therapeutic agent against the PD symptoms and future analogous drugslesigddzbwith desired efficacy.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202014042843 A
(19) INDIA
(22) Date of filing of Application :01/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : RAPID SET GEL CONCENTRATE FOR MEDICAL PRODUCTS

:A61K (71)Name of Applicant :
47/12 1)Dr. Mark Edward Fenzl
(51) International classification A61K Address of Applicant :3734 Breezemont Drive, Sarasota,
47/10 Florida 34232 United States U.S.A.
A61K 8/44 |(72)Name of Inventor :
(31) Priority Document No :62/995,66!| 1)Dr. Mark Edward Fenzl
(32) Priority Date :07/02/202
(33) Name of priority country ‘U.S.A
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A concentrate for preparation oh@edical device, medical product, or first aid product includes a gelling agent, a humectant,
preservative. A medical device, medical product, or first aid product prepared from water and a concentrate for préparatior
ultrasound gel, includindhe gelling agent, the humectant, and the preservative. A method of preparing an ultrasound gel inc
step of admixing water and a concentrate for preparation of a medical device, medical product, or first aid product gellirde:
agent, a huectant, and a preservative. The concentrate of the present disclosure is configured to be added to be sold, tran
stored in concentrated form to ease transportation, decrease the cost of transportation and storage, optimize stanameizeac
product cost, ease use of product, militate against risk of microbial contamination, and decrease risk of product braghkdowr
exposure to UV light.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202017039963 A
(19) INDIA
(22) Date of filing of Application :15/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : WATER PURIFICATION SYSTEM AND PROCESS

(51) International classification ‘BO1D 8/10 BO1D |(71)Name of Applicant :
1/22 BO1D 5/00 1)BITTERLY, Steven
(31) Priority Document No :NA Address of Applicant :8901 Eton Avenue, Spc.15, Canog
(32) Priority Date :NA Pak, California, United States of Americ81304 U.S.A.
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/US2019/0210¢| 1)BITTERLY, Steven
Filing Date :06/03/2019
(87) International Publication No *NA
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A small processor produces potable water from contaminated water. Its components mount in a hermetically sealed hdusit
includea boilercondenser assembly and a compressor unit. Contaminated water is injected onto one or more aluminum sh
surface of the boilecondenser assembly. Shell rotation enhances boiling heat transfer by causing the water to form thin f#in
shells” inside surface. Shell rotation also enhances condensing heat transfer by assisting in removing the purifiee fmmdéne
shells" outer surface. The change of phase heat of condensation energy from vapor to liquid transfers throdghdhkeshellers
to cause boiling. Vapor boiled inside the boiler chambers flows toward the compressor, which raises the vapor"s pressure

temperature to drive the process. Shell rotation causes centrifugal force that holds and directs concebtiggddemaining wate
on the shells" inside walls towards the output pumps. Wipers mounted adjacent each shell's boiler surface smooth contarr
water. Wipers adjacent the condenser surfaces help remove condensate from that surface to presantdenkarfar improved

condensation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017044314 A
(19) INDIA
(22) Date of filing of Application :12/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : BATTERY MODULE

(51) International classification ‘HOIM 2/10, HOIM (71)Name of Applicant -

10/42 1)CONTEMPORARY AMPEREX TECHNOLOGY CO.,

(31) Priority Document No :201822246564.X  |LIMITED
(32) Priority Date :29/12/2018 Address of Applicant :2 Xingang Road, Zhangwan Town,
(33) Name of priority country :China Jiaocheng District Ningde, Fujian 352100 China
(86) International Application No :PCT/CN2019/1236¢|(72)Name of Inventor :

Filing Date :06/12/2019 1)CHEN, Shaozhen
(87) International Publication No ‘WO 2020/134979 2)SU, Lilei
(61) Patent of Addition to Application ‘NA 3)WANG, Chong
Number :NA 4)ZHENG, Renwei

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A battery module comprises: a plurality of batteries (1) arranged in a length direction (L); an end plate (2), disppsed gzt o
the plurality of batteries in the length direction (L); an FPC (3), wherein the FPC (3) comprises a main bod{3i9réiod a bent
portion (32), the main body portion (31) being located above the corresponding battery (1) in a height direction (HYy and bei
electrically connected to the corresponding battery (1), the bent portion (32) being bent and extendingnfi@mlbdy portion
(31) and being located on the lower side of the main body portion (31), the bent portion (32) being fixedly connectex toldie
(2); and a connector (4), fixedly connected to the bent portion (32) of the FPC (3) and electrivadigted to the FPC (3). In the
battery module, the connector (4) is fixedly connected to the bent portion (32) of the FPC (3), and the bent portidre(d) is
connected to the end plate (2). Therefore, the connector (4) is fixed to the end @stth€FPC (3). When the connector (4) is
subjected to a vibration shock, the flexible characteristic of the FPC (3) can be used to transfer and release the shock.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201921039880 A
(19) INDIA
(22) Date of filing of Application :02/10/2019 (43) Publication Date : 23/10/2020

(54) Title of the invention » ©UiT NOVEL SOXHLET APPARAT

:C03C000307200 |(71)Name of Applicant :
B41J0002005000| 1)Dr. Shirish P. Jain
(51) International classification B01J0020200000 Address of Applicant :DSD VISHWA, Chaitanyawadi,
C03C000310200(|Buldana, Maharashtra 443001 Maharashtra India
H01Q002129000(| 2)Mr. Amit Kumar K. Tawri
(31) Priority Document No ‘NA 3)Mr. Ankush P. Kharche
(32) Priority Date ‘NA 4)Dr. Shailesh M. Kewatkar
(33) Name of priority country ‘NA 5)Mr. Gyaneshwar G Farkale
(86) International Application No ‘NA 6)Mr. Madhav D. Chakolkar
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Mr. Madhav D. Chakolkar
(61) Patent of Addition to Application ‘NA 2)Mr. Amit Kumar K. Tawri
Number :NA 3)Mr. Ankush P. Kharche
Filing Date ' 4)Dr. Shirish P. Jain
(62) Divisional to Application Number ‘NA 5)Dr. Shailesh M. Kewatkar
Filing Date ‘NA 6)Mr. Gyaneshwar G Farkale
(57) Abstract :

The present invention relates tm@vel Soxhlet Apparatus to reduce energies in the form of electricity, solvent evaporation, h
time, space, glass and increased extractability of the solvent from the crude drug.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201921041378 A
(19) INDIA
(22) Date of filing of Application :12/10/2019 (43) Publication Date : 23/10/2020

(54) Title of the invention : A TORQUE CONVERTER HOUSIN FOR A TRANSMISSION SYSTEM OF A VEHICLE

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000| 1)MAHINDRA DEFENCE SYSTEMS LIMITED
(51) International classification G03G0015080000 Address of Applicant :Mahindra Towers, P K Kurne Chow
A24D0003060000 |Worli, Mumbai- 400018, Maharashtra, India Maharashtra Ind
B65D0006220000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)CHATTERJEE, Pradipta
(32) Priority Date ‘NA 2)GUPTA, Mukesh Kumar
(33) Name of priority country ‘NA 3)SONI, Rahul
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A TORQUE CONVERTER HOUSING FOR A TRANSMISSION SYSTEM OF A VEHICLE The present inventi
relates to a torque converter housing (2) for a transmission system of a vehicle. The torque converter housing (B positic
between the engind) and the transmission (3). The present invention facilitates quick mounting of transmission system. Th
housing (2) comprising a first projected surface (2A) and a second projected surface (2B) that is defined on the héufsisg (2
opening (10) islefined on the upper half portion of the housing (2) while a second opening (11) is defined on the lower half
of the housing (2). The advantage of these opening is that they provide a twin access for assembling flex platesdi7, 8) and
mountinga power train of the vehicle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921041379 A
(19) INDIA
(22) Date of filing of Application :12/10/2019 (43) Publication Date : 23/10/2020

(54) Title of the invention : A TAIL SHAFT HOUSING FOR INTEGRATING TRANSMISSION AND TRANSFER CASE OF /
VEHICLE POWERTRAIN

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000| 1)MAHINDRA DEFENCE SYSTEMS LIMITED
(51) International classification G03G0015080000 Address of Applicant :Mahindra Towers, P K Kurne Chow
A24D0003060000 |Worli, Mumbai- 400018, Maharadta, India Maharashtra India
B65D0006220000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)CHATTERJEE, Pradipta
(32) Priority Date ‘NA 2)GUPTA, Mukesh Kumar
(33) Name of priority country ‘NA 3)SONI, Rahul
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A TAIL SHAFT HOUSING FOR INTEGRATING TRANSMISSION AND TRANSFER CASE OF A VEHICLE
POWERTRAIN The present disclosure envisages a tail shaft housing (6, 50). The tail shaft housing (6, 50) is configeyeatec
transmission case (3) and transfase (2) of a vehicle powertrain. The housing (6, 50) comprises a tail shaft (40), a support k
(10), a speed sensor toner ring (20), a cutout portion (30). The support bearing (10) is configured to secure th@@ilstrathe
housing (6, 50)The support bearing (10) is further configured to eliminate potential unsupported vibrations of the tail shaft (
housing (6, 50) optimizes power train layout and eliminates the need of a rear end cover oil sealing and an outpud Sieafigp:
arrangement in the power train transmission. The housing (6, 50) further reduces the weight of an independent mouetimené
of transfer case used in fewheel drive vehicle power train.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201921042142 A
(19) INDIA
(22) Date of filing of Application :17/10/2019 (43) Publication Date : 23/10/2020

(54) Title of the invention : DEVICE FOR COMMON MODE VOLTAGE REMOVAL

:H02MO000112000(|(71)Name of Applicant :
HO3F0003450000.| 1)Mrs. Nilima Warke
(51) International classification B60K0006480000 Address of Applicant :Instrumentation Department,
H02MO0005458000|Vivekanand Education Society's Institute of Technology, Has
G06F0013420000 [ Advani Memorial Complex, Collector's Colony, Chembur,
(31) Priority Document No ‘NA Mumbai, Maharashtra State, India Maharashtra India
(32) Priority Date ‘NA 2)Dr. J. M. Nair
(33) Name of priority country ‘NA 3)Dr. P. P. Vaidya
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Mrs. Nilima Warke
(87) International Publication No *NA 2)Dr. J. M. Nair
(61) Patent of Addition to Application ‘NA 3)Dr. P. P. Vaidya
Number :N A
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT DEVICE FOR COMMON MODE VOLTAGE REMOVAL Disclosed is a device for common mode voltage remc
with balancing technique. The device includes a plurality of resistor networks 200 connectedavith bpsed circuits 201. The
resistor networks 200 ihale the first resistor network 210, the second resistor network 240 and the third resistor network 2=
connected to the second-amp based circuit 230. The first resister network 210 receives input and connected to saidfigt of
based circuit 220, thoutput of first opamp based circuit being connected to input of secorahgp based circuit, and connecting
the output of second egmp based circuit 230 along with input voltages from first resistor network 210 being connected to th
combination of seand resistor network 240 and third resistor network 250. The present invention reduces common mode vt
the signal that substantially increases the common mode rejection ratio of an amplifier without affecting the naturentiatiffe
voltage. (Fig 2A for Publication)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921042860 A
(19) INDIA
(22) Date of filing of Application :22/10/2019 (43) Publication Date : 23/10/2020

(54) Title of theinvention : NONCOMBUSTION SYSTEM FOR WASTE DESTROY

:F23J001500000 | (71)Name of Applicant :
F23G000706000| 1)BHAVINI SUDHIR PARMAR
(51) International classification F23G000516000 Address of Applicant :90, SHRINATH RESIDENCI OPP:
FO1N001100000|10C PETROL PUMP, ADALAJ, DIST.: GANDHINAGAR
H01J003720000(|GUJRAT ( INDIA Guijarat India
(31) Priority Document No ‘NA 2)SUDHIR KANUBHAI PARMAR
(32) Priority Date ‘NA (72)Name ofInventor :
(33) Name of priority country ‘NA 1)SUDHIR KANUBHAI PARMAR
(86) International Application No ‘NA 2)BHAVINI SUDHIR PARMAR
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Present invention relates to a roombustion machine or system for waste destruction or decomposition and exhaust clean ¢
harmful gas to atmosphere. The present invention uses plasma heat generated by the exothermic reaction taking pldme be
organic substances of the solid waste and ionised air contained in the solid waste machine. After this reaction, gengaated 1
filtered; cleaned and then exhausted to make the atmosphere healthier to the lives.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021002430 A
(19) INDIA
(22) Date of filing of Application :20/01/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : SYSTEM AND METHOD FOR PROVIDING LIVETREAMING OF VIDEO DATA IN A LOW-
BANDWIDTH NETWORK

:HO4N000717300(|(71)Name of Applicant :
HO04N002181000C| 1)ideaForge Technology Pvt. Ltd.
(51) International classification HO04L.0029080000 Address of Applicant :EL 146, TTC Industrial Area,
HO04N001961000C|Electronic Zone, MIDC Industrial Area, Mahape, Navi Mumbi
HO04L.0029060000 (400710, Maharashtra, India. Maharashtdia
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)BHAT, Ashish
(33) Name of priority country ‘NA 2)SARUP, Dhirendra
(86) International Application No ‘NA 3)WARIKOO, Vinayak
Filing Date ‘NA 4)WALVEKAR, Akshay
(87) International Publication No *NA 5)KUMAR, Krishan
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a system and method for providing live streaming of video dsyatebhéncludes: a storage un
to store a plurality of waiting to transmit a set of multimedia data signals fromfom@é to nextdframe; an index assignment un
to assign an index number to each multimedia data signal to be transmitted; a ldt@ratirgaunit to calculate latency count in
transmission upon transmission of the set of multimedia data signals such that a predefined condition is checked,ityimgcon
unit; a transmitting unit adapted to transmit the set of multimedia datasigfraimes, inteicoded frames (#rames) based on
calculated latency count; and an elimination unit configured to, when the latency count is equal to the predefined elbmditde
at least same number of-tnansmitted Hrames prior to an immedmmnext Hrame waiting to be transmitted in the storage unit.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021002431 A
(19) INDIA
(22) Date of filing of Application :20/01/2020 (43) PublicatiorDate : 23/10/2020

(54) Title of the invention : SYSTEM AND METHOD FOR DETERMINING ACCURATE ELEVATION DATA OF A TERRAI
BY USING A UAV

:G06T001705000|(71)Name of Applicant :
G01C001102000(| 1)ideaForge Technology Pvt. Ltd.
(51) International classification G01C001106000( Address of Applicant :EL 146, TTC Industrial Area,
G01C001100000(|Electronic Zone, MIDC Industrial AredMahape, Navi Mumbai
G01C001502000({400710, Maharashtra, India. Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)MEHTA, Ankit
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A system and method for determining accurate elevation data of a terrain by using a UAV is disclosed. The disclosettisyst¢
method are based on a photogrammetric camera for capturing images of the terrain in direction of a photogrammetrioxcam
axis to determine a geospatial data of the terrain along the photogrammetric camera view axis; and a laser rangedied@t uni
laser beams in direction of a laser rangefinder axis to generate one or more virtual ground control points on thedteiesamare
elevation of one or more objects at the one or more virtual ground control points for each of the imagektagitare
photogrammetric camera, wherein an elevation determination unit is configured to determine the elevation data of liye terre
evaluating the laser rangefinder unit elevation data with respect to the geospatial data of the terrain.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021011264 A
(19) INDIA
(22) Date of filing of Application :16/03/2020 (43) Publication Date : 23/10/2020

(54) Title of the invent i A5 SEMBUIYRETROFI T GRAB HANDLE

:B60N000302000(|(71)Name of Applicant :
B61D002700000C| 1)DRJYOTI JAIN
(51) International classification A63B0024000000 Address of Applicant :AL77, SAGAR ESTATE, AYODHY/
A47G002532000(|BY PASS ROAD, BHOPAL 462041, M.P. INDIA. Madhya
B61L.0005180000 |Pradesh India
(31) Priority Document No ‘NA 2)DR. MEHAJABEEN FATIMA
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)DR JYOTI JAIN
(86) International ApplicatiotNo ‘NA 2)DR. MEHAJABEEN FATIMA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a retrofit grab handle assembly (100) placed within an inner wall (102) of an entry gate of a train coeaichfifTipab
handle assembly (100) includes a housing (104) and a grab handle (106) . The housing (104) is attached withiwah€102¢ of
the entry gate of the train coach. The grab handle (106) is placed in the housing (104) . The grab handle (106) is@axtémeled
housing (104) to facilitate a passenger to hold the grab handle (106).The most illustrative drawing: FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021016674 A
(19) INDIA
(22) Date of filing of Application :17/04/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : AAANDLEBAR ASSEMBLY FOR A BICYCLE

:B62K002112000(|(71)Name of Applicant :
B62J0099000000 | 1)Calamus Electric Private Limited
(51) International classification B62K0019300000 Address of Applicant :102, Marwah House, Krishanlal
B62M002508000(| Marwah Marg, Marol, Near Saki Naka, Mumbai, Maharashtr:
F16K0031600000|400072, India. Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)BOTHRA, Nilesh
(33) Name of priority country ‘NA 2)HARARWALA, Huzaifa
(86) International Application No ‘NA 3)MOMAYA Kunal
Filing Date ‘NA 4)ZANJURNE, Atul
(87) International Publication No *NA 5)LONKAR, Rudresh
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a handlebar assembly (100) for a bicycle. The assembly (100) comprises a handleba@ngla
body (104) and a stem portion (106), and a spacer (112) secured at bottom of the stem portion (106), wherein the)sisacer (
cylindrical and defines an opening (112b) at anceffitre position on circular face of the spacer (112), wherein the opening (11
configured to internally route a cable. The assembly (100) further comprises an accessory operatively coagiaddtetiar (102
wherein the accessory is any or a combination of an indicator (304a, 304b), a headlamp (208), a display unit (202dqi38Xe!
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202021026283 A
(19) INDIA
(22) Date of filing of Application :22/06/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A LOCK ASSEMBLY FOR A WHEEL OF A VEHICLE

:A47B000904000(| (71)Name of Applicant :
F16D0041120000| 1)Calamus Electric Private Limited
(51) International classification E05B0065000000 Address of Applicant :102, Marwdtiouse, Krishanlal
E05C000304000C|Marwah Marg, Marol, Near Saki Naka, Mumbai, Maharashtr:
F16B0021070000|400072, India. Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)BOTHRA, Nilesh
(33) Name of priority country ‘NA 2)HARARWALA, Huzaifa
(86) International Application No ‘NA 3)MOMAYA, Kunal
Filing Date ‘NA 4)ZANJURNE, Atul
(87) International Publication No *NA 5)LONKAR, Rudresh
(61) Patent of Addition to Application ‘NA 6)PANDYA, Dhruvin
Number :N A
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a lock assembly. A housing includes: at least one locking element adapted to moveneeae
first position defined as the at least one locking element having a first end away from a sutfeatisaf of the wheel, and a seco
position defined as the at least one locking element moving towards the disc such that the first extends into any afrthleestbs
of the wheel. A gear train is coupled with the at least one locking elemert addfted to effect linear motion of the at least one
locking element between the first position and the second position. An actuator is adapted to actuate the gear ttahmetbreféac
motion of the at least one locking element between the firdiggpand the second position.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021029640 A
(19) INDIA
(22) Date of filing of Application :13/07/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : ANTI SPEED FORGEEAT

:A61K003900000(|(71)Name of Applicant :
G01P000348700C| 1)TIWARI VIJAY KUMAR
(51) International classification B62D0053080000 Address of Applicant :E6/109, 11 NO. STREET SAl
G01P000344000C|BOARD, BHOPAL- 462016, MADHYA PRADESH, INDIA.
E21B0033120000(Madhya Pradesh India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)TIWARI VIJAY KUMAR
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In case UNCONTROLLED speed force of vehicles or any carriages involved in an accident, back panelled seat is propose
fitted for occupier's safety. The driver too will be fitted with the back panelled seat arranging and shifting the emuipgests
behind the customary driving seat with a video screen to be fitted in front of the driver so as to enable him to Jeena dlearof
the driving track.
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(22) Date of filing of Application :04/08/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : DOUBLE NOSE COMPOUND CAM DRIVEN PISTON

:F01L000108000(|(71)Name of Applicant :
F02G000104300C| 1)Dr. Prakashchandra A. Khatwani
(51) International classification H01M000806120( Address of Applicant :A/201, Vasthilp Apt., B/H Shivalik
F2450020000000|Western, L. P. Savani Road, Adajan, Sur3®5009 Guijarat Indi
B65G002502000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Dr. Prakashchandra A. Khatwani
(32) Priority Date ‘NA 2)Mr. Pritesh P. Khatwani
(33) Name of priority country ‘NA 3)Mr. SohilL Mirza
(86) International Application No ‘NA 4)Mr. Kaushal R. Poshiya
Filing Date ‘NA 5)Mr. Jaydeep A. Patel
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

DOUBLE NOSE COMPOUND CAM DRIVEN PISTON ABSTRACT Noerdays, attempts have been made how to enhance
efficiency of any system and conserve the energy. In the present work, the profile of cam is designed in such a widlygthat it
two times movement® piston in one cycle of its operation. By using the developed design, any system using the piston ass
can roughly be operated at double the efficiency. Thereby saving the power / energy to be used for operating any suthesys
levers and linkges are so designed that they can be used with any of the mechanisms available in the market and which a
to be operated at double the efficiency.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202021035883 A
(19) INDIA
(22) Date of filing of Application :20/08/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : MACHINE LEARNING BASED WEARABLE ASSISTANT DEVICE FOR VISUAL IMPAIRED
PERSON IN SHOPPING MALL

(71)Name of Applicant :
1)Dr Sharad Patil
Address of Applicant :Professor, School of Commerce an
Management Science Director (IQAC), Sandip University,

GGlOoGL%g(iggggggg Nashik, Pune , India Maharashtra India

(51) International classification A61H0003060000| 2)Pr Pankaj A Nandurkar
HO4MO000105000( 3)Dr. Prashant Patil
GO6F0003160000 4)Dr.Harshal Salunkhe

(31) Priority Document No ‘NA 2)Dr Pankajkumar Anawgde

(32) Priority Date ‘NA 6)Chavan Shekhar Sayajirao

(33) Name of priority country ‘NA géztf;':/ zl;r.i‘:‘]ggagsagl‘gar

(86) International Application No ‘NA J >ug .

Filing Date ‘NA 9)Ms. Shradha Sushilkumar Bhandari

(72)Name of Inventor :

(87) International Publication No :NA .
I S 1)Dr Sharad Patil
f\fliulr)nlsg:ent of Addition to Application NA 2)Dr Pankaj A Nandurkar
Filing Date ‘NA 3)Dr. Prashant Patil
(62) Divisional to Application Number ‘NA 4)Dr.Harsh§1I Salunkhe
Filing Date ‘NA 5)Dr Pankajkumar Anawgde
6)Chavan Shekhar Sayajirao
7)Yateen Suresh Nandanwar
8)Gaurav Rajendra Gugale
9)Ms. Shradha Sushilkumar Bhandari
(57) Abstract :

The present invention relates to a machine learning based wearable assistant device for visual impaired person in §hdpeir
objective of the present invention is to solve the problems in the prior art related to adequacies in technologtesiodasgisis for
visual impaired person. The wearable assistant device comprises a smart glass module, a communication module and a g
module, to assist the visual impaired person in move and purchase the product in the shopping mall.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021038648 A
(19) INDIA
(22) Date of filing of Application :08/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : INTELLIGENT ENCRYPTEDATA SEARCH: INTELLIGENT REAL-TIME TEXT SEARCH OVEF
ENCRYPTED DATA IN CLOUD COMPUTING.

(71)Name of Applicant :
1)PROF.(DR.) RAKESH KUMAR. ER (MANAGER
EXAMINATIONS)

Address of Applicant :TEXILA AMERICAN UNIVERSITY,
LOT 24-42, PLANTATION, PROVIDENCE, GUYANA,
SOUTH AMERICA. E-Mail: rakeshkumarer@gmail.com
Maharashtra India

2)Dr. VAKULA RANI J (PROFESSOR)

:G06F001622000
G06F001623000(
(51) International classification G06F001690100(
G06F001628000(
G06F001695350(

(31) Priority Document No ‘NA
(32) Priority Date ‘NA 3)AISHWARYA JAKKA
(33) Name of priority country ‘NA 4)ROHAILA NAAZ (ASSISTANT PROFESSOR)
(86) International Application No ;NA 5)Prof.(Dr.) S. B. CHORDIYA (DIRECTOR -SIMMC -
Filing Date ‘NA CAMPUS) .
(87) International Publication No :NA (72)Name of Inventor ;
(61) Patent of Addition to Application Numk:NA E)l(?’-\PI\/IIQIﬁEﬁIDORN)SI)QAKESH KUMAR. ER (MANAGER
Filing Date ‘NA
(62) Divisional to Application Number ‘NA 2)Dr. VAKULA RANI J (PROFESSOR)
Filing Date ‘NA 3)AISHWARYA JAKKA
) 4)ROHAILA NAAZ (ASSISTANT PROFESSOR)
5)Prof.(Dr.) S. B. CHORDIYA (DIRECTOR -SIMMC -
CAMPUS)
(57) Abstract :
ABSTRACT Our Invention ©uilntelligent Enc rtimpdata encripton af inpi

data and also a character numerical value audio, video associated with the input data is encrypted. The encoded tizeiacte
try base, tetra base) numerical value is then associated with a glyph corresponding to the input data and the enceded chat
numerical value and the glyph are then stored in a local, global data database. The invented method also a data basg mar
system encodes information (such as the field values of a database record, or the words of a text document, audioideocum:
document, symbol document, etc.) so that the original information may be efficiently searched by a computer. Thésinvente:
encoded into a small "signature" or code word. A base or "leaf" signature is computed by a known technique such agdtelsh
the logical intersection (AND, OR, NAND) of each possible combination of pairs of bits of the base signature is cantptited
result is stored as one bit of a longer combinatorial signature. The bitwise logical uiOR(INAND, NOR) of the combinatorial
signatures of a group of records produces a selawall combinatorial signature representing particular field wpresent among
those records and also the higlarel combinatorial signatures are computed similarly. The combinatorial signatures avoid a
"saturation” problem which occurs when signatures are grouped together, and a "combinatorial error" problémselfioidicate:
the existence of neaxistent records, thereby significantly improving the ability to reject data not relevant to a given query. V
combinatorial signatures are stored in a hierarchical data structure, suchtaseaifdlex of a @tabase management system, they
provide means for more efficiently searching database records or document text by eliminating large amountatchitgn data
from further consideration.

No. of Pages : ZNo. of Claims : ¢

The Patent Office Journal No. 43/2020 Dated1@2020 54424



(12) PATENTAPPLICATION PUBLICATION (21) Application N0.202021040233 A
(19) INDIA
(22) Date of filing of Application :17/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : "DMRT FOR MEMORY MANAGEMENT IN REATIME OPERATING SYSTEM USING
MEMSIMRT"

(51) International classification :G06T7/0(|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)DR. VATSAL H. SHAH
(32) Priority Date :NA Address of Applicant :7, SHRINATH KRUPA, YAMUNA
(33) Name of priority country ‘NA PARK SOCIETY, VALLABH VIDYANAGAR ROAD,
(86) International Application No ‘NA ANAND, GUJARAT - 388001, INDIA. Gujarat India
Filing Date :NA 2)JAYNA DONGA
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)DR. VATSAL H. SHAH
Filing Date :NA 2)JAYNA DONGA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

ABSTRACT Title:- MemSIimRT for Memory management in Re¢iahe operating System Since last four to five decades, most
operating systems have been used dynamic memory allocation for processing which requires communicating explicitly witl
allocator component. Though memory allocation algorithms have Inedysad and worked upon broadly since 1960, it has bee
observed that there is less attention given to the multiprocessor architecture -dimdereglerating system as well. Most of the
algorithms have been designed such that, they are applicable gmrbelpurpose operating system and do not fulfil the neces
of realime systems. Moreover, limited allocators designed to suppottimeakystems which are not completely scalable for
multiprocessors. In the 21st century, as we have enterea@ arf leighperformance computing, the demand for matire
architecture has gained momentum. NUMA architecharged systems are the outcome of this tendency and offer an organize
scalable design indicating that a few dynamic memory allocators are éatiavever, these dynamic memory allocators are n
capable of performing on a multiprocessor architecture and do not comply withrrealystem requirements as well. Researche
have proved that the existing memory allocators for any operating systé@otssupport NUMA architecture are not suitable for
reattime applications. Hence, there is a need to have a dynamic memory allocator which can perform well on SMP and NU
soft realtime systems, with better execution time and less fragmentatimréddearch is carried out in the same direction to act
the aforementioned goal of a dynamic memory allocator fortial systems.
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(22) Date of filing of Application :10/07/2019 (43) Publication Date : 23/10/2020

(54) Title of the invention : A SYSTEM FOR PROVIDING NOTIFICATION OF AN APPROACHING EMERGENCY VEHICI

:G08G000109650 | (71)Name of Applicant :
G06Q001000000(| 1)SRM INSTITUTE OF SCIENCE AND TECHNOLOGY
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to the field of wireless communication and discloses a system for providing notification of ai
approaching emergency vehicle. The system comprises tracking units and alerting units. Each tracking unit is assoarated v
emergency vehicle, and is configured to generate and broadcast vehicle type information and a location signal. At leéiagon:
unit of the plurality of alerting units is associated with a vertical post. The alerting unit is configured to receivadbadtied
vehicle type information and location signal. The alerting unit is configured to compute the distance between the assticidte
post and the emergency vehicle based on the broadcasted location signal, and is also configured to géoatiate wexdied on the
computed distance and the vehicle type information. The system alerésnesgency vehicles and pedestrians about the appro
emergency vehicle resulting in elimination of emergency vehicle being stuck in traffic congestion.
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(19) INDIA
(22) Date of filing of Application :20/08/2019 (43) Publication Date : 23/10/2020

(54) Title of the invention : SYSTEM ANIMETHOD FOR FACILITATING ACCURATE TRACKING OF REAL TIME
LOCATIONS

:G01S000502000'| (71)Name of Applicant :
H04W006400000(| 1)NAVISYS TECHNOLOGIES PVT LTD
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(31) Priority Document No ‘NA 1)ASHWIN JAISWAL
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(61) Patent of Addition to Application .
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards a system (100) and method (200) for facilitaéng ac
tracking of real time locations, comprising: installing the receiver chip in the unmanned aerial vehicl{l&t8)g the location
positioning identification process of the unmanned aerial vehicle (103) by the receiver chip. Connecting the first €gzbnaind
(102) constellation satellites to the receiver chip to obtain the location position coordinaesiiofianned aerial vehicle (103).
Calculating the median location by combining both location position coordinates obtained by the first (101) and second (10
constellation satellites wherever available. Fixing the location positioning of the vehiclmanied aerial vehicle (103) using the
median ceordinates. Achieving the higher accuracy of location (<=2 mts) by using median coordinates. Tracking the relativ
of the unmanned aerial vehicle (103) increasing the accuracy from 5 meters taessebual to 2 meters.
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(19) INDIA
(22) Date of filing of Application :20/08/2019 (43) Publication Date : 23/10/2020

(54) Title of theinvention : SYSTEM AND METHOD FOR LANDING OF UNMANNED AERIAL VEHICLES USING A
MACHINE READABLE CODE

:B64C003902000((71)Name of Applicant :
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HO04N000533000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)ASHWIN JAISWAL
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
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(61) Patent of Addition to Application .
‘NA
Number ‘NA
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(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards a system (100) and method (400) for landing an ui
aerial vehicles by scanning a machine readable code (302), comprising: issuing the unique machine readable codeg86@)d
computing device (304) and the unmanned aerial vehicle (308) by the location detection and user identification moduig it
delivery location of the second computing device (304) by the unmanned aerial vehicle (303) with an object (303).tBeannin
machine readable code (302) displayed on the second computing device (304) by using the camera (314) of the unmanne
vehicle (308). Initiating the landing of the unmanned aerial vehicle (308) at the accurate location of the second eshdivesethio
object (303).
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(54) Title ofthe invention : A JAMMING DETECTION SYSTEM FOR A WIRELESS SENSOR NETWORK (WSN)
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(57) Abstract :

ABSTRACT A JAMMING DETECTION SYSTEM FOR A WIRELESS SENSOR The present disclosure relates to a jammin
detection system and discloses a jamming detection system (10) for a wireless sensor network (100). The system (103 cor
rule-based jamming deteoti engine (12) and an adaptive learning module (20). Thébaded jamming detection engine (12)
comprises a fuzzification module (14), a memory (16), and a computation module (18). Thesardgamming detection engine (
is configured to compute apnmingcuo f f val ue to detect the presence of | a
heads (102). The adaptive learning module (20) is configured to cooperate with thasedejamming detection engine (12) to
optimize the detectiondfhe pr esence of jamming in the sensor nodes
Advantageously, the system (10) has a simple design and accurately detects the jammed nodes.
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(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT ©u01i7 Al ReEDboHIRdUS IleRIO disclose an air diffuser (100) in an air conditioning system. The ait
diffuser (100) includes a louver (100A) with a fixed part and a plurality of movable panes; a movement controller (10&d¢ac
to the buver (100A) and to a motor (100E), wherein the movement controller (100D) enables the plurality of movable pane:
linearly corresponding to a rotary motion of the motor (100E); a trigger controller (100C) connected to the motor (108i5)thel
trigger controller (100C) is configured to trigger the motor (100) based on a difference between a desired value arebavaiaa
and a movement tracker (100B) identifying at least one position of each of the plurality of movable panes of thEO@yer (

wherein the movement tracker (100B) is connected to the trigger controller (100C) in a feedback path. FIG. 1A and FIG. 11
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041016863 A
(19) INDIA
(22) Date of filing of Application :20/04/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A SYSTEM FOR TRANSPORTING AND ALIGNING LAYERS OF A BAKED CONFECTIONER'

:B65G004308000'| (71)Name of Applicant :
A61M000524000(| 1)Caraway Development Centre (India) Private Limited
(51) International classification B65B0035500000 Address ofApplicant :Site No. 2, Solus, Suite No-55th
B65H000906000C|Floor, 1st Cross, J.C. Road, Bangalo&60002, Karnataka,
B65B0039000000|INDIA Karnataka India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Avinash Kumar Singh
(33) Name of priority country ‘NA 2)Sanjay Sahebrao Patil
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system (100) for transporting and aligning layers (L) of a baked confectionery (1) is disclosed. The system (100&include:
conveyor assembly (200) which includes a conveyor belt (300) which is configured to receive a plurality of stacks (thayesf tr
confectionery (1). The confectionery is baked in baking station (BS) and transported to the packaging station (PS3nFurther
alignment mechanism (400) is positioned on the conveyor assembly (200) wherein the alignment mechanism (400) compri
stoer member (2). The stopper member (2) is movable between the first position (FP) and the second position (SP). The
mechanism also includes an adjustment member (3) which is mounted adjacent to the stopper member (2) wherein the ad
member(3) is operable between the rest position (RP) and the alignment position (AP). Figures 1 and 2 are the representa
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041023684 A
(19) INDIA
(22) Date of filing of Application :05/06/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : SYNTHESIS OF PARACETAMOL LINKED TRIAZOLE DERIVATIVES AND THEIR
THERAPEUTIC USE

:A61K003116700(|(71)Name of Applicant :
C07D024908000C| 1)Kamepalli Ramanjaneyulu
(51) International classification C07D024914000C Addressof Applicant :H.NO.476, Bommanampadu,
C07D047114000C|lPr akasam, Bommanampadu, And
C07D023356000C|Andhra Pradesh India
(31) Priority Document No ‘NA 2)Joolakanti Hima Bindhu
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Kamepalli Ramanjaneyulu
(86) International Application No ‘NA 2)Joolakanti Hima Bindhu
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a compound of formula (1) or a pharmaceutically acceptable salt thereof, and thefsynthesit
paracetamol linked triazole derivatives to target estrogen receptor positive breast cancer. About 80% of all breasé dzsticeys!
receptorpositive (ER+). The paracetamol linked triazole derivatives are privileged scaffold for exploration of théia&atial,
Anti-oxidant and Cytotoxic activities especially (Breast cancer activity).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041028278 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : A NOVEL METHOD OF A LOW COST HYGIENE SMART TOILEIYSTEM USING INTERNET
OF THINGS

:G08B002124000'| (71)Name of Applicant :
A61K0008410000| 1)Dr.C.ANNA PALAGAN
(51) International classification A47K0005120000 Address of Applicant :Professor, Teegala Krishna Reddy
B60S0001560000|Engineering College, Meerpet, Saroor Nagar, Hyderabad,-Ini
G06Q001006000(|500097. Telangana India
(31) Priority Document No ‘NA 2)Dr.M.NALINI
(32) Priority Date ‘NA 3)Dr.T.PRABAKARAN
(33) Name of priority country ‘NA 4)Dr.N.VENKATADRI
(86) International Application No ‘NA 5)Mrs. P.Jyothi
Filing Date :NA (72)Name of Inventor :
(87) International Publication No *NA 1)Dr.C.ANNA PALAGAN
(61) Patent of Addition to Application ‘NA 2)Dr.M.NALINI
Number :NA 3)Dr.T.PRABAKARAN
Filing Date ' 4)Dr.N.VENKATADRI
(62) Divisional to Application Number ‘NA 5)Mrs. P.Jyothi
Filing Date ‘NA
(57) Abstract :

Dreadful infections are triggered by growing microbes and viruses. It's because of the unhygienic world surrounding us. M
diseases arise if the washrooms are not properly maintained. When it comes to public housing, this is becoming a very set
probdem. With multiple housekeeping services, it is often challenging to clean the washrooms properly.. So an alert cum fet
system is developed that helps housekeepers get alert when the washroom is not clean. The state of the washroom th the
usage of the sensor. The cleaning phase of the worker shall be noted by means of the wrist band integrated with thbaRFID
records the employee Id. Once an alert is received the cleaners immediately clean the respective washroom which isaelgis
database. Also through feedback system the public users can revert back the issues of washroom. This helps to maintain |
which keeps us away from severe impacts.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041037627 A
(19) INDIA

(22) Date of filing of Application :01/09/2020 (43) Publication Date : 23/10/2020
(54) Title of the invention MODI FI CATI ON OF PALLET S
ESCAPEMENT METHOD.
:G04B001508000| (71)Name of Applicant :
G04B001514000C| 1)S NSHEIK UMAR SAHITH
(51) International classification G04B001506000( Address of Applicant :2/222 MULLIPPATTY,
A44C001704000C| THIRUMALAISAMUDRAM, TRICHY, TAMILNADU Tamil
G04B001704000C|Nadu India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)S N SHEIK UMAR SAHITH
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

MODI FI CATI ON OF PALLET STONES OF MECHANI CAL WATCHES BY
Inventor: S N SHEIK UMAR SAHITH. OBJECTIVES: PROBLEM PALLET JEWEL STONES CURRENTLY USED. Pallet je
are made of red sapphire crystals or ruby. A tiny bar shaped jmelsswith slope ends are used to reduce friction of escapem
wheel movement in mechanical watches. It has the following errors. 1. Banking delay of escapement wheel teeth withesadi
Swiss lever or pallet fork. 2. Banking and debanking erf@soapement wheel teeth with pallet stones during the movement o
fork creates forward and backward movement of escapement wheel. 3. Propulsion of both pallet jewels in the propuldioa s
pallet jewels are not even due to the sharp edfeeinpper corner of pallet jewels. 4. The slope edge made in pallet jewels wil
give constant force to the lever movement. SOLUTION: REDESINGED PALLET JEWEL STONES PROPERTIES. Newly (
functional part of the pallet jewels obey all the physical amathematical principles required. Above said all the problems were
eliminated. ADVANTAGES. 1. By this new pallet model, the banking and debanking errors which was observed in old mod
with escape wheel teeth was removed. 2. Banking of escap tebth can be done at any position on the newly designed palli
Defined width of pallet stones which was not met by old pallets. So club structure of escape wheel teeth was not neSessar
club structure of escape wheel teeth was removetkiypallets, there will be reduction in the hitting sound produced by escaf
wheel teeth with pallets. 4. Problem associated with old type slope end based pallet stones was removed by introdiectoedo
convex and concave ends. 5. Necessary dispkaceof lever fork is made by curved ends made on the interactive end of palle
By this pallet model, lever gets even sized arms and same displacement angles on both sides. Which was not met mijet¢d

REDESIGNING OF PALLET JEWELS. Either thpallet jewels or equivalent material was designed and position of pallet stor
were taken from the interactive circles made by Graham
covering two points of escape wheel circle allowethteract with the circle made from the axis of pallet lever. The required siz
arched pallet stone was taken from the circle. The interactive end of the pallet stones were further modified with coonea\ar
structure which was taken from the resipee position in the circle of escape wheel. Similar attempt was made by Benjamin V
(1780s) for clocks called Vulliamy pallets, a met al agpd

convex and concave ends whichyade less displacement than required.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041040269 A
(19) INDIA
(22) Date of filing of Application :17/09/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : FRAMEWORK FOR OPTIMAL CONFORMAL ANTENNA DESIGNS

:G06F001750000 |(71)Name of Applicant :
H01Q000128000(] 1)Samuyelu Bommu
(51) International classification H01Q002120000( Address of Applicant :Senior Assistant Professor, Depart
H01Q000138000(|of ECE, PVP Siddhartha Institute of Technology, Kanuru,
F02C000900000( | Vijayawada- 520007 Andhra Pradesh India
(31) Priority Document No ‘NA (72)Name ofInventor :
(32) Priority Date ‘NA 1)Samuyelu Bommu
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numkt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The main design of the present invention discloses the framework for optimal conformal antenna designs, which comprise:
parameters in the conformal antenna, optimization process, and update circuit. The major contribution of the presenisitoen
generate more optimal designs in the conformal antenna and also to maximize the performance parameters present irathe
antenna. Usually, the design of the antenna will be changed based on their applications, but in this present invgagiopritte ¢
designs will be calculated automatically by using an update circuit included in the framework. The parameters recaive the i
signals and pass to the optimization process for calculating the elements spacing, directivity, and arithmetitisirchitmeen

gain and directivity, and then update the antenna circuit to generate the optimal design. [To be published with Figure.1]
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :09/10/2020

(21) Application N0.202041044145 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : WATER QUALITY MONITORING AND LEAKAGE MANAGEMENT SYSTEM USING 10T

(51) International classification :GOLN

(71)Name of Applicant :
1)Dr.A.K.Sheik Manzoor

33/18 ; .
. ) Address of Applicant :Associate Professor Department of
g;g E:g::g Bgf[:éjment No mﬁ Management Studies Anna University Chenr@ailamilnadu

Tamil Nadu India

(33) Name of priority country ‘NA
(86) International Application No ‘NA 2)Dr.R.Magesh .

Filing Date ‘NA 3)Dr.M.Rajegwar|
(87) International Publication No " NA (7;))E.aLr.n‘eraoanl]rllr\]/eentor .
(61) Patent of Addition to Application Number ‘NA . :

Filing Date ‘NA 1)Dr.A.K.Sheik Manzoor
(62) Divisional to Application Number :NA 2)Dr.R.Magesh .

Filing Date ‘NA 3)Dr.M.RaJe§war|

4)R.L. Jasmine

(57) Abstract :

Water scarcity is the one of the vulneratihallenges for the society. Water management networks play a major role in water

distribution, checking the water quality and identifying the water leakage in the pipes both in underground and abawalth® g
centralized control room designed with IbB@T computing machine to monitor and identify the leaks in the water distribution
networks. Adaptive machine learning algorithm is used for optimization. Here Adaptive learning algorithm is used irsetigar
optimization algorithm. Al based swarmtopization techniques are used in smart IOT system for detecting the water quality .
also used to identify the leakages and giing proper solution for the leakage. Presence of human is not necessarycaince ph
parameters are drawn from the sensos@stimized instantaneously.lOT based system plays a major role for collecting the d
from the various sensors and processing the dat a©uUEmleia

obtaining the accuracy better anetter. Since we are (using) soft computing techniques, designed system will learn from its |
mistakes.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041044147 A
(19) INDIA
(22) Date offiling of Application :09/10/2020 (43) Publication Date : 23/10/2020

(54) Title of the invention : ACCURATE VIBRATIONAL SPECTROSCOPIC WAVENUMBER DETERMINATION SYSTEM

(71)Name of Applicant :
1)Dr.Selvaraj Shalini Packiam Kamala
Address of Applicant :Professor of Physics Department o
‘GO1N Science and Humanities Nehru Institute of Engineering and
(51) International classification ; Techrology Coimbatore 641105. Tamil Nadu India
21/35
(31) Priority Document No ‘NA 2)Ms. Arumugam Lakshmi I?riya
(32) Priority Date ‘NA 3)Ms.N§1rayana_n Sathlyaprlya
(33) Name of priority country ‘NA g;az'ghgﬁgﬂ:' g:in'lc'i:::rani
(86) International Application No ‘NA : P
Filing Date ‘NA 6)Ms.Devg Aruldhas Janeera
(87) International Publication No i NA (772))|,\\1A;T?;roaf'lsr']r\]/ge?]t§?t_h Anita Shirley
(61) Patent of Addition to Application Number ‘NA . - .
Filing Date ‘NA 1)Dr.Selvaraj Shalini Packlar_n Kamala
(62) Divisional to Application Number ‘NA 2)Ms.Arumugam Laks_hm| |_3r|ya
Filing Date ‘NA 3)Ms.N§1rayana_n S_athlyaprlya
4)Dr.Thirumalai Brindha
5)Mrs. Dhandapani Tharani
6)Ms.Deva Aruldhas Janeera
7)Ms.Duraisingh Ruth Anita Shirley
(57) Abstract :

A novelsystem is proposed to determine the intensity, fundamental vibrational frequencies and molecular structure of the \
bands. B3LYP and HF combinee23+G are used to determine the molecular structure optimization and the harmonic freque
vibrations of the compound. The proposed system comprises of Vibrational spectroscope with modules for Sampling,
Monochromator, Detector and Amplifier. As the initial step, the geometries are optimized by relaxing the DFG/8nd HF/3
21+G basis sets potentehergy surfaces. A GAUSSIAN 09W package is used in our design to optimize depolarization, Ran
activity, IR intensity, fundamental vibrational frequencies, true rotational constants and geometrical parameters. $he variot
parameters assessed includes ldipopoment, atomic charges, Raman activity, IR intensity and fundamental vibrational freque
On combining the output obtained from GAUSSVIEW program and also taking into consideration its symmetry of other mo
available, we are able to attainighhdegree of accuracy.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041044255 A
(19) INDIA
(22) Date of filing of Application :12/10/2020 (43) Publication Date : 23/10/2020

(54) Title of theinvention : MECHANISM OF BIODETERIORATION OF MARINE CONCRETE BY GREEN ALGAE
CHAETOMORPHA ANTENNINA

(71)Name of Applicant :
1)Dr. S. Jayakumar
:CO8K Address of Applicant :Sri Manakula Vinayagar Engineerir

(51) International classification 5/17 |College, Madagadipet, Puducherry, In6i@5107. Pondicherry

(31) Priority Document No :NA [India

(32) Priority Date :NA  [(72)Name of Inventor :

(33) Name of priority country ‘NA 1)Dr. S. Jayakumar

(86) International Application No ‘NA 2)Dr. V.S.K. Venkatachalapathy
Filing Date ‘NA 3)Dr. S. Sundararaman

(87) International Publication No *NA 4)Dr. K. Velmurugan

(61) Patent of Addition to Application Number ‘NA 5)Mr.G.Senthil Raj
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(62) Divisional to Application Number ‘NA 7)Mrs.A.Sathiya Priya
Filing Date ‘NA 8)Mrs.D.Sathiyasree

9)Mrs.S.Sinthana Gorky
10)Ms.B.Pallavi

(57) Abstract :

The present invention helps to know the mechamitbiodeterioration of marine concrete structures by the Green Algae
Chaetomorpha antennina. To determine the biodeterioration by algae, concrete cubes were casted and kept in marine.env
Colonization of algae starts after 9 months of castingrete and thereafter the metabolic activity of algae starts and the conci
begins deteriorating. The mechanism suggested shows how the fatty acids formed during metabolism of algae is converte:
dicarboxylic acid by aerial oxidation. These dicarbaxgcids react with the strength imparting compounds namely calcium ox
concrete resulting in end product which lack mechanical strength and thus result in biodeterioration of concrete. Trieeaxfcur
biodeterioration is also confirmed by analyticevestigations. Thus the biodeterioration process explained above helps in the
of concrete to withstand algal effects and also to increase the life span of the structures.
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :12/10/2020

(21) Application N0.202041044287 A

(43) Publication Date : 23/10/2020

(54) Title of the invention : METHOD OF DIAGNOSIS OF GLAUCOMA IN BIOMEDICAL IMAGES USING ADVANCED
IMAGE ANALYSIS TECHNIQUES AND NOVEL ALGORITHMS

:GO61

(51) International classification 2100

(71)Name of Applicant :
1)Dr. Pavithra G.

(31) Priority Document No :NA Address ofApplicant :Researcher, Dept. of Electronics &
(32) Priority Date :NA [Communication Engg., ECE, RRC, Visvesvaraya Technologi
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Filing Date ‘NA 2)Dr. T.C.Manjunath
(87) International Publication No :NA 3)Dr. Dharmanna Lamani
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Filing Date ‘NA 1)Dr. Pavithra G.
(62) Divisional to Application Number ‘NA 2)Dr. T.C.Manjunath

Filing Date ‘NA 3)Dr. Dharmanna Lamani
(57) Abstract :

The present invention relates to a method of diagnosis of glaucoma in biomedical images using advanced image analyess
and novel algorithmslhe objective of the present invention is to solve the problems in the prior art related to adequacies in
technologies in the diagnosis of glaucoma in fundus images of eyes.
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(54) Title of the invention : BASED ON INTERNET OF THINGS RESIDENTIAL ROBBERY COLLUDING METHOD
ADOPTING MACHINE LEARNING SYSTEM

(71)Name of Applicant :
1)Dr.BALACHANDRA PATTANAIK
Address of Applicant :42/13, GANGAIAMMAN KOIL 2ND
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2)Dr.JAIPRAKASH NARAIN DWIVEDI
3)Dr.YAGNAM NAGESH

(51) International classification 2%(/)(%\ 4)Dr.B.BARANI SUNDARAM
(31) Priority Document No ‘NA gl\g:gﬁhﬁl\,&i%/EEiF\I/KUMAR
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(33) Name of priority country ‘NA 8)Dr'V SRAVANKUMAR
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Filing Date ‘NA 9)Mr.JANGA VIJAKUMAR
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9)Mr.JANGA VIJAKUMAR
10)Dr.MANJULA PATTNAIK
(57) Abstract :

Abstract Now days the technology is increasing rapidly, that leads to an up gradation in home security system. Auteeatrdy
sector makes it morauthentic. Smart home security control system has become indispensable in daily life. There are many
equipment"s are available in home which are in necessity of monitoring from a remote area all at a time. The leverajgeyobt:
preferring ths system over the similar kinds of existing systems is that the alerts and the status sent by the wifi connected
microcontroller managed system can be received by the user on his phone from any distance irrespective of whethephne
is connectedo the internet In this home security robot is proposed along with machine learning based face detection techni
stand alone system through Internet of Things as a network of communication is implemented.
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(19) INDIA
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(54) Title of the invention : A SURVIVAL OF SMART CLASSROOM INTEGRATED IOT USED OAMPUS WITH FULLY
CLOUD COMPUTING

(71)Name of Applicant :
1)NACHIYAPPAN S
Address ofApplicant :VIT CHENNAI, ASSOCIATE
PROFESSOR Kelambakkanvandalur Rd, Rajan Nagar
Chennai, Tamil Nadu India 600127 Tamil Nadu India

(51) International classification 2%%1{';_ 2)RAJARAJESWARI S

(31) Priority Document No ‘NA jgggﬁgsé‘gg is/ddy Voggu

(32) Priority Date NA 1 5)br.K.Shashidhar Redd

(33) Name of priority country ‘NA 6)Dr.T. Srinivas Redd y

(86) International Application No :NA o y
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(61) Patent of Addition to Application Number ‘NA !

1)NACHIYAPPAN S

Filing Date ‘NA
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8)Mr.S.P.RAMESH
(57) Abstract :

In this invention smart class room encourages constant exercises to improve the learning norms. The brilliant study hak fre
incorporates an intelligent board, smart class room, a work from home that is interconnected through a correspondence
organizatbn. In this 10T Smart class it is interrelated with the cloud server for teaching purpose. This invention will help us tt
new ideas for the social issues. In smart class room student can access through smart mobiles to watch the onlineuplaases
and downl oad class materials, videos. Exams are conduc
assignments et&tudents can access campus own portal for download materials, homework, exam etc. It creates a new ide
technology used for student to save time for travelling school or college. Students are must attend online classesassgliarly
attendance report students allowed to attend internal exam and semester exam or annual exams for school studedtsloiml
computing technology provide intelligence system, unified campus portal services, security and maintenance systernartn th
class how IoT and Cloud are restructure the regular class and new teaching mdta@isiotated document can be stiavih the
attendees in the classroom. The system allows the control and coordination of the interactive board, smart devicesyarsltth
deliver an interactive setup in the classroom and facilitates the information transmission to and fremdkestt
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(57) Abstract

Novel Sustained release tablet within the Immediate release tablet (NSIRT) of Hepatoprotective dragdiof (10%) and
Ezetimibe (5%). The Nano form of each drug was optimized by Critical process parameters (CPP), Critical material ati@dut
critical quality attributes (CQA). Then the conversion of nano formulation to lyophilized powdered form into core tablétashic
sustained release Ezetimibe compressed with aloe mucilage within the compressed immediate release ursodiol tabitet dine
In-vivo studies of optimized formulation(F12) reveals the combination exhibits synergetic effect because of the naturghadoe
to get enhanced bio availability ag@d increment helps to overcome the challenges to accomplishing drug coticentith in the
targeted therapeutic index (T1). KEYWORDS: NSIRT,Hepatoprotective, Ursodiol ,Ezetimibe ,Aloemucilage.
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(54) Title of the invention : DEFENSE AMMUNITION TRACKING SYSTEM USING BLOCKCHAIN TECHNOLOGY

(71)Name of Applicant :
1)Dr. Sandeep Kumar Panda
Address of Applicant :Associate Professor, Department o
Computer Science and Engineering, Faculty of Science and
:HO4L | Technology, ICFAIFoundation for Higher Education, Hyderak

(51) International classification 9/32 |500029, Telangana, INDIA. Telangana India

(31) Priority Document No ‘NA 2)Dr. Anil Kumar Mishra
(32) Priority Date ‘NA 3)Dr. Ajay Kumar Jena
(33) Name of priority country ‘NA 4)Dr. Amiya Ranjan Panda
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(87) International Publication No *NA 7)Dr.S.Balamurugan
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(57) Abstract :

One of the major concerns for the government in terms of security is the afafegycitizens. We have come across many cases
which the individuals have access to the ammunition without having the required license. Inadequacy in the managemens
especially those which remain reserved is the major contributing faaddridmals submit counterfeit documents to some third p
dealers who help them in getting a fake arms license. That"s not all, no one knows whether the individuals who use tiean
with the fake license have any criminal background at that time p¥éduction of such reserved deteriorating weapons is creat
huge problem leading to an unsafe environment among the citizenry. In this chapter, we lay forward a model that helpso
these challenges with the help of blockchain technologyuimrmodel, we will be providing a digital gun safe just like a bitcoin(E
wallet which stores each and every information about an individual securely and it helps us in identifying whether tivdpdras
a weapon holds an original arms license orahfeke one and also checks whether the person has a previous criminal record
name. Since blockchain is immutable and hackproof, this technology can be used to eliminate the above claims and impro
ownership, traceability of the weapon and ket records securely inside the digital safe. Although the use of blockchain
technol ogy has some constraints when a | arge numberdtoo f
improve the current scenario.
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(54) Title of the invention : AUTOMATED SELHPRECISIONVALIDATION ACCELEROMETER AND SYSTEM FOR
MACHINE DIAGNOSIS

. . :GO1F|(71)Name of Applicant :

(51) International classification 15/12| 1)Mr. Rahul Varma Kalidindi
(31) Priority Document No :NA Address of Applicant :# 18-2/1, Ramnagar, Visakhapatna
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(33) Name of priority country :NA |(72)Name of Inventor :
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(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT: Title: Automated SelPrecisionValidation Accelerometer and System for Machine Diagnosis An automated sell
precision validation accelerometer is configured for machine diagnosis to ensure efficient and accurate vibration ceadivggs
machine. The accelerometer sensor system insluaeous components to conduct gakcision validation test and machine
diagnosis. The accelerometer sensor system mainly comprises two accelerometer sensors for more data acquisition. Twe
tri-axial accelerometers allows to identifyliédth of the sensors through a sphecision validation test conducted by a firmware
module which is configured in the microcontroller unit that triggers the accelerometers to conduct in He#t selépecific
constraints. The system 300 for setecsion validation accelerometer sensor comprises a power supply unit 301testssdnsor
assembly 302, a wireless interface unit 303, and an external device 304. The firmware module 302c further sends aedpstt
to the external device 304 thigiua wireless interface unit 303 advising for the replacement of sensor or to run the machine.

No. of Pages : ZNo. of Claims : 1

The Patent Office Journal No. 43/2020 Dated1@2020 54444



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041044449 A
(19) INDIA
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(54) Title of the invention : MULTHLEVEL REFERRALS BASED INCENTIVE REWARD SYSTEM FOR RETAIL
COMMODITIES

. . :G06C|(71)Name of Applicant :

(51) International classification 30/02 | 1)Mr.Vasamsetty Suryarao
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(57) Abstract :

ABSTRACT: Title: Multi-level Referrals Based Incentive Reward System for Retail Commodities The present disclosure pr
multi-level referrals based incentive reward system bysiness organization for retail commaodities that provides continuous
incentives, referral benefits, and promotional benefits to registered individuals based on multiple criteria that irokeske bus
turnover and referral criteria thereof. The midtrel referrals based incentive reward system comprises a registration module
referral module 102, a unilevel registration module 103, a revenue calculation module 104, a promotion module 105, a refe
calculation module 106, and an incentive calcatatnodule 107The system provides promotional benefits, royalty benefits, re
benefits, unilevel and unilevel gap benefits, and rewards to registered users of the organization thereby improviagdtagir fin
stability. The proposed multlevel marleting system provides income to the associates at unlimited pace for referrals. The sy
credits rebirth Ids to the users which in turn increase the income to a user after certain number of referrals in gasious sta
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(54) Title of the invention : ELECTROCHEMICAL ENERGY STORAGE DEVICE ANDPROCESS THEREOF

. e :C08C|(71)Name of Applicant :

(51) International classification 61/12| 1)Dr. D. GEETHA
(31) Priority Document No :NA Address ofApplicant :ASSOCIATE PROFESSOR
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(57) Abstract :

Thepresent disclosure relates to an electrochemical energy storage device and a process thereof. Transition metal Swikpdhic
as a new type of electrode materials for supercapacitors and good performance. Cadmium doped CuS nanostructures\dee
a sample hydrothermal process at 130A° C. Nanocomposite of cadmium doped Cus$S are the focus of intensive study duke t
applications in diverse fields. The nanostructures are characterized by XRD, FTIR, SEM/ EDS and TEM. The XRD pattern
that the Cd nanopatrticle incorporated CuS shows crystallite nature and the crystallinity increases with addition of cadmium
CusS.Electrochemical analysis is performed using a 2M KOH electrolyte in the technique called CV and EIS stDd$. &dhibits
hexagonal architecture and the specific capacitance is calculated as 458 F/g at 5mV/s scan rate. The high utility obp&aedo
Cd-CusS is achieved only in highest doping concentration of cadmium on CusS.
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(54) Title of the invention : COST COHERENT CONTROL AND SYSTEM EFFECTIVENESS FOR NHRIDCONNECTED
DC SOURCE BASED DISTRIBUTED GENERATION

(71)Name of Applicant :
1)Ananda M.H
:HO2! Address ofApplicant :Assistant Professor School of Electr

(51) International classification 3/38 |and Electronics Engineering REVA University, Rukmini

(31) Priority Document No :NA |knowledge park, Kattigenahalli Bangales60064 Karnataka
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(33) Name of priority country ‘NA 2)Burri Ankaiah
(86) International Application No ‘NA 3)Sujo Oommen
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(57) Abstract :

Mini-grids square measure the viable choice for remote areas wherever increasing the most gridteowialletble for each
utilities and customers. And whereas most of those presently consider hydropower and diesel, the falling prices diastarsnst
can modification that while not compromising the affordability of the electricity created fromsymteens. Grid connected opera
on Distributed Generation (DG) is much to handle providing reliable and stable provide. The islanding is that the cdwedéicar
Distributed Generation (DG) keeps o0n amgtoéndislandinggncentiinvdivest h
making certain continuing stable service, beside the security of person and therefore the client instrumentality. A {b@sswolirc
Distributed Generation (DG) with the utility and operates in grid connected andssdpigtanding mode of operation. It provides
costCoherent management and effectiveness of mini grid associated distributed generation system.
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(54) Title of the invention : ERGONOMIC VESSEL
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(57) Abstract :

An ergonomic vessel (100) for carrying a liquid, the vessel (100) comprising: a top portion (102) to pouliquitttierough an
opening (108), the top portion (102) comprises: a lip (110) at a proximal end for smoothly pouring out the liquid; aX)dxstdda1
the lip (110) to enable a user to hold the ergonomic vessel (100); a middle portion (104) desigaduhivéhaped curvature to
enable a comfortable hold over a shoulder, wherein the middle portion (104) is configured to: hold the liquid insidshtapedakll
curvature; and reduce stain over a neck; a base portion (106), wherein the base portiamn{0g¢s extenders (11-444d)
configured to: uniformly distribute a load of the liquid inside the ergonomic vessel (100) over a shoulder of the uderbeti@vi
hold when carried over a head and a pelvis; and provide stability when placed on Gigurell is reference figure.
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(57) Abstract :

In the current pandemic situation, patients with critical diseases are lacking immediate care which would rethrtalitheate. This invention
focuses on continuous monitoring of patient©UEs EE Gesigredusiagl s
machine learning algorithm for resource optimization thereby implemented usinga&dh®btogy. The proposed algorithm provides competitiy
performance as it requires EEG signals only from front and frontal temporal lobes instead of signals from standardysieEFEGeszure
detection is accurate just by easily mountable headsety efetitrode without the need of painful throubhir electrodes which is highly
uncomfortable and uses adhesive material. Compact VLS| implementation is uploaded on low power FPGA Actel Igloo AGl@2Euthes d 1
Watts of dynamic power and required3¥2ogical elements, operating at a detection latency of 10.2 seconds provides specificity of 80.2%
sensitivity of detection as 92.6%.
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(54) Title of the invention : METHOD OF CADMIUM REMOVAL USING NANOPARTICLES IMPREGNATED WITH PALM
KERNEL SHELL

-GO6T (71)Name of Applicant :

(51) International classification ;5/00 1)Dr. D. Prabu
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(57) Abstract :

The invention relates to a method for removing and controlling cadmium which has very high toxicity in water, and diaeltee
treatment method for removing cadmium by nanoparticles impregnated with palm kernel shell, which can bealtiskthfpwater
treatment, industrial cadmiwgontaining wastewater treatment, sewage deep treatment and integratestataallater treatment
systems. The water treatment method specifically comprises the following stefarefding nano zero valenbir particles
impregnated with palm kernel shell activated carbon and process parameters includes initial cadmium concentration, pH,
Temperature, Reaction time and nanoparticles dosafjeeAesults revealed that sorbent prepared from agriculture waste, pal
kernel shell impregnated with nanoscale size zero valent iron (PK&ZAQ can be an exceptionally encouraging adsorbent for
evacuating cadmium (Cd (1)) from aqueous solution
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‘C12N (71)Name of Applicant :
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(57) Abstract :
The invention relates to pharmaceutical preparations comprising Novel Dihydrofluorate(DHF) derivatives, for ploeeagialtic
ability against Parkinson©UEs Di seas e,-indutaetbxicity,ragainst rotenore n

induced cell injury and potential mechanisms and potential agent against ACE2, Spike protein and NSP12. Thetaftentidan
DHF-BAHPC on Cd intoxicated zebrafish embryos was studied by monitoring the survival rate, hatching success rate, hea
and developmental deformities at 96 hpf. TheliBydroxyfavone (DHF) derivatives as potential coronavirus SARSB/-2 agents
against angiotensioonverting enzyme 2(ACE2), SARSoV2 Spike protein (RBD)A&nd NSP12.
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(57) Abstract :

News is spreading quickly via the internet currently. Because falsified news story draw readers, they are more likadlyrapgiiy
For certain users, it may be difficult to spot false news and those users generally think the false news is reafaRecaws can
be socially controversial, such fake news is expected immediately. This proposed system concentrate in this innovaticatea
fake news identification methods based on results. This proposed system apply first Transformer modeBi@eRiional

Encoder Representations to detect false news by examining the interaction between headline and corporate news docume
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(54) Title of the invention : AN EXPERT SYSTEM TO DETERMINE THE HUMAN CONDITION USING BILATERAL
ENDOSOMATIC EDA AND THE METHODTHEREOF
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(31) Priority Document No ‘NA (72)Name of Inventor :
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(57) Abstract :

An expert system using bilateral endosomatic EDA for acquiring data for identifying the human wellness comprising a sens
system and a digital segment. The said sensing system has EDA electrodes and atleast two or four pairs of GSR semrsbts
four locations of the body. The said digital system is having a main unit ,atleast two or four terminal units and a dsitagpaocde
storage unit through USB interface. The main unit of the said digital segment is comprising a microcontroller, xenaltigla
power supply. The present invention is capable of acquiring potential signals from multiple bilateral locations, typically fo
simultaneously fora specific durationand sending them to PC or laptop for recording. These acquired data céurttiem be
analyzed step by step to ascertain wellness of the particular human subject in terms of several proposed parametesgnin th
invention the placement of electrodes differs from the standard endosomatic EDA technique. There is also thesmiofrfidéring
or signal conditioning circuits while recording the low differential voltages reliably and accurately. The features infiitaiman
based metrics in ascertaining human condition is used here. It uses the identified unilateral dslatelladstatic and dynamic
features of the signals to the process of analysis of data.
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(57) Abstract :

A novel PIXEL Board Controller for Animation The present invention discloses microcontroller based low cost pixel animati
controller device wherein at least 1800 PIXEL used for constructing the animation display. The microcontroller (MChased i
present invention is &8it microcontroller clubbed with a four 8Mit (1024K-byte) Serial Flash memory (H34) and 8bit transceive
(TC) with 3-state outputs which controls the animation board. The HEX file and the BIN file is generated using devised soft
where conversion of GIF to animation is possible using morphing technology.
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(72)Name of Inventor :
1)1. Dr. Kamakhya Pada Biswas
2)Ms. Shaik Kouser

O. Gar

(57) Abstract :

The present invention develops an improved version of electric dip net for catching freshwater fish where the posaibydiisioic
the catch per unit effort (CPUE) by the dip net with under water electric stimulation is explored. Electric ficdtes between the
negative electrodes (D1, D2) attached to the outer rim of the dip net and the positive electrode (C1 or C2 or C3) ingeerged
water over the center of the dip net. Fishes within the effective zone of cathodes are irritated wheenkdedpsgsitive electrode
(C1 or C2 or C3) at the center of the net attract them. On reaching the said positive electrode, fishes are unconstighsianbe
net. Fishes could not escape from the coverage of the net and are caught when thesdet is lift
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(54) Title of the invention : METHOIAND APPARATUS FOR ELECTRIC GILL NET FOR IMPROVED VERSION OF
FISHING.
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(51) International classification A61N0001320000 Address of Applicant :Electrophysiology Laboratory, 48 B
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(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Dr. Kamakhya Pada Biswas
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(57) Abstract :

The present invention develops a new three walled electric gill net designed and tested to attract and catch moretfishes thi
conventional systems. Electric stimulus to fisbes is applied under water through the electric gill net when fishes from remot
regions are disturbed and attracted to the central net panel (IP1) where positive electrode (P1) is attached in thegudar A tr
electric field is created between tbaid IP1 and a pair of outer panels (O1, O2) configured with negative electrodes (N1, N2)
harmful direct current (DC) and pulsed direct current (PDC) are applied through the net for the purpose. A&3usbfithore fish
can be caught with the eledied gill net by applying a voltage between 65 V to 145 V, depending on the sensitivity of individt
species.
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(57) Abstract :

Food processing waste constitutes around 50% of the processed products. These limited biological resources and increas
environmental pollution have emphasized the need for better and more value added utilization of under utilized food) pvase
through bierefinery. Biofermentation in a biwefinery produces Bioefined Bicactive Substrates (BBS) which is rich in macro,
micro & nano nutrients used for grow promotion andd®aurity of plants, animals & fish.
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(57) Abstract :

A method of playing promotion media content in a telecommunication network is disclosadefftoel involves storing a plurality
of promotion media content on a database (102) of WAP server (100). The method further includes receiving promotion m
content on a memory unit of caller device (400) and callee device (500). Further, the methodesl foy receiving incoming call
signals from the caller device (400). The method further includes outputting the promotion media content by a predéfatézhe
on the devices (400), (500). The media content is played when the device (400) commeaditg the device (500), during
telephonic conversation between the device (400) and the device (500), and after disconnecting of the call between (46G)e
(500), by detecting at least one signal from plurality of telephony signals via digfeating module (260) on a screen of at least
device (400) or device (500).
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(57) Abstract :

The invention is fmprovement to the wfnd turbine where ft assists to rotate the blades when the wind is low or nonegnigith n
with blades is attached to the propellershaf wind turbines,. To keep production of electricity is being generated.
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(57) Abstract :

The present invention relates to the method for synthesis of new derivative of polysaccharide namely chitosan. Themixdifi
necessitatety the fact that there has been limited usage of chitosan because of its insolubility in water, high viscosity, and
to coagulate with proteins at high pH. The chitosan is reacted with Phenylthionyl chloride in presence of base andrebilvent .
temperature. The amino NH2 group of Chitosan reacts with PhSO2Cl and converts it into phenyl thiamine with elimination
molecule as a byproduct. Further, the reaction is optimized using different molar ratios of reagents, bases, solvgraincetey
obtain product with good yield and low reaction time. The advantage of this derivative is that it is more soluble ane thiandtie
unmodified chitosan and has the potential to influence plant defense and plant yield.
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(57) Abstract :

An on-demand servant and professional service management system is disclosed. A method therefore is also disclosed.
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